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PARLIAMENTARY DEBATES
(PART 1—QUESTIONS AND ANSWERS)
Friday, the 24th March, 1950

The Housc met al « Quarter to Eleven of the Clock

[MR. SrEAKER in the Chair]

ORAL ANSWELS T0O QUESTIONS
IMPORT AND EXPORT OF CEMENT

+1082. 8hri Sidhva: (a) Will the Minister of Cominerce be pleased to
state whether any Indian cement was exported to foreign countries during the
vears 1048 and 1949 and if so, what quantity &nd to what country?

(b) What was the guantity of foreign cement irnported into India in 1948 and
1949°?

(¢) What was the total value of imports und what are the names of countries
from where they were imported?

The Minister of Oommerce (8hri Neogy): (a) I pluce on the Table of the
Houxe 1 statement showing the quantity of Indian cement for which export
licences ware issued during the vears 1948 and 1949 [See Appendiz V, annezure
No. 52]. .

Iigures of actual exports against these licences are bejng collected und will
be luid on the Table as soon as possible.

(h) und (¢). A statement giving the desired information for 1948 and 1949
(January November, is alro laid on the Table of the House. [See Appendir T,
annezure No. 53.

Shri 8idhva: May T know what was the total quantity of cement imported
in the year 1949 and what was the quantity of indigenous production?

8hri Neogy: 1 unswered n similar question on the 1st of February. 1 have
got the figure of import for the financial year 1948-49. One lakh, forty-gix
thousand and odd tons were imported in that year. The quantity produced in
India was two million tons in the calendar year 1949.

8hri 8idhva: How does the price of iinported cement compare with the price
of the indigenous product?

Shri Neogy: I gave all that information on the 1sb of February. The presont
price of indigenous cement is Rs. 82-8-0 per ton, f.0.r. destination for all factories.
except for three new ones, in regard to which a special enhanced price has been
allowed at the rate of Rs. 80. These are in regard to factories at Travancore
Tinnevelli and Jamnagar. ’

(1039)
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As regards imporb prices, they vary from Rs. 70 to Rs. 120 per ton at the
Indian pgrbs. I zflean the landed cost and I think we allow 10 per cent. to be
added to this cost for purposes of sale in India.

Shri Sidhva: In view of increased productionp of indigenous cement‘; do-
Government; propose to stop issuing licences for the import of foreign cement?’

8hri Neogy: That is the policy of Government. As a matter of fact licences-
will be issued to & very small extent and that also mainly in regard to specialis-
ed types of cement or in accordance with uny trade agreement that may have
been entered into. ’

Shri Sidhva: In view of the large quantity of indigenous cement now
available, may I know whether Government intend to take an immediate
decision on this matter?

Shri Neogy: I have already answered that question.

Bhri 8idhva: In view of the abundant quantity of cement produced, may
I know whether Government intend to remove the existing control on
cement ?

Shri Neogy: The question of control of distribution of cement is not a
matter which primarily eoncerns the Commerce Ministry and I am very sorry,
therefore, that I cannot give an answer to that question.

Shri Bharati: The hon. Minister just now said that in the case of the cement
produced by three factories the price is fixed at Rs. 90 per ton. How long do
they propose to keep that increased price of nearly Rs. 8 over the normal
price?

Shri Neogy: That has heen allowed for one year, as far as I can find out,
from the 1st of July 1949, for the time being.

Sardar B. 8. Man: In view of the fact that there is plenty of cement
available in the country now, do Government propose to decontrol cement?

Shri Neogy: As I have wlready stated, that question should be addressed
to my hon. colleague the Minister of Industry and Supply.

Babu Ramnarayan Singh: May I know the approximate time by which-
the iinport of cement will be totnlly stopped ?

Shri Neogy: We are hoping that the indigenous production which is not
sufficient for the purpose of meeting internal demand so far would go up to
8'5 million tons by the end of 1950. Much will depend wupon the actual
increase that takes place in production.

Babu Ramnarayan 8ingh: I want to know in terms of years.

8hri Neogy: Much will depend upon demand and supply.
CONDITIONS OF ALLOTMENT OF LAND TO D1spLACED PrRSONS

*1083. Shri Bidhva: Will the Minister of Rehabilitation be pleased
to refer to the reply given to part (e) of my Starred Question No. 460 on 9th
December 1949 and state on what terms and conditions the 1,280 plots have
been offered to displaced persons?

'I"h'e Minister of State for Rehabilitation (Shri Mohan La] Saksena): The
conditions were that the applicants should be registered in Delhi within the

prescribed dates and gainfully employed. They were also required to deposit.
Rs. 2,000 towards the cost of building material to ensure early constructig)n.
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Shri Sidhva: How many plots huve been allotted to the dxbplaued Fersous
and out of these how 1any to co-operative societies?, . N

Shri Mohan Lal Saksena: As 1 informed the House on sn earlier cecasion,
no plots were allotied to co-operative societies. But these plotb were offered 0°
the members of the society who applied with deposits.

Shri Sidhva: Has any society applied for these plots and hoas any socied.;
been allotted any plot? | am referring to the Nava Bharat Co-operative. Society.

Shri Mohan Lal Saksena: This question refers only to the conditions.

Shri Sidhva: But the hon. Minister must be prepared for supplementaries, K

Shri Mohan Lal Saksena: I am prepured for the supplementaries; if the
hon. Member wishes 1 can just give w reply; but this does not arigse out of this
question.

Sardar B. S. Man: May | know whether the condition of depositing a furm™
of Rs. 2,000 was stipulated originally, or has it been added afterwards? '

Shri Mohan Lal Saksena: This condition was not stipulated originally. The
plots were allotted and we had hoped that the allottees would put up the
constructions. But the plots have been there for about a year und the
constructions did not come up. Therefore, now in making allotments we have
imposed this condition thut those persons who are allotted plots must deposit
Rs. 2,000 towards the purchase of building materials.

Shri Kesava Rao: What is the minimwum area of lund allotted to a single’
family ? ‘

Shri Mohan Lal Saksena: Two hundred square yards.
Shri P. T. Munshi: How many persons have made_these deposits”

Shri Mohan Lal Saksena: I have not got that information, but I under-
stand that many persons have deposited the amount, There are many
applications pending for these plots, and if the allottees do not depoxrit the
amount, the allotment will be cancelled, and the plot re-allotted to applicants
on the waiting list. ’

Sardar B. S. Man: Is it a fact that Government is now insisting that the
allottees themselves should develop the plots, whereas originally it wvas
contemplated that fully-developed plots would be ailotted?

Shri Mohan Lal Saksena: So far as individual allottees are concerned, they
are given developed plots. But the co-operative societies are required to develop
the plots, because we have not got developed land.

ANTI-INDIAN PROPAGANDA BY PAKISTAN EMBASSY IN PERsIA

*1084. Shri Sidhva: (a) Will the Prime Minister be plensed to state
whether it is a fact that India’s Ambassador to Persia, in a statement made in
Lucknow on the 12th January, 1950 stated that the Pakistan Embassy in Persia
was carrying on a most violent and pernicious propaganda against India?

(b) If so. what steps have either the Government of Indm or the Ambnsa&dor
taken to stop such propaganda in Persia?

The Prime Minister (Shri Jawaharlal Nehru): (a) Yes.
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(b) Government of India Missions abroad have been instructed io
counteract suitably anti-Indian propaganda from Pakistan. A close wateh ic
being kept on the situation and, wherever considered necessary. corrective
ruaterial is supplied to Missions abroad for suituble action locally.

Shri Sidhva: Muy 1 know what is the attitude of His_lmpvr;ul Mujesty
the Shal towards India?

Mr. Speaker: How docs it arise out of thig question?

Shri Sidhva: Because there is a great deal of propagunda against India by
the people of Persia. | want to know what is the attitude of

Mr, Speaker: The hon. Member may put some other question.
8hri Sidhva: | have no other question, Sir.

Shri Brajeshwar Prasad: I[las the Government made any arrangement,
through the Ambassador to inform the Persian public regarding the true
unture of the activities of the Pakistun Government?

Mr. Bpeaker: YThut question has already been answered.

Sardar B, § Man: Hus Government any information as to what appreciable
extent Dakistan propaganda in Iran has been  able to  affect public opinion
therve?

Bhri Jawahsrlal Nehru: | should like to remind the House of the fact that
anly a very short time ago—u few weeks ango—u treaty of friendship was signed
tetween the Government of Indin and the Government of Iran. 8o far as the
two Governments are concerned, we are friendly to each other and we
go-operate with each other in n variety of fields. As for public opinion. it muy
be excited by a piece of news or piece of propaganda and it is very diffieult to
mensure the effects of it.

Prof Ranga: What is the general position in Persiu itself or the position
of the Persiun Government in regurd to any sort of propaganda or controversy
that  may  be  carried  on  there between the two Kimbassies,—Indian and
I'akistan?

Shri Jawaharlal Nehru: | do not know how to answer my hon. friend’s
question about the general position of the leaninn Government. The Tranian
Government. as 1 said, is on very friendly terms with us and we are on very
friendly terms with them. But there are obviously elements in those countries
which can be used for propagandu purposes. 1 wn quite sure the  lTanian
jovermuent does not approve of this type of propagandn by any countre,
becanse no Govermmuent normally approves of this kind of propaganda.

Sardar B. S. Man: s it a fuet that many Indiun traders who were doine
buginess there are now coming over to India bevause of anti-Indinn feelings
in Iran?

Shri Jawaharlal Nehru: 1 do noi know whether it is n fact first that theve
is any anti-Indian feeling there and secondly whether the Indians are coming
baek. Without some sort of enquiry T cannot say.

Shri Kamath: 1n view of the fact that our external publicity in this region
and in the larger Arab world has come in for adverse criticism in this House.
do Government propose to re-organise and re-orientate the department of
Fxternal Tublioity?

Shri Jawaharlal Nehru: Yes, Sir, the Government is very auxious to
improve external publicity. Txternal publicity has partly suffered lately
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becnuse of economy cuts and most people have been withdrawn in  the  last
few months. Quite a2 number, as many as 15 important stations have been left
without publicity, because of these cuts. But apart from that we recognise
that publicity generally has not been as good as it should have been.

Hon. Members rose—

Mr, -Speakér: 1 am going to the next question.

Shri Biswanath Das: No, Sir. | bave one question to ask.

Mr. Speaker: There are eight Members standing up. T cannot allow thab.
Shri Biswanath Das: [ have stood up several times.

Mr. Speaker: May be.

OUTSTANDING [NSPUTES WITH PAKISTAN

*1085. Shri B. K. Das: (1) Will the Prime Miniater be pleased to staté
what are the outstanding disputes between Pakistan and Tndia at present?

(b) What action hag been taken for their solution?

(¢) What disputes, if any, were agreed to for solution in Inter-Dominion Con-
ferences but remained subsequently unsolved and for what reasons?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The main
outstunding disputes between Pukistan and India at present are the following:

(1) WKashmir, (2) Canal Water Dispute, (3) Evacuce Property question. and
(4) Problems relating {o minorities in East Bengal.

(b) and (¢). The Kushmir question, as the hon. Member is already aware, e
before the Security Council. The disputes concerning Canal Water and Evacuee
Property huve been discussed wore than once with the Government of Pakistap
at Ministerial level conferences and some agreements have been reached. A copy
of the existing agreement on the Canal Water Dispute was placed on the Tuhle
of the House in reply to Starred Question No. 442 asked by Shri Mahavir Tyug
on the 8th December, 1949, and the latest position regarding this issuc was
stated in reply to Starred Question No. 608 asked by Shri Sidhva on the 2nd
March, 1950, The solution of the problem regarding Kvacuee Property remuine
virtually repudiated by the Government of Pakistan and a deadlock exitts on
this issue  The problems relating to minorities in East Bengal are receiving
the most serious consideration of the Government at present.

Shri B, K. Das: Are our Government still pursuing the No-War proposal?

Shri Gopalaswami: The No-War proposal at present is at a standstill. Tt
mmight bhe taken up perhaps later on.

Shri B. K. Das: Ts it conteinplated to hold any conference at an early date

ax regards the Fast Bengal question?

Shri Gopalaswami: T am not aware of uny conference between <he fwe
Governments being proposed to be held on the Fast Bengal question.

Shri B. K. Das: Ts there any matter that has been given up by our Govern-
ment as beyond friendly solution?

Shri Gopalaswami: Friendly solutions are always hoped for.
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" Shri A. 0. Guha: ‘What is the position regarding the security of East Bengal
:"liinorities? What response has this Government received from the Pakistan
Government ag reggrds the minorities of Iast Bengal?

. Shri Gopalaswami: I think, judging from the speeches and radio talks which
the. Prime Minister of Pakistan has made during the last three or four days, the
response cannot be said to be unsatisfactory.
Dr. M. M. Dag: So far as the protection of the East Bengal minorities is
&opcemed. may I know whether there was any discussion between the Pakistan
“Bovernmient and the Government of India before the present crigis began?

Shri Gopalaswami: No discussions at any conference.

Seth Govind Das: Since Partition, was any dispute between India and
Pakistan ever settled?

Shri Gopalaswami:. A good many have been settled.

. Shri A. 0. Guha: Have the Government noticed that in the speeches of
the Prime Minister of Pakistan, he has put quite » large amount of the blame
for the happenings in East Bengal on the Press of India and particularly of

Wesnt Ilengal?
Mr. Speaker: Order, order.

Sardar Hukam 8ingh: Is not the rocovery of abducted women one o the
-questions in’ dispute?

Shri Gopalaswami: I deliberately used the words ‘The main disputes’. There
are other disputes too.

Pandit Kunzru: Have adequate arrangements been made for the safe travel
of the members of the minority community in East Bengal who wniit {o come

to Indin?

Shri Gopalaswami: I have brought this matter to the notice of both
the Fast Bengal Government and the Government of Pakistan. According to
‘the replv we have received they are making everv effort to ensure securily to
people truvelling from East to West Bengal.

Shri Kamath: Bearing in mind the Prime Minister’s statement the other
dny that India has made no move for a No-War or non-Aggression Pact with
‘member-Nations of the United Nations, may T know the particular rcason which
tmpelled the Prime Minister make this offer of No-War to Pakistan?

My. Speaker: T do not think that question arizes now.

Sardar B. 8. Man: May I know whether the dispute regarding the
so-operative bank payments and a'so the delivery of jute has been solved to
aur ratisfaction?

.. Shri Gopalaswami: As regards the co-opcrative bank balances an agreement
has been reached. That is my recollection.
Sardar B. 8. Man: What about the jute deliveries?

Shri Gopalaswami: There is a substantial part of the jute dispute which
still requires to be sett'ed.

Dr. V.. Subramaniam: Has the dispute over railway property been settled?

lSl:lrl Gopalaswami: Part of it has been settled, and a part remains to be
settled. )
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Shri Majumdar: Is it a fact that a very large number of people on their
way o West Bengal are marooned in way-side stations and steamers ghats? -

Shri Gopalaswami: That is the information we have.

[ EstaBLisEMENT OF BiovoLe Faoromiks

%1086. Shri Kesava Rao: (a) Will the Minister of Industry and Supply be
pleased to state to how many foreign firms or how many Indian firms working
in association with foreign firms, has permission been given for the erection of
‘bicycle factories in India?

(b) What is the amount of capital involved and what part of it has been
-offered to the public in India?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Two.

(b) A statement is laid on the Table of the House. .[See Appendiz V,
annerure No. 54]. ‘

Shri Kesava Rao: Sir, may I know......

Shri Tyagi: On a point of order, Sir. If a statement is very big, it is laid
on the Table of the House, but if it is & small statement, can that also be placed
-on the Table of the House?

Mr, 8peaker: I presume it must be sufficiently lengthy. I presume that
the hon. Member has scen that statement.

Shri Tyagi: Sir, may 1 submit that it was requested that we should have
the benefit of statements before the questions are put?
Mr. Speaker: Ag I have already said, I am considering the matter. 1t is

not so simple as hon. Members appear to think; but I shall certainly do my best
to see that all facilities are given to hon. Members. 1t cannot, however, be

done in u day.

Shri Tyagi: May I inform you, Sir, that as far as 1 can see, it is the wish
-of the majority of the Members of Parliament that they should get the state-

ments before the questions are put.

Mr. Speaker: Merely because the majority wants me to act in a particular
way, I cannot be expected to go ahead without considering all the difficulties
in the way and the possible implications of that course. All that will take

some time.

Shri Tyagi: But the wish of the Parliament must prevail, Sir,

Mr. Speaker: Yes, it must prevail, consistently with the interests of the
whole of the House. ’

8hri Kesava Rao: May 1 know, Sir, where these two factories are proposed
to be constructed?

Dr. B. P. Mookerjee: One near Calcutta and the other in Madras.

Shri Kesava R80: What is the Government’s share in the capital?
Dr, 8. P. ookerjee: Government has no share.



1046 PARLIAMENTARY DEBATES [24TH Mar. 1950

Shri Kesava Rao: What help do Government propose to give to these
factories ?

Dr. 8. P, Mookerjee: Well, we will have to give them import licences for
parts and components, and also I think technical help and advice where
necessary.

Shri Kesava Rao: May [ know how the Government is going to control the
manufacture of these cyocles?

Dr. 8. P. Mookerjee: The question of control really does not arise. We are
fixing the limit of the total manufacture which will be allowed for the time
being. And also we will be able to control the production by regulating the
import licence for such parts and conponents which cannot be manufactured
here.

Shri Munavalli: What will be the installed eapacity of these fuctories?
Dr. 8. P. Mookerjee: One lakh each.

8htl Dwivedi: Will these factories manufacture all the parts, or will it be
necessary to import some parts?

Dr. 8. P. Mookerjee: Some parts and components will have to be imported
from outside, but the uttempt will be made to manufacture as many parts and
components as possible here.

Prof. Ranga: Sir, what steps have Government tuken or propose to take
in order to improve the quality of the cycles manufactured, in view of the
complaints made of the ineffectiveness of so many of our own local makes?

Dr. 8, P. Mookerjee: The quality has improved in recent months; and the
necessary plants and machinery will have to be imported for the purpose of
improving the quality of the production of some parts and components.

8hri Deshbandhu Gupta: Sir, what is our average consumption and what
is the average indigenous production to-day? %

Dr. 8. P. Mookerjee: Well, anccording to the Tariff Board’s report in 1950,
I think they said about 850,000 cycles may be the demand; and of course the
total production will not be even one lakh.

Shri Hoesain Imam: What is the present production of the Hindusthan
Cycles and the Hind Cycles2

Dr. 8. P. Mookerjee: The Hindusthan Cyocles production per month is
about 1,000 and the Hind Cyeles production in October was 4,900, in November
it was 6,300 and in December it went up to 10,000.

S1ILx IMPORT

*1087. Dr. M. M. Das: Will the Minister of Industry and Supply be

pleased to state the total quantity of silk imported into India during the year
1949-50°

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The total
quuntity of silk including silk goods imported during the period April, 1949 to
January 1950 is 2,090,767 1bs, A detailed statement is also laid ou the T'able.
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STATEMENT
Imports of silk (quantty and value) during 1949-59 (April 1949— January 1950)
Quentity Value
1bs. (Thousand Rupees)
(1) 8ilk, raw and Cocoons 1,11,922 12,20
(2) Bilk Yarn 192 3
(3) Socks and stockings 13 1
(4) Silk Pices Goods 96,725 30,64
(6) Bewing thread 918 18
Total 200,767 43,00
Pr—

Dr. M. M. Das: Muy I know, Sir, whether this silk was imported into Inflill
for the fulfilment of some terms of the trade angreements with the exporting
countries, or whether it was necessary for our weaving industry?

Dr. 8. P, Mookerjee: Both, Sir.

Dr. M. M. Das: May I know, Sir, whether this import o.f silk has produced
any adverse cffect upon our indigenous silk production in this country?

Dr. 8. P. Mookerjes: Sir, the position now is, India is short of raw silk.
Therefore, though the silk fabrics which are produced certainly meet the de}nand
of the country to some extent, our main difficulty i with regard to raw silk.

Dr. M. M. Das: May I know whether the price of the imported silk is
bigher or lower than the price of the indigenons silk?

Dr. 8. P. Mookerjee: Well, the price is not higher. because we puy heavy
import duty.

Shri 8 C. Samanta: May T know whether any xilk manufactured goods are
imported ?

Dr. 8. P. Mookerjee: Yes. I have given the figure.

Shri Munavalli: What quantity of the imported silk was consumed by the
handlooms?

Mr, Speaker: T think thet question was put and answered some time ago.
Next question.

EXPENDITURE INCURRED ON FRENCH SHI1P-BUILDING EXPERTS

»1088. Dr. M. M. Das: Will the Minister of Industry and Supply be pleased
to state the expenditure incurred by Government on the French Ship. building
experts who were invited to India?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): About
Rs. 51,000.

Dr. M. M, Das: May 1 know how many- other teams of foreign ship-building
experts have been invited and have come to this country?

Dr. 8. P. Mookerjee: None, so far as T am aware.
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Dr. M. M. Das: May I know, when Government think it will be possible
for us to implement the recommmendations of these teams?

Dr. 8, P. Mookerjee: It depends upon the financial resources of Govern-
‘ment. For the time being we have decided to place orders for three ships on
the Vizagapatam ship-building yard.

Dr. M. M. Das: May I know whether this team visited suitable sites for

ship-building yards, or examined the yard at Vizagapatam and recommended
gome changes there?

Dr. 8. P. Mookerjee: No. They visited several places.

8hri Joachim Alva: What was the special need for inviting French engineers
for this work? Was it because the French built the Suez Canal, though France
is not so advanced in the building of ships?

Dr. 8'. P. Mookerjee: The experts that we selected from France were quite
good, quite competent. o

CIILDREN LE?TI BY4(ND BY Aspoorap Wovax

*1089. Shri Kesava Rao: (a) Will the Prime Minister be pleased to state

whether it is a fact that there are a number of ‘‘unwanted’’ children left behind
in India by abducted women?

(h) What arrangements have been made for bringing up these children?

(¢) Have any of these children been adopted or huve they been offered for
adoption?

The Minister of Transport and Raflways (Shri Gopalaswami): (a) The
pumber of such children so far left behind in India by abducted women is 25.

(b) They are being brought up by the * Government in the Children’s
National Institute, Sweraj Bhawan, Allahabad.

(¢) No.

Shri Kamath: Sir, has Government given any thought, and if so, what
arrangements have been made with regard to those children who were conceiv-
ed by women after they were nbducted to Pakistan. but were born in India
after the mothers were recovered and restored to India?

Shri Gopalaswami: They have given thought to the case of every child of
that description.

Shri Kamath: What is the arrangement?

Shri Gopalaswami: Gienerally the wishes of the mother are taken, she is
consulted in this matter, and if the mother wants to take the child back with
her, the child goes with her.  If she thinks that the child would be unwanted
amongst the relations to whom she is going back, then the child is loft behind
and care is taken of that child. It is children of this deseription, numbering
25 that have heen sent to Allahabad.

Shri Majumdar: Arve the fathers also consulted in this matter? The hon.
Minister said that the mothers were consulted, and T want to know whether
the fathers are not consulted? '

Shri Gopalaswami: The father is not necessarily consulted. ~But some
sbductors who were responsible for the children did offer to take these children
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back :nd in those cases we consulted the mothers firstly, whether they would
allow the children to go back to the father; and we generally left the decision
of this question to the tribunal which we have set up in the camps for abducted

women,

Shri Deshbandhu Gupta: May | know if these children are offered for
adoption to other people and if so whether there has been some good response

to that?

Mr. Speaker: I do not think we need go into that.

Shri Kesava Rao: 1s there any proposal to start an orphanage to train these
cinldren along with other orphan children in the country?

Shri Gopalaswami: There is a proposal to set up & kind of ‘““home’’ for these
children and their mothers in some part of the country, but that is still in the
embryonic stage.

REMOVAL OF SALT FROM SwiMP AREAS

¥1090. Shri Alagesan: (a) Will the Minister of Industry and Supply be
pleased to state whether there is any restriction on the removal of salt from

swamp areas?
(b) If 8o, what is the quantity of swamp salt that is permitted to be used for
human consumption?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (x) If the aren
of swamyp ix less than 10 acres, there is no restriction but where the ares

exceeds 10 acres a license is  necessary.  There is  however a qualitative
restriction. .

(b) The total quantity of swamp salt manufactured and passed for human
constmption by the ten acres concessionaires in 1949 was about 8 lakh Maunds.

content of salt

Shri Alagesan: Is it u fact that if the sodium chloride
permitted for

manufactured in factories is less than 90 per cent., it is not
human consumption ?

Dr. S. P. Mookerjee: Thc Salt Advisory Commiittee 1ccommmended that for
edible salt it should be fixed af about 92 per cent. and an attempt is made to

adhere to this standard.

8hri Alagesdn: Are Government taking any steps to analyse the chloride
content. of swamp salt? .

Dr, S. P. Mookerjee: Yes.

Shri 8idhva: Is it a fact that the Salt Advisory Committee recommended
thut the salt should be sold in retail also in weight? If so, what steps arc
Government taking in this regard?

Dr. 8. P, Mookerjee: That relates to the next question.

RETAIL SALE OF SALT

¥1091. Shri Alagesan: (n) Will the Minister of Industry and Supply be
pleased to state whether it is a fact that salt, though issued by weight, is sold
in measures by retailers in Madras?

(b) If so. do Government propcse to enforce retail sale of salt by weight?
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The lnmmr of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes.

(b) The Madrus Government have already been requested to stop the sule
of salt by meusure and the matter is still under the consideration of that
Government.

8Bhri Alagesan: Are Government aware that there is & tendency among
manufacturers to produce light salt instead of heavy salt and that affects the
quality of salt?

Dr. 8. P. Mookerjee: We know that and we have asked the Madras Gov-
crnment to take steps in the matter.

8hri Alagesan: Have uny representations been received from the Provincial
Salt Manufacturers’ and Merchants’ Associations in this respect and what is the
rocominendation of the Salt Advisory Committee on this matter?

Dr 8. P. Mookerjee: They also support this recommendation. The
Madras Government were not inclined to accept it.  Now they are cousider-
ing the matter and they will acoept the suggestion.

8hri Alagesan: 1s it necessary that legislation xhould be undertaken for
this purpose?

Dr. S. P. Mookerjee: Yes.
Shri Alagesan: Is the Centre going to undertake it?

Dr. S§. P. Mookerjee: It is in the hands of the Statc Government and we
huve asked them to take uction.

Prof. Ranga: Why is this restriction imposed in view of the fact that sale
by measure is so popular in the rural areas?

Dr S. P. Mookerjee: Madras Government will be able to answer that
question.

Shri Alagesan: Are Government awure that sall manufacturers are being
told to realign their pans in order to produce purer salt which means heavy salt?

Mr. 8peaker: He is making a complaint.

Prof. Ranga: How do Govermment expect to be able to enforce this restric-
tion if sule of salt by 1measure alone is to be insisted upon?

Dr. 8. P. Mookerjee: Other State (Yovernments have "done it.

DeEMAND FOR SOoDA AsH

*1098. Shri Kishorimohan Tripathi: Will the Minister of Industry and
8upply be pleased to state the total annual demand of Soda Ash in India and
its supply from ITudian producers and foreign markets?

The Minister of Industry and Supply (Dr. 8. P. Mookerjes): The present
annunl demand of the country for Sodun Ash is estimated at 1,80,000 tons.
The indigenous production during 1950 is expected to be 40,000 tons. The
balanece is to be met by imports.

8Shri Kishorimohan Tripathi: Is it u fuct that the entire import trade in
Sodn ash is in the hands of the I.C.I. alone?

Dr. 8. P. Mookerjee: They are the principal suppliers and naturally the
bulk of it is in their hands.
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Shri Kighorimohan Tripathi: Ave Government satisfied that the foreign soda
ash mude available is made available at the cheapest rates?

Dr. 8. P. Mookerjee: The difficulty is that imported soda ush ay become
avnilable at y price which iy lower than the price of indigenous soda ash.

s Mifag g : Fa1 F€  Frer WA A5 FEEO JEH 9T @S0
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Seth Govind Das: s uany uew soda-ush factory being opened here? By
what time a totul stoppage of imports of soda-ash may he expected?

Dr. 8. P. Mookerjee: At present thore is no  proposal to have another
factory for Soda Ash, '

8hri Hoesain Imam: Where is this fuctory of 1.C.T.?

Dr. 8. P. Mooker{ee: One is in Pakistan. The

main supply is in  their
hands.

Shri Hossain Imam: [« there no factory in India?
Dr. 8. P. Mookerjee: Not of 1.C.I1. .

Shri Jhunjhunwala: 1Is the hmported soda ash availuble 1o us chenper thu:
in other foreign markets?

Dr. S. P. Mookerjee:, The price of imported sodn ash is less than the price
of Indinn sodu ash.

8hri Jhunjhunwala: 1 want to know whether the sodu ash whieh is being
imiported and supplied to us, is it being supplied to us at n competitive price
compared with other foreign markets or whether we enn get choaper supplies?

Dr. 8. P. Mookerjee: 1 do not think so.
Shri Deshbandhu Gupta: In view of the fact that the price of  imported

soda ash is less than that of indigenous soda ash, have Govermment considered
the desivability of protecting this industry?

Dr. ‘8. P. Mookerjee: That hns already been done,
Krrosene O1L

©1094. Shri Kishorimohan Tripathi: Will the Minister of Industry and
Supply be pleased to state the total annual Tndian demand of Kerosene and its
sources of supply?

The Minister of Industry and 8upply (Dr. S. P. Mookerjee): It is cstimated
to ke 1,000.000 tons o year.  Apart from » small indigenous produetion. jm-
ports in 1949 were made frorm Tran. Babrein, Saudi Arabiu, Singapois, Sunutre
and East Todies. .

Shri Kishorimohan Tripathi: What part of the tolal
from the Dollar area?

Dr. 8. P. Mookerjee: There is no Dollar area?

import wns ade
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Shri Kishorimohan Tripathi: Are Government aware that the total amount
of Kerosene available to the rural population is less than their demand while
people in the urban areas get more than their needs?

Mr. Speaker: It is not admissible.

Shri Dwivedi: Out of the total imports und the indigenous production, what
are the quantities meant for rural areas and what are the quantities meant for

urban areas?
Dr. 8. P. Mookerjee: That is for the States to say.
Shri Ohaltha: What is the percentage of Indian supplies to thé total demand ?
Dr. 8. P. Mookerjee: Indian production is about 40,000 tons and import
was about 700,000 tons.

8hri Hossaln Imam: May I know whether Bahrein and Saudi Arabia are
placed in the Dollar or Sterling Area?

Dr. 8. P. Mookerjee: I am told by the Finance Minister that it depends on
the .actual producer. If it is taken from the American producer, it is paid in
Dollars, otherwise it is not.

CortToN CLOTH AND YARN

*1095. Shri Kishorimohan Tripathi: (a) Will the Minister of Industry and
Supply be pleased to state the total annual Indian demand of cloth cotton and

yarn of counts up to 40 S? .
(b) Are any of these varieties exported and if so, in what quantities?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Cotton cloth
4,600 million yards. Coten yarn 7,08,000 bales of 400 lbs. =ack.

(b) Yes. The position during the last year was as follows:

Cloth— (Tons)
Mill made ond Power Loom cloth . . .. 34,826°5
Handloom cloth .- .. . . . .. 5,070-0

39,8065

(or 3989 million yards)

Yarn—
Counts Quantities (in bales of 400 Ibs.)
1—208 . .o .. .e 828205
21—3808 . .. . .. 5830
31—308 . .e . . 4,209°0
40 and above .o .. .o 3,866°5

91,3660 Bales

Shri Kishorimohan Tripathi: May I know whether as a result of the lurge
exports now made of coarse cloth, scarcity of these varieties has begun to be
felt in the market and that prices have risen?

Dr. 8. P. Mookerjee: The position is being constantly watched.
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Shri Kishorimoban Tripathi: Are the Government aware that certain textile
mills have entered into contracts with foreign buyers for the supply of parti-

cular varieties of coarse cloth and they are munufacturing the same varieties
only?

Dr. 8. P. Mookerjee: That may be possible.
EmpLoYEES IN INDIA STORES DEFPARTMENT, LONDON

*1096. Sardar B. 8. Man: (a) Will the Minister of Industry and Bupply be-

pleased to state the total number of employees in India Stores Department,
London?

(b) How many of them are Indian and how many are non-Indians?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Sanctioned
strength—3884. Men in position—828.

(b) Indians—96 Non-Indians—227.
Shri Brajeshwar Prasad rose—

Mr. Speaker: Let the Member who, asked the question put his supplemen-
taries first.

Sardar B. 8. Man: What is the total pay roll of the British and how doeg it
compare with the pay roll of Indian employees there?

Dr. 8. P. Mookerjee: I have not got the total pay roll here. Of course the
grades are all fixed. Tn fact, if an Indian gets mppomted he gets an addition-
al allowance which a Entlsher doos not get if he is appointed.

Sardar B. 8. Man: What is the number of senior appointments which

Britishers hold here and what is the number of appointments which Indians
hold in the same cadre?

Dr. S. P. Mookerjee: In fact, Sir, most of the non-Indians are occupying
inferior positions.  Out of the 270 new appointments of non-Indians made
between April 1947 and September 1948, 249 are holding clerical and Class
IV appointments, like messengers, labourers, ete. So far as the number of
officers is concerned, there are only 20 non-Indians.

Sardar B. 8. Man: In view of the fact that the articles which are to be
purchased are purchased from the British and many of the officers are also

British, what steps do Government take to check the accuracy of the prices
whichi are offered tp India?

Mr. Speaker: I think this implies an imputation, which I would not allow.
Shri Tyagi: May I know who finally decides the bargains, is it the British

officers at the head of this office, or is an Indian also there to decide bargéins
finally?

Dr. 8. P. Mookerjee: The Head of the Purchase Seetion is an Indian.

Shyi Kamath: During the last 2} years has there been any appreciable

Indianisatio': of this Department and, if so, what has been the pace of
Indianisatior: ®

Dr. 8. P. Mookerjes: In 1045-46 there were only 28 Indians in the Depart-
ment. Today their number is 98.
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Shri Hossain Imam: What is the number of Britishers?
Mr, Speaker: He has ulreudy stated that it is 20.

8hri Brajeshwar Prasad: 1f the value of the purchases made through the
Stores Department in London is much less than those made through the
Supply Mission in Washington, may T know why the staff in London is consi-
derably lurger than those in Washington?

Mr. Speaker: Order, order.

Sardar B. 8. Man: Apurt from messengers and clerks, may I know why
the offiger class has not been completely Indianised so far?

Dr. 8. P. Mookerjes: There wre special reasons for this.  Of the 20 non-
Indian officers nppointed after 15th August, 1947, about 12 or 18 are technical
jobs, and they deal with mechanical and electrical items.  Hon. Members
will appreciate. it is very difficult to persuade Indians to go from here to the
United Kingdom unless we can make the terms very attractive. 1t is some-
tilnes cheaper to employ competent Britishers than to send Indians from here.
1t is the policy of the Government to Indianise the staff as soon as possible and

this ix being done.

Sardar B. 8. Man: Have any  atteinpts been wmade to persuade Indian
techniciang to go to the UK.?

Dr. 8. P. Mookerjee: 1t is done. In many cases we get requests from the
High Comissioner, usking us to suggest competent Indians from here. In
some cases we have heen able to do so, and in some cases we have not been

able to do so.
JAPANESE OVERSEA% AGENCIES IN INDIA

+*1097. Dr. R. 8. Singh: (») Will the Prime Minister be plensed to state
whether the Government of India  propose to allow Japan to establirh its
oversens ugencies in important Indian cities?

(b) I so, will it be necessary for the Government of Indin to consult the
Far Eastern Commission for its approval?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Giovernment have
1o ‘objection in principle.

(b) Yes. A poliey decision by the Far Fastern Commission in the matter
will have to be taken. .

Dr. R. 8. 8ingh: Muyv | kuow whether the Government of Japan made un
approach. to the Government of Tndin for establishing such agencies?

Dr. Keskar: Yes, the Government of Japan did approach us. but in view
of the present status of Japan, any decision on this matter has te be taken
only with the consent of the Far Eastern Commission.

Dr. B. 8. Bingh: Mav T know whether these agencies, if allowed, will be
perwitted to function here in the same way as other overseas agencies?

Mr. lpolku It will be problematical at thir stage.
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INDIANS SENTEBNOED IN MaLAYA POR PouITioAL REASONS

*1098. Dr. B. 8. 8ingh: (a) Will the Prime Minister be pleased to state the
nuwmnber of Indians imprisoned, hanged and killed in Malaya due to political
veasons after the conclusion of the World War II?

{b) How many Indians have been banished or deported from Malaya due to
the same reasons and during the same period?

The Deputy Minister of Bxtemal Aftaims (Dr. Keslar): (a) Government have
no information about any casualties after the end of World War II. But the
following figures are available since the proclamation of Emergency Regula-
tions in June, 1948.

Killed 73
Exeouted .. 1
Detained . 270

1t is not possible to indicate how many of these are due to political reasons.
‘Quite » large number are for criminal reasons and among the killed there are
a number of policemen.

(b) Fifty-six Indians have so far been deported and four banished for
alleged criminal activities.

- Dr. R. 8. Singh: How many of the Indians who have been deported from
Malayas were Malayan citizens?

Dr. Keskar: Malayan citizenship has only recently come into. being, and no
action with regard to Malayan citizenship has yet been tnken. Therefore the
question does not arise.

Dr. R. B. Bingh: May T know the number of Tndians who were not Malayan
citizens and who have been hanged or killed?

Dr. Keskar: As I snid, the Malayan citizenship question has not been
firalised still.

" Dr. R. 8. 8ingh: May I know whether the Malayan citizenship regulations
say that Indians who have resided there for 15 years are all Malayan citizens?

Dz, Keakar: The rules and regulations of Malayan citizenship are there, hut
the exaet status of Malayan citizenship and many other relevant matters are
not yvet finalised by the Malayan Government.

Dr. R. 8, 8ingh: Is it not a fact that these rules and regulations are
functicning for the last fifteen or twenty years?

Dr. Keskar: No, Sir.

Shri Kamath: How many Indians, Sir, are under detention loday under
the Fmergency Regulations in Malaya? ‘

Dr. Keskar: As T gaid, the number is 270.

Prof, B, N, Mishra: May I know whether this subject was raised in any
one of the Commonwealth Conferences?
The Prime Minister Shri Jawaharial Nehru: Such subjects are not raised

there. "As I have already pointed out to hon. Members, a Commonwesalth Con.
ference is not a superior body with the Members of the Commonwealth as parties

to n dispute.
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No country likeg to treat that Conference as a superior body of that kind

Therefore such matters are dealt with between Governments, and not in the
Conference.

Prof. Ranga: Is it & fact, Sir, that most of these people were accused of
having taken part in violent activities against the Government there?

Dr. Keskar: Yes, Sir.

FAOTORY FOR PROOESSING MONAZITE SANDS

*1099, Shri Alexander: Will the Prime Minister he pleased to state where
the factory for processing monazite sands will be established?

The Prime Minister (8hri Jawaharlal Nehru): The factory is likely to be
established at Alwaye, but the matter is still under consideration.

Shri Alexander: May I know what is the estimated cost for cstablishing
this factory and what is its estimated capital?

8hri Jawaharlal Nehru: I am afraid T could not immediately give figures.
I believe I have got them somewhere. I think the funds required for the-
factory are Rs. 50 lakhs as fixed capital, and Rs. 10 lakhs as working capital.
Out of this total of sixty lakhs, Government of India would give 87.5 lakhs
and the Government of Travancore the rest.

8hri Ohaltha: May I know whether the plant for processing monazite sands:

has arrived in India?

8hri Jawaharlal Nehru: I do not think so. As I said, the site itself hax

not yet been finally decided upon. It is likely to be Alwaye. I do mnot
suppose that the plant is there when the site is not there.

ExPERTS FoR NEPA AND BaLLASPUR PrOJE OTS

*1100. Shri Kamath: Will the Minister of Industry and Supply be pleased’
o state:

(a) whether the Government of Madhya Pradesh have approached Govern-
ment for the services of experts in connection with the Nepa and Ballaspur
projecte for the manufacture of newsprint and white printing paper respectively;

(b) If so, whether Government have taken any decision thereon;
(e) for what purpose the services of the experts are required; and
(d) how many experts are proposed to be deputed, and what are their names?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes Sir.
(b) Yes, Sir.

(c) To serve on a Committee proposed to be set up by the Madhya Pradesh:
Government to examine the two projects.

(d) No Government expert of adequate status being available, none is
being deputed.
8hri Xamath: Has the Government of Madhya Pradesh asked for

! ' any
financial assistance in the matter?
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Dr. 8. P. Mookerjee: That question has not arisen yet.
Shri Kamath: Have they come with any request for a loan?

Dr. 8. P. Mookerjee: They made some suggestion some time ago but it
wa3 not pursued.

RECOMMENDATIONS oF WooL DEVELOPMENT COMMITTER

+1101. Shri 8. O. Samanta: Will the Minister of Industry and Supply be
pleased to state:

(8) whether the ‘recommendations of the Wool Development Committee
have been implemented; and

(b) if s0, what are they?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) and (b). 4
statement is laid on the Table.

STATEMENT

The main recommendations made by the Wool Development Committee in its meeting
held on 4-7-40 were : —

(i) import duty on woollen machinery and fibre and fibre tops should be examined
to ensure that there was no discrimination against the woollen industry;

(ii) import of rugs and shoddy Italian materials should be restricted in the interest
of the indigenous industry;

(iii) restrictions on export of light weight woollen goods should be removed:
(iv) restriction on movement of small parcels (of woollen) should be removed; an#

(v) formation of a Central Woollen Technological Institute for imparting higher
technological training in manufacture of woollen goods.

Recommendations (ii), (iii) and (iv) have been fully implemented. Recommendation {v)
in regard to the institute 1s still under discussion with various interests. In the case of (i)
while the import duty on machinery for the woollen industry has been brought to the lewel
of that for cotton textiles machinery, it has not been found possible to make any reductiom
of duty on the import of fibres and fibre tops.

Shri 8. 0. S8amanta: May I kuow whether the various aspects of the indus-
try have been considered by the Planning Sub-Committee of the Development
Committee?

Dr. 8. P. Mookerjee: I have iudicated the main recommendations of the
Development Commitiee in the Statement. If the hon. Member wants, 1 een
read it. It is only half a page. Shall I?

Mr. Speaker: Oh yes; it is only half a page.
[The statement was read oul.]

Shri 8. O. Samanta: May I know whether any wonllen manufactures are
imported into India?

Dr. 8. P, Mookerjes: Yes.
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Huparrn INSURANCE ScHRME IN FACTOREs

*1102 8Shri Alexander: (n) Will the Minister of Labour be pleased to state
what progress has been made in the working of the Health Insurance Scheme
in factories?

(b) Has any representation been made to Government by factory-owners
to suspend the operation of the Scheme and if so, what answer was given”

(v) What are the States in which thig Scheme is being worked ?

The Minister of Works, Mines and Power (Shri Gadgil): (a) uud (c). The
uttention of the hon. Member ic invited to the answer given to starred question
No. 82 put by Shri Kesava Rao on the 11th March, 1950.

(b) Government have received no representation. The Director General,
Employees’ State Insurance Corporation has however received a representation
from the Delhi Factory Owners’ Federation urging nmong others the postpone-
went of the Scheme. Government do not propose to posipone the Scheme.

Harwan SweEpers 1IN SiNp
#1108. Shri Balmiki: (n) Will the Minister of Rehabilitation be pleased to
stute how many Rarijans particularly sweepers are trapped in Sind?

(b) 1s it a fact that the Pakistan Governmneunt are not- allowing them to
migrate under the Essential Services Ordinance?

(¢) Do Government propose to take any steps to Lring these people out fromn
8ind?
The Minister of State for Rehabilitation (Shri Mohap Lal Saksena): (1)

About one one to one and a half lukh, out of whom about ten thousand muy be
sweepe:s.
(b) Yes.
(¢) No.
N SWFY : Fq7 AT AR qF IAT F FI9 FAHTW oA 7
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Shri Balmiki: Will the hou. Minister be pleased te siate whether there
has been any correspondence with the Government of Pakistan or. this subject?

If so, with what results?
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Shri Mohan Lal Saksena: Of course, there has been some correspondence but
the results have been ns usual,

Dr. M. M, Das: Muyy I know whoether Government has got any information
about the present condition of these Harijans?

Shri Mohan Lal Saksena: We have received information from our High
Commissioner's office that there have heen about 500 or 600 conversion.
Otherwise their condition is satisfactory. ‘ .
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Dr. M. M. Daa: May [ know whether it is o fact that & large number other
than those mentioned in this report have been converted and many of them

butohered ?
Shri Mohan Lal Sakesena: That is not our information.

Shri Rathnaswamy: Besides forcible conversions, have forcible marringes
tnken place?

Mr. Speaker: Order, order.

Sardar B. 8. Man: May I know whether any have been trapped in  West
Punjah?

8hri Mohan Lal S8aksena: We .ue not awnre of the exact number. The
information is that it is very small.

FAIRs AND KXHIBITIONS

*1104. Lala Raj Kanwar: Will the Minister of Industry and Supply be
pleased to lay on the Table of the House o list of fuirs and exhibitions orgunised
or subsidised by the Government of India in the Centrally Administered ureas
with the amount spent by Government on each fair or exhibition annually dur-

ing the past three years?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): Information
is being eollected wnd will be Iaid on the Table of the House in due course.

INCOME-TAX APPELLATE TRIBUNALS

*1106. Lala Raj Kanwar: Will the Minister of Law be pltased to lay on the
Tiuble u stutement showing:

(2) The number of Income-Tax Appellate Tribunals fuunctioning in  the
country and the personnel of each such Tribunal?

(b) How many cases hsve been instituted and disposed of by these Tribunals
during ench of tha last three years?

(¢) What is the number of cases now pending belore eash of these Tribu-
nuls?

The Minister of Law (Dr. Ambedkar): A statement is pluced on the Table.
[Sece Appendiz V, Annexure No. 55]. '

Laja Raj Kanwar: What steps do Government propose to take to expedite
disposal of the pending cases?

Dr. Ambedkar: 1 think the dispossl is more or less satiéfactory. If it is
not sutisfactory, Government will institute more Tribunals.

8hri T. T. Krishnamachari: May I ask if the salary to be paid for the Mau-
bers of the Tribunal has been reduced or re-graded recently?

Dr. Ambedkar: I require notice.

Shrimati Dufgabadi: May I know how appointments to thewe Tribunals ure
made? |

Dr. Ambedkar: They are made by the Public Service Commission.
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RusEARCH IN WooL INDUSTRY

*1107. Shri Rathnaswamy: Will the Minister of Industry and Supply be
pleased to state:

(8) whether any research in wool industry is conducted in India;

(b) if so, what its achievemzents are;

(c) whether any grant is given for this research and if so, to what extent;
and

(d) whether it has any connection with the Internationa] Wool Organisu-

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) to (c). There
is as veu no Institute in India for research in the technology of woollen textiles.
A scheme for the establishment of such an Iunstitute is, however, now under pre-
paration and will be considerad by the Government in due course.

So far as raw wool is concerned, some work is being done under the Indian
Council of Agricultural Research and also in the Department of Chemical Tech-
nology of the Bombay University.

The Indian Council of Agricultural Research has so far spent about Rs. 83
lakhs on its schemes.

(d) No, but tho International Wool Secretariat co-operates with the Govern-
ment in various matters.

Shri Rathnaswamy: Have Government any proposal in view to establisi:
8 Research Institute in the woollen industry somewhere in South India?

Dr. 8. P. Mookerjee: The question of establishing an Institute has not been
decided yet. We could not therefore go in for a site in South India.

8hri Kamath: Whai steps have been tuken by Government recently to
encourage wool gathering in India?

Dr. 8. P. Mookerjee: Nothing has been decided: if it is, T hope the hon.
Moamber will be the best contributor.

8hri Kamath: Sir. T did not hear the answer.
An hon. Member: T did not hear the answer.
Mr. Bpeaker: He will get it in the report of the proceedings.

Shri Rathnaswamy: How long would it take for Government to give cffcer
to this proposal? )

Dr. 8. P, Mogkerjee: As I explained the other day, we are already in con-
tact with the Industry trying to find out if any assistance will be available from
them. As soon as we get o reply. we will be able to pursue the matter further.

ImporT oF Tomacoo Propucts

#1108. Shri P. K. Ramiah: Will the Minister of Commerce be pleased to stute
the valie of annunl imports of tobacco products into India from foreign coun-
tries which are manufactured from raw tobacco exported from this country?
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The Minister of Commerce (Shrl N ¢ The exact information required
the l;on. Member is not available. Aes‘:gzmenﬁ is, however, laid on the Tal}g
showing the vslue' of total imports of tobacco manufactured during 1948-49 and
the 9 months ending Deoember 1949 irrespective of the countrv of origin of the
tobaceo which enters into their composition. .

L ]
STATEMENT

Valuy of imports of tobasco manufasturel into Iniia during 1948-49 and 9 monshs
ending December, 1949,

(Value in thousands of rupecs.)

Oommodity 1948-49 April- December 1949*
Cigars . T e 81
Cigarebtos Cee .. 84,08 10,97
Tobaoco for pipes . .. .. 2,04 1,24
Tobacoco, othor sorts .. 48
Total . . . 67,31 12,82

*The figures exclude imports at the ports of Kutoh and Ssurashtre during the period
Ootober-December 1949.

Shri P. K. Ramiah: May I know the numes of the countries that have been
importing large quantities of tobacco products into this country?

8hri Neogy: From this country?
Mr. Speaker: Importing into this country.
Shri Neogy: I have a long list here. The United Kingdom is actually the

principal country concerned.  There are several other countries which indicate
very nogligible exports to India.

WRITTEN ANSWERS TO QUESTIONS

PERMITS FOR RESETTLEMENT GRANTED BY INDIA AND PAKISTAN

%1092, Shri Raj Bahadur: Will the Minister of Rehabilitation be pleased to
state:

(a) if Government have any information regarding the number of permanent
permits granted to Hindus and Sikhs by Pakistan Gtovernment for resettlement
in Pakistan; and

(b) the number of permanent permits granted to Muslims by the Govern-
ment of India for resettlement in India?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (s) The
Government of India have no information. _

(b) The attention of the hon. Member is invited to my reply to part (a) of
Starred Question No. 840 on 22nd December 1949, which gives the number
of permits for permanent resettlement in India issued to Muslims upto 81st
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October 1949. During the period 1st November 1948 -to 31st Jenuery ‘1950,
about 100 permits for permsnent resettlement in India have been issued :to
Muslims. The number of persons actually entering India will be much larger
a8 often & whola family is covered by a permit.

SurpPLUs CoAL

*1105. Giani G. 8. Musaflr: Will the Minister of Industry and Supply be
pleased to state:

(a) the quantity of coal which used to be supplied to Pakistan and which
is now surplus on account of the stoppage of such supply; and

{b) the mode in which the said quantities of surplus coal have been utilised ?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The mini-
mum monthly allocation was 170,000 tons.

(b) This quantity is for the present being utilised by sllocating increased
supplies to Railways, Tron and Steel Works and other Industries.

MaNvurAOTURE OF ToBACCO PRODUOTS

*1109. Shri P. K. Ramiah: Will the Minister of Industry and Supply be
pleased to state what steps are heing or proposed to be taken for encouraging
manufacture of tobaecco products in this country?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): At a recent
meeting of the Development Committee the representatives of the indushg
recommended that the question of standardisation of tobacco for bidi an
cigarettes should be taken up and also that the possibility of utilizatiou of
tobucoo waste for the manufacture of Nicotine Sulphate should be explored.
These suggestions are under consideration. The (Government assist the indus-
try in finding export markets and in modernizing their plants by the issue of
licences for the import of necessary equipments.

LANGUAGE IN WHIOH CREDENTIALS ARE PRESENTED BY INDIAN AMBASSADORS

#1110, Shri Balwant Sinha Mehta: Will the Prime Minister be pleased to
state in which language our Ambassadors present their credentials to the heads
of the various foreign Governments?

The Deputy Minigter of External Affairs (Dr. Keskar): Thus far credentials
have been in English, but there have been instances where our Ambassador
has, at the time of presenting credentials, spoken in Hindi. It is intended
to encourage the use of Hindi.

ALLOTMENT oF P16 IRON AND STEEL T0 STATES

#1111, Shri Balwant 8inha Mehta: Will the Minister of Industry and
Supply be pleased to state what is the basis of allotting the quota of pig iron
and steel to the States? .

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): Allotment of
pig iron is made direot to the foundries on the basis of their assessed capacity
and on the recommendations of the State Governments concerned.  Allot-
ment3s of steel to the States are made from the following quotas—Agricultural,
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Non-Agricultural, Refugee Fabricators, Cottage Industries and Harijuns. The
Agricultural quota is distributed by the Ministry of Agriculture on the basis
of ‘the demands received from the States and the importance of the schemes.
The Non-Agricultural quote which is intended for the use of the genmeral public
and small scale fabricators of steel, is disiributed to the States in proportion
to their population, weightage being given for urban .population. The question
of re-fixing the quotas on the basis of the actual requirements of small scale
fabricators in the States is under consideration.  Allotments against the
. Refugee Fabricators Quotu. Cottage Industries Quota and the Harijans quota

ars made on the basis of actual demands collected by the States concerned.

AccOoUNTS OF INDO-PARISTAN DI1spPuTES IN TEHRAN NEWSPAPER

*1112. Shri Rathnaswamy: (a) Will the Prime Minister be pleased to state
whether it is a fact that the newspaper Keyhan in Tebhran published oxaggerat-
ed accounts of Indo-Pakistan disputes?

(b) What action is proposed to be taken by Government to couuter-act the
news?

(¢) Hos the Indian emnbassy in Tehran lodged a protest and if so, what is
the result? .

The Deputy Minister of External Affairs (Dr. Keskar): (a) Yes, Sir.

(b) und (c). Soon after the publication of the article in editorial form in the
Keyhan, of 27th February, 1950, our Ambassador in Iran lodged a protest with
the (overnment of Iran. A reply from the Iranian Government is awaited.
Our Ambassador has also been asked to secure a contradiction of the mis-
statemnents appearing in the paper and to inform the Tranian Goverument of

the correct position.

DEVBLOPMENT OF INDUSTRIES IN STATES

#1113. Shri P. Basi Reddi: Will the Minister of Industry and Sux;ply be
pleased to state:

(a) whether it is o fact that some State Governments have sought the co-
operation of, and entered into agreements with, foreign interests in the matter
of development of major industries in their respective States; and

(b) if so, whether the States have done so with the previous approval of
the Unjon Gevernment?

The Minister of Industry and Supply (Dr: S. P. Mookerjee): (u) Yes, Sir.

(b) Not in every case.

CorraqE INDUSTRY PRODUOTS

*1114. Shri P. Basi Reddi: Will the Minister of Commegce e pleused to
state:

(a) the pre-war annual exports of small scale and cottage industry products:
and '

(b) the cxports in 1948 and 1949?
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The Minister of Commerce (Shri Neogy): (a) and (b) Small scale and cottage
industry products, as such, are not separately classified in our foreign trqde
accounts.  Statements showing the exports of selected commodities (which
are known broadly, to be the products of small scale and cottage industries)
during the years 1938-89, 1948-49 and also 1949-50 as far as available are, how-

ever, laid on the Table [Se. Appendiz V, annexure No. 58).

<

GLASS FAOTORIES

*1118. Shri Kannamwar: (a) Will the Minister of Industry and Supply be
pleased to state how many glass factories are in existence in India?

(b) Is it & fact that a glass factory at Warora in Madhya Pradesh is
«closed ? '

(0) If 80, do Government propose to resume the working of this factory?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) 104.
(b) The information is being obtained.

(¢) Does mnot arise yet.

LraTHER INDUSTRIES RUN ON CO-OPERATIVE Basm

*1116. Shri Kannamwar: (a) Will the Minister of Industry and Supply be
‘pleased to state how many leather industries are run by leather workers on
g co-operative basis in India?

(b) What special facilities do Government propose to give to leather workers
who are trying to manufacture leather articles through registerod co-operative
institutions of their own?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) and (b).
Information is being collected and will be placed on the Table of the House
later on.

DISCHARGE OF INDIANS EMELOYED ON BURMESE RAiLwaAYsS

*1117. Dr. DeShmukh: (a) Will the Prime Minister be pleased to state
whether the attention of Government has been drawn to a Press Report dated
the 10th March, 1950 from Caloutta that 5,000 Indians employed on the Bur-
mese railway have so far been discharged while 2,000 more await s similar
fate?

(b) Are the facts mentioned therein correct?
(¢) What is the exact position?
(d) Arc there any other cases in which similar discharges have been given?

(e) Has any representation been made to the Burmese Government and if
so, with what result?

(f) 1f not, do Government propose to take up the matter at an early date?
The Deputy Minister of External Aftairs (Dr. Keskar): (a) Yes, Sir.

(b) Government are mot in possession of exact figures.
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(#) and (d). In pursuance of their policy of nationalisation of services, the
Government .of Burma have discharged a large number of their Indian em-
ployees. The exact figures are being collected. Efforts have been made to
ubsorb the discharged Indian personnel of the BBurma Railways and others in
the lndian Railways and so far 614 such persons have been absorbed in the

Indian Railways.

(e) and (f). Representations have been made to Government of Burma from
time to time for safe-guarding the pension and other service benefits of the
Indian nationals, and the grant to them of proportionate pension has been
agreed to by that Government.

EXPENDITURE ON ORGANISATION FOR RECOVERY OF ABDUOTED WOMEN

*1118. Dr. Deshmukh: (s) Will the Prime Minister be pleased to state

on what date the organization” for recovery of abducted women and children,
wasg started?

(b) What is the total expenditure incurred upto 1st February 19507

(¢) What is the number of abducted women and children recovered upte

1st February 19507

(d) Is it a fact that there are three independent offices, namely, Central
Recovery Office, Provincial Recovery Office, (Delhi Province) and Provinecial
Recovery Office, (Punjab)?

(e) 1s there any proposal to combince these offices?

(f) Are these offices likely to be wound up and if so, when?

(g) What is the rate of recovery of abducted women and children since 1st
July 1949 per month?

(h) Hax the possibility of reduction of staff in these offices been considered
and if so, with what result?

The Minister of Transport and Railways (8hri Gopalaswam{): (a) 6th De-
cember, 1947,

{b) Figures of expenditure during the financial years 1947-48 and 1948-49
are not readily available. In the cwreut financial year i.c. 1949-50 the ex-
penditure incurred upto the 1st February, 1950 is about Rs. 6,87,250.

(e) 12,669.

(d) These three separate offices function under the Ministry of Ixternal
Affairs.

(e) ﬁo; because the nature of the duties assigned to each of these offices
is different from that of the other.

(f) They can be terminated only on the winding up of the recovery work.

{g) 201 per month on an average.

(b) These offices have been given the barest minimum staff and no retrench-
ment is considered posgible.

TRADE REPRESENTATIVES IN JAPAN AND AFGHANISTAN

*1119. Dr. Deshmukh: (1) Will the Minister of Oommerce be pleased to
state whether there has been any extension of the posts of India’s Trade
representatives so far as Japan and Afghanistan are concerned?
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(b) What will bg the additional expenditure involved as a result of this
extension?

(e) What are the scales of salaries proposed to be given tc the Commercial
Counsellor, Registrar, assistants and stenographers?

(d; What are the allowances in each case?

(e) Is full board and free accommodation provided to any ‘of the staff and
if so, is this in addition to the allowance and what will be the cost incurred
by Government per month in each case?

(f) Is the whole staff entitled to free accommodation?
The Minister of Commerce (8hri Neogy): (a) The posts of Indin’s Trade

Representatives in Japan and Afghanistan are heing extended up to the 28th
February 1951. '

(b) The overall expenditure involved on Trade Sectious iu Japan and Afgha-
nistan during the financial year 1950-51 is estimated to be—

Re.
(i) Japan office .. .. .. .. .. .. 1,08,000
(ii) Afghanistan office .. .. - .. .. 56,200

(¢) and (d). A statement containing the required information is laid down
on the Tuble of the House. |See Appendiz V, annexure No. 57.|

(e) Yes 8ir, only in the case of Jupun. Two Assistants and one Stenogra-
pher of the office there live in the Marunouchi Hotel and get the concession
of full board in addition to compensatory allowauce of Rs. 150 ewch plus free
accommodation in the hotel. The cost to Government on account of free
board und accommodation and compensatory allowance amounts upproximately
to Re. 2,180 p.in. in the case of these three officers. In Afghunistin no mewm-
ber of the staff ix allowed concession of full board.

(f) Yeg Sir. All the India-based staff serving in all Missions und Offices
abroad are entitled to free furnished sccommodation according to their status.

COLLBOTION OF STATISTICS

%1120, Shri Krishnanand Rai: Will the Prime Minister be pleased to state:

(8) whether Government have got any Central Statistical Bureau to collect
fucts and figures of every item of production (such as cereals, raw material,
mines, industrial products ete.) in our country;

(b) whether Governwent have the statistios of production and national
wealth for use of the Planning Commission; and

(e) if not, when the Government of India will have such data?

The Prime Minister (S8hri Jawaharlal Nebru): (a) Statistics of production
are at present collected and published by a number of Ministries in the Central
(fovernment which maintain for this purpose separate statistical sections or
organizations. It has now been decided to have a Central Statistical Organi-
zation which will undertake co-ordinating and some other functions.

(b) and (¢). The Planning Commission is expected to examine, at an early
stage in its work, the existing body of statistical information and to indicate
what further information, including that relating to production and national
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wenlth, is required for purposes of plauning. Arrangements will then be made
to collect such information in the shortest possible time. In this connection.
the Commission will also consider the adequacy of the machinery at present
available for collecting different types of statistios.

TuBERCULOSIS IN LABOUR AREAS IN KANPUR

%1121, Shri Balmiki: (u) Will the Minister of Labour be pleased to stute
what is the tofal number of deaths by tuberculosis in labour sreas in Kanpur
in the years 1949 and 1950?

(b) What steps do Government propose to take for the eradication of thix
disease frorn such nreas’

The Minister of Labour (Shri Jaglivan Bam): As this appears mainly the
concern of the State Govormment, mformation is not available. Tt will be
placed on the Table of the Housc on receipt from the S8tate Govermnent which
is being addressed.

SCHEpULED (CAsTE 1OMPLOYEES IN MINISTRY or Law

123, Prof, Yashwant Rai: Will the Minister of Law be pleased to statc:

(n) the number of persons belonging to the scheduled castes in each of the
following categories in the Ministry of law:

(i) Gazetted ofticers, (ii) Superintendents and Assistants and (ilh  Senior
grade and Junior grade clerks and stenographers;

() whether the number is notl as reserved for scheduled castes; and

(e} whut gpeciul steps Government propose to take to fill in the reserved
quota in the spirit of Article 885 of the Constitution of India?

The Minister of Law (Dr. Ambedkar): (a) The number of persons belong-
ing to the scheduled castes in the Ministry of Law is as follows:

Gazetted officers . . . . . . . Nil
Superiatendents . . . Nil
Asgintants . . . . . . . 2
Senior geade clerkr . . . . Nil
Junior grade clerks . . . . . 3
Ster.ographers 1

b) The number is not up tc the percentage reserved for the schediled castes
in the categories to which the reservation rules apply.

(¢) Attention is invited to paragraph 5 and the second and third sub-psra-
graphs of paragraph 7 of gcotion I1 of the Review of the Activities of the Honee
Ministr for the vear 1949,
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METALLURGICAL CoAL

124, Shri Kamath: (s) Will the Minister of Industry and Supply be pleased
to state whether the Government have received any a;y interim lgg)grt frgm the
Committee appointed to enquire into the question of conservation of metsllur-

gical coal?

(b) If so, have Government made any final decision regarding the policy
of conservation of metallurgical coal?

() What quantities of nwetallurgical coal have been used in 1949 in (i) Rail-
ways, (ii) Exports, ard (iii) Industries other than the steel industry?

(@) What was the production of metallurgical coal at each of the State-
owned collieries during 1949?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes, Sir.

(b) No. A decision will be taken on receipt of the final Report of the Com-
mittee.

¢) Figures of actual consumption are not available, but figures of
patches are as under:

(i) 4,869,859 tons.

des-

(i) 1,125,003 tons (this includes bunker also).

(iii) 8,201,017 tons.
12,25,278 tons

(d) Bokaro
Serampore 2,00,490 tons
Kurharbaree 1,87,051 tons
Others Nil.

OUTPUT OF STATB-OWNED COLLIERIES
125. Shri Xamath: Will the Minister of Industry and Supply be pleased to

stato:
(s) what the output of coal was at each of the State-owned collieries during

1949;
(b) what was the cost per ton f.o.r. siding et each of these collieries in 1948-

49?

¢) what were the amounts of profit and
of these collieries during 1948-49 compare
rates of market for coal of similar grades;

(d) whether in calculating the cost per ton of State-owned collicrier,
come-tax, road cess and other cesses are included as are payuble by market

collieries; and

(¢) what amount of income-tax and road cess the market collieries would
bave paid on the quantity of coal raised from each of the Btate-cwned collieries
aoconﬁng to the profits shown in any of the Railway Collieries Accounts?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) to (¢). The
information is being collected and will be laid on the Table of the House as

soon as possible.

or loss, as the case may be, at each
with those of the then controlled

in-
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GrapE III CoaL

126. 8hri Kamath: Will the Minister of Industry and Supply be pleased to
state the considerations on which the cut in prices of Grades JII-A and III-B
coal was based?

.The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The main con-
siderations were (i) to reduce the margin on such coal, and (ii) to encourage
consumption, and thereby to increase demand for such coal.

DrspaTCcll oF STEAM AND SLACK COAL FROM STATE-OWNED COLLIERIES

127. 8hri Kamath: (a) Will the Minister of Industry and Supply be pleased.
to state what quantity of steam and slack coal was despatched from each uf

the State-owned collieries to private consumers &nd industries during the year
1049?

(b) Is it & fact that 40 per cent of the total output at each colliery is consi-
dered as slack coal by the Coal Commissioner's Department?

(c) If 80, is the same percentage applicable in the case of the output at
Railway-owned oollieries ?

(d) How is slack coal produced at Railway collieries dispossd of?

(e) What quantity of slack coal or run-of-mines was despatched from Rail-
way collierjes to &teel industriec during the year 1949 and what are the names
of the collieries?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The figures
are giveu below:

Quantity

Name of Colliery Slaock Steam
(Tons) (Tons)
Giridih 20,768 Nil
Bokaro 132 Nil
Kargali 132 Nit
Kurasia Nil 484
Jarangdih Nil Nil
Sawang Nil Nil
Argada Nil Nil
Bhurkunda Nil Nil
M. 8. M, Talcher 6,798 44
Deulbera 4,422 Nil

(b) This is the normal proportion fixed for private collieries solely for the
purpose of equitable disetribution among different classes of consumers.
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(¢) No, sir. Unlike private collieriey the Railway owned collieries do not
secure public or industrial orders und despatches to high priority industrial
consumers are made from Railway collieries only in emergent cases.

(d) The slack coal is mainly used in Raillway Power House, Railway Water
Supply Pumps and Statienery Boilers and the Giridih Coke Plant.
() 17,5656 tons from Giridih, Bokaro and Kargali ocollieries.

INDIAN EMBASSY BUILDING IN Paris

128. Dr., Deghmukh; (») Will the Prime Minister be pleased to state the
price for which the Indian Fmbassy building in Paris was purchased by the

‘Government of India?
(b) When was the purchese finalized and on what date was the payment

made?
(¢) What is the expenditure proposed to be incurred in furnishing this build-

ing’
(d) Are there any additions proposed to the existing building and if g0, at

what cost?

The Deputy Minister of External Aftairs (Dr. Keskar): (a) Rs. 4,64,582.
«(b) 216 Morch 1949. The payment was also made on the samne day.

(¢) Rs. 8,15,000.
(d) No; but some minor repairs cte., costing Rs. 12,058 were necessary
fore the building could bz occupied.

YARN AND Cr.oTH PRODUCTION

129. shﬁ s- N. Das: WI“ the Minister of Indllih’y and Bumly be },leu_s@d
to lay on the table a statemenr showing the total quantities of the following
produce in the yenr 1049 in the Indian Union:

(i) Cotton yern spun in the Indian Mills;

(i) Hand spun cotton yarn;
(iii) Haod spun and hand woven cloth;

(iv) Mill-made cloth;
(v) Cotton cloth made in hand looms; and
(vi) Cloth produced through the All-India Spinners Association?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (i) 1359119
millicn 1bs.
of t“g aHmoimg:al.l)-
(iv) 8906-185 million yards.
(v) Approximately 1200 million yards.
(vi) Tnfoumation is being collected and will be placed on the Table of the

Information iz being collected and will be placed on the table

House.,
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TREATY WITH NRPAL

180, Shri Sidhva: Will the Prime Minister be pleased to state whether any
treaty betwoen Nepal and India has been concluded?

The Deputy Minister of Externsl Affairs (Dr. Koskar): No treaty has yeb
been conoludsd. Certain drafts are under consjderation.

CeILD LaABoUR v BoMBAY DoCKs

181. Shni Sidhva: (a) Will the Minister of Labour be pleased to refer to his
reply given to my Unstarred Question No. 8 on 9th February, 1950 and state
whether his attention has beer drawn to an artiole by 8ri T. L. Kochavara in
The Times of India®

(b) Is it & fact that the photo showing juveniles working in Bombay Docks
is shown in the same article?

(c) Is it a fact that the writer emphatically states that juveniles are employ-
ed in Dock work?

(d) If so, what steps do Government intend to take to stop juveniles work~
ing in Dooks?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (¢). Yes.

(d) The allegations contained in the Article have been very investi-
gated and they have been found to be most exaggerated. As a of per-
sonal inspection of all ths Docks in the Bombay Port, the Regional Labour
Commissioner found on the days of hig inspection only twenty-four children
in the premises and of theke only four were found actually working. Practically
most of them were found loitering in the dock area either for work or for
getting some food from the crew. No child labour is employed in the handling

of goods.

Children employed in the docks were found to be mostly engaged on clean-
ing the boilers in ships. To check the entry of children in the dock nrea the
Bombay Port Trust will be introducing ‘pass-system’ from the 1st April 1950
and also issuing instructions prohibiting the grant of passes to anyone below
the age of 15 except to those, who are bona fide visitors. The Port Bylaw is
also proposed to be amended by the Port authorities so as to leave contractors no
latitude in the matter of employing children. Government will also examine

the question of amending the Employment of Children Act to apply it to sl
accupations in the Port area.
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PARLIAMENTARY DEBATES
Parr IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS

Friday, 24th March, 1950
The Housemet at a Quarter to Kleven of the Clock.
[Mz. SPEAKER in the Chair)

QUESTIONS AND ANSWERS
(See Part I)

1145 AN : ‘
INSURANCE (AMENDMENT) BILL

PrESENTATION OF REPORT oF SELECT COMMITTER

The Minister of Commerce (Shri Neogy): I beg to present the Report of
the Select Committee on the Bill further to amend the Insurance Act, 1988.

SCOPE OF DISCUSSION ON APPROPRIATION BILLS

Mr, Bpeaker: As the provisions in the Constitution set out the procedure
in financial matters, on the lines of the procedure in the House of Commons,
I think it is necessary to state, in short, the principles underlying those pro-
visions. as the procedure therein laid down is, in some respects, different from
the procedure hitherto followed. This, I trust, will enable hon. Members to
appreciate the scope of discussion on the Appropriation Bills.

It is hardly necessary to state that, in the case of a large-scale and country-
wide administration, there can hardly ever be too much of parliamentary con-
tro)l or Government expenditure. The administration being in charge of
numerous individuals, it is difficult, almost impossible, for every spendiug
suthority to have an overall picture of the financial burden on the tax-payer
and, consequently, any urge for economy. At the same time, it is necess
to vest fairly wide discretion in those to whom the administration is entrusted.
Parliamentary control over finances is, to put it shortly, intended for the pur-
pose of attaining maximurn efficiency at the minimum cost to the tax-payer.
It essentially means a thorough scrutiny of the accounts with a view to avoid
waste and suggest ways and means for economy consistent with efficiency and
the needs of the State in respect of all branches of its activities.

Hitherto, there was no such thing as the Consolidated Fund of India. Th:
Consolidated Fund has been constituted by article 266 as a reservoir in which
all collections by way of taxes, etc., shall be first accumulated; and thereafter,
the moneys required for expenditure are to be taken out from that reservoir.
The & priation Bill is intended as an outlet machinery for the funds ac-
sumwated, to flow for the purposes of expenditure.

Hitherto, on the passing of the Demands for Grants, s Schedule of sutho-
rised expenditure, signed by the Governor-General, under section 85 of the Gov-
ernment of India Act, 1985, was laidron the Table and no expenditure from

(2961)
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the revenues of India was deemed to be duly authorised unless it was specified
in ths Schedule. It is obvious that the procedure outlined in section 35 of the
Government of India Aet, 1985, was not in accord with the provisions in our
Constitution, and it is now necessary that Parliament itself should, by statute,
provide for appropriation out of the Consolidated Fund of India of all moneys
required to meet the grants made hy Parliament and the expenditure charged
on the Consoliduted Fund. The Appropriation Bills thus provide the Govern-

gleng with the necessary statutory authority to draw from the Consolidated
und, .

We have therefore two Bills before us:

(1) for appropriation of funds for all activities of Government othzr than
the Railways; and

(2) for similar appropriation on -aceount of Railways.

In view of the fact that al! Demands specified in the Schedules to the two
Bills have been passed by Parliament, the Appropriation Bills, may, in a seuse,
ba said to be a formal legislation to give a statutory form to the decisions of
the House in respect of the various f)emanﬂs for Grants, both on account of
the General Budget and the Railway Budget. Though the Bills are -$hag ¥or-
mal, they are yet important as .a further ‘opportunity 'whiech they give to hon.
Members of making -suggestions and comments on tbe activities of Governinent
in respect of the various heads under which the moneys are being authorised
to be drawn from the Consolidated Fund.

_ At this stage, I may state to the House the various opportunities it has of
criticising and ‘disoussing the finances of .the Government:

(i) After the Budget is presented, the first opportunity is efforded -in the
form .of 8 general discussion of the Budget under Rule 132. This diseuasion is
limited ‘to the Budget as & -whole or any question of principle involved therein.
This determines rthe charaoter of -the discussion at that stage.

(ii) 'The second ‘opportumity -presents iteelf wben the Demands for Grants
are made and Cut Motions on Demands can be moved. The discussions at this
shaga are limited to each 'head of the Demend, and, where Cut Motions are
moved -they are still further limited to $he particular subject in respect of which
the -Cut Mation is moved. The discussion at this stage is more pointed both as
regards the particular head of administration as also the particular points of
grievances or critioiem as in the Cut Motion. The objeot is to enable the hon.
Members to focus attention on specific points .instead of having a vague or
diffused discussion.

(iii) ‘A third opportunity of discussion on the finunces is presented when the
Finance I3ill is before the House. Tt is an acknowledged :principle that any
subject can be discussed on the Rinance Bill and any grievance ventilated, the
principle being that the citizen should not be called upon to pay. unleas he is
given, through Parliament, the fullest latitude of representing his views and
conveying :his grievences.

(iv) The fourth opportunity is when the Appropriation Bill is before the
House.

1t is difficult to lay down precise boundaries of the aphere of discussion be-
tween the stage of discussion on Demands for Grants and the Cut Motions and
the stage of tthe Appropriation Bill. It is, to a large extent, inevitable that
the same kind of discussion can be raised on matters of administration 8= can
'be done when the Damands and Cut Motions are before the House. A clear-
cut distinction exists as between the Finance Bill in so far as taxation propo-
suls go on the one hand and the Appropriation Bill on the other. Apurt from



APPROPRIATION (RAILWAYS) BILL 2008

the wide latitude in discussion on t.h.e Finance Bill so as to cover the entire
field of edministration, ‘there is a specitic issue therein consisting of the taxa-
tion proposals which can be discussed only on the Finance Bill.

Hon. Members will therefore see that when the Appropriation Bills are
considered it will not be permissible to raise discussion on the taxation propo-
sals. The discussion can cover any matter of public importance or of adminijg.
trative policy implied in the Grants and the expenditure charged on the Con-.
solidated Fund, in sc far as the same is permitted under -the Constitution and
the Rules of Progedure, .questions .of effecting ecomomy, improvement in admi-
nistration, scrutiny and maintenance of proper .accounts, re-appropriation etc,-—
in fact, generally all matters in respect of which the House would like to point
out defects or give directions to the administration for improving its tone for
better service to the people, better efficiency and better economy.

I have merely tried to give the general outline, and the specific points men.
tioned by me should be teken as illustrations of what I mean. 1 trust this
clarifies to ‘hon. Members the scope of discussion.

APPROPRIATION (RAILWAYS) BILL

Mr. Spoaker: I call upon the hon. Minister of Railways 4o move ‘the Ap.
mopriation (Bailways) Bill. .

Shri Sidhva (Madhya Rradesh): 8ir, I would suggest that the Appropristion
Bill on general finance be taken first. as it is only & matter of procedure. There
is an important -point on whieh I have given notive of en -amerdment -also. If
you -would kindly allow :the Appropriation Bill on generdl finence to be ‘taken
first, I -think it would be more desirable.

Mr. ‘8peaker: The sequence of the Bil's is of course given in the Agends
but I am not particular to stick to it. If the House desires that we should
tak2 the General Bill first, I have no objection.

8hri Biswanath Das (Orissa): No, Sir.

Shri Shiva Rao (Madres): Sir. I would suggest that we get out of the way
firat the Appropriation Bill on Railways so that we shall have the rest of the
day for discussion on the other Bill.

Shri J. R. Kapoor (Uttar Pradesh): 1 think the proper sequence is that the
Appropriation {Bill in respect of the Budget which was passed first should come
first. That is what the“Qonstitution lays down—that it should be -taken up
@s soon as possible after ‘fhe Grante are tnade.

Bbri Sidbva: Not necessarily.

The Miniater of Tranmpost and Rellways (8hri Gopalaswami): BSir, there s
one other point which I think should give priority to the Appropriation (Rail-
ways) Bill und that is this. Unless the expenditure on the Railways is finally
settled, the other Appropriation Bill for instance cannot take credit for whage
ever the Railways contribute to the (General Budget. Therefore, our Budgs
has to take precedence.

Mr. Speaker: Opinion on this matter seems to be divided.

8bri T, T, Kaishnamaghari (Madras): I am afraid my hon. friend the Minister
of Reilways is completely wrong because we are not dealing with the ways
and (lineans position at all here: we are only dealing with appropriation of De-
mands.

Shri Gopalaswami: I have great respect for Mr. T. T. Krishnamachari, but
1 am ufraid he is wrong and not I, because one of the items in the Schedule
‘to this Bi'l is a contribution we make to the General Revenues and unless you
-pwss this they cannot provide for the expenditure from it in the rther Bill.
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Shri Biswanath Das: Added to it, there is a point of order to be raised in
counection with the admissibility of this Railway Appropriation Bill. I think
it is better and desirable that this point of order be disposed of first.

Hon. Members: What is the point of order?

Shri Biswanath Das: I have to raise a point of order in this connection. It
is necessary that this should be disposed of first.

Mr. S8peaker: What is the point of order?

8hri Biswanath Das: After the hon. Minister of Railways moves his ' motion
for the consideration of the Bill I will raise my point of order, or if you wunt
I have no objection to stute it now.

Mr. Speaker: I was going to ray that, as the opinion seems to be sharply
divided, 1 would let the status quo remain as it is rather than accede to the
request of Mr. Sidhva. I do see a possible point, which Mr. Sidhva has not
made. and that is that he has tabled certain amendments to the General Bill
and as both the (3ills have the same character, in case any of his amendments
are accepted so far as the General Bill is concerned, the Railway Appropriation
Bil] will go without similar amendments.

8hri J. R. Kapoor: They may be taken to be moved for this Bill also.
Mr. 8peakor: They will not apply retrospectively after the Bill is passed.

‘Shri J. R. Kapoor: My point is that he may be permitted to move his
amendments even to this Bill because both the Bills are of an identical nature.

Mr. Bpeaker: If he so likes and if the hon. Minister is agreeable......

Bhri T. T. Krishnamachari: May I point out that this reappropriation ques-
tion which my hon. friend Mr. Sidhva has borrowed from the British example
relates to one particular item only, namely, Defence where there might be a
possibility of reauppropriation being made? There is no such possibility in re-
gard to the Demands of the Railway Administration. I do not think there will

e any necessity for us to make an amendment so far as the Railway Appro-
priation Bill is concerned, granting that the House accepts Mr. BSidhva’s
amendment,

Mr. Spoaker: I need not enter into any further Wiscussion of this point.
12 N OONWe shall close at five o'clock and any time taken in this will be taken
uway from the time available for the discussion of the Bills. We shall

stick to the order set out in the Order Paper.

. Shri Gopalaswami: I had intended to say something. as to the constitu-
tional position regarding Appropriation Bills as this will be the first Bill of its
kind which the House will be called upon to conmsider. But as you have ex-
plained the whole position in your opening remarks I propose to say nothing
aboun it and I shall simply move that the Appropriation (Railways) Bill be
taken into consideration.

I beg to move:

“That the Bill to authorise payment and appropriation of certain srms from and ou*
of the Consolidated Fund of India for the service of the year ending on the 3lst day of
March, 1851, for the purposes of railways, be taken into consideration.’

Mr. Speaker: Motion moved:

“That the Bill to authorise payment and appropriation of ceréain sums from and omt
of the Consolicate; Fund of Indis for the service of the year onding on the 3lst day of
March, 1851, for the purposes of railways, be taken into consideration.’

Point of Order re Appropriation Bills

Shri Biswanath Das: I rise to a point of order. The point of order which
1 propose to raise is this: I see from the agends that two Bills have beea
introduced in this Perljament and two Bills are proposed to be discussed and
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digposed of today. In terms of the Constitution there cannot be two different
and separate Bills. There can be only one Bill in respect of the Consolidated
Fund which is called the Consolidated Fund of India—an annual financial gtate.
ments, a Consolidated Fund of India and a Bill. In this connection 1 propose
to invits your attention to certain articles of the Constitution.

I should first like to refer to article 110. That defines Money DLills. In
this connection I specially invite your attention to clause (1) (o) of article 110
wherein ‘‘the custody of the Consolidated Fund or the Contingency Fund of
India, the payment of moneys into or the withdrawal of moneys from any sush
Fund’’ have been stated.

Thereafter I invite your attention to article 112 wherein financial procedure
has been laid down for an annual financial stutement. My purpose in invits
ing your attention to this article is to show that there can be only one finan.
cia] statement to be laid before Parliament. The Railway Budget could be &
part of this financial statement. In. terms. of the Constitution I think two
financia] statements, two Consolidated Funds and two Xppropriation Bills are
not ccetemplated. I invite your attention to clause (2) of article 112 under which
the estiinates of expenditure embodied in the annual financial statement shall
show separately the charged expenditure as also the expenditure on revenue
account and other expenditure, which includes the expenditure on Railways or
other commercial undertakings undertaken by the State. I then invite your
attention to the last sentence of clause (2) of article 112, namely, “‘and shall
distinguish expenditure on revenue account from other expenditure’’. ‘‘Other
expenditure’’, 1 claim in this counection, is wide enough to include railway ex.
penditure. Therefore any estimate or - appropriation’ which .comes” éithet” in
respect of Railways or in respect of ordinary admninistration has to come, in
terms of srticle 112 of the Constitution, under ope Appropriation- Bill,

Thereafter, I invite your attention to article 112(8)(c). It says:

“Debt charges for which the Government of India is liable including interest, sink
fund charges and redemption charges, and other expenditure relating to the raising o
foans and the service and redemption of debt."”

The description ‘‘loans and the service and the redemption of debt'’ is also
broad enough to bring within it the service under Railways.

Again, I would invite your attention to article 114, in which it has been
provided in sub-clause (1) that there shall be introduced ‘‘a Bill'’. The full
text runs thus:

““As soon as msy be after thomdgnnu under article 113 have been made by the House
of the People, there sball be introduced ¢ Bill to provide for the approprialion out of thAs
Uopsolidated Fund of India of all moneys required to meet—

(a) the grants so made by the Honse of the Peopls . . . etc. . . . ete.”

Clearly, this article contemplates ‘‘a Bill’’, which in no sense could be two
Bills. L , e e
" 'Again, T invite your' attention to clsuse (8) of article 114. Tt says:.

. “Bubject to the provisions of articles 115, and 116, no money- shall be withdrawn from
the Uonsolidated Fund of India except under appropriation made.by law passed in. accords
ance with the  provisiona of this artiols.” ‘ )

The provision under this article concerns and contemplutes only one Aot
and that can be the result of only one Bill.

Then again, take article 115. It relates to supplementary demands, addi.
tiona] grants and excess grants. Here again, these sums are to come from the
Consolidated Fund though in different and supplementarv appropriations. Any
sums of rooney which are in excesg of the sanctioned amounts, or additions]
amounts to supplement insufficient sums that are found to be necessary—all
such appropriations of money are to come out of the Consolidated Fund. Clear
it is, therefore, that two parallel statements of expenditure or two Appropriation
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Bills or two Approprintion Acts cannot come under the purview of these pro-
visions under and in this Budget.

In this connection, let me invite your attention to the Government of India
Act, 1935. I specially refer to Sections 181 to 203. There, provision has been
specially made for a stetusory: Railway Board in the body of the Act itéelf.
As guchi, this body had & separate: existemce ss: much. e the Central Legisla-
ture itself. It was called: the Stetutory Federal Reilwey Autbority. Ite com.
position' and. finsnees. were' distingd: from the general: fingnces. It alsc had a
separate audit. Under these circumatances, a separate: Appropsistion. Billt and
8 separate statement of receipte and expenditure was called for under the cons-
titutibmat: settup of the 1986? Aett Bt it i gone now! Even aswuming' that.
the practice waw comtinued: int' tortns of' s same Act, you will wee thwt iy tarmy
of the same’ Act, you will see that in terms of the addptutions that were effent-
ed, after India attasined independence in 1947, in the Government' of India
Act, 1985, the-old’ poeition was reversed in' the semse that the proviion regard-
ing the Statutory Railway Authority was omitted. Therefore, thwt position
osnnot hiotd good todsy. Amsuming that there is fores in the existing laws' and'
rules mnde- thereundir, the Government of Indis Act has' been replaced’ now
by the Comstitution Aot and e such I clim' tHat we cannot have- two Billi
for appropriatfon’ of money: out* of te sume Fund: it the same Budget hr
terms of Article 890, all tHat' we can Huve: ix' s separute fittanvist' arrangerrunt’
:“ru;;he sixty-five days that you hud to go on with after the declaration of Re-~

e,

Biet . . Esishasshechast:. There:is nowiting: thers: thad you: een quods: for
Suppesting - yows: ‘corséentien:.

. Bhri Piswnmuth Dast Whatever your wisdom is, opiions might differ.
Differences of opinion mey exist regarding the construction of article 390, but
there cannot be aay difference in this, namely, that the Railways of India can-
not have a separate eristenee, with a sepurute estitnwte, with a separete Appro-
priation Bill and o separate Appropriation Ach. Uhder thege circumstances, I
request you to consider this aspect of the question and rule that the Appropria-
tion Bill in this {Sudget can only be one. It should come before Parliament
as one Bill and not us two different Bills. Parlinment ghould pass only one
Act and that Act is the Approprintion Act of India for 1950-51 and includes
the general necounts of receipts and expenditure including those of the Rail-
ways. Railways are after all a part of the State activity. Government have
taken up a number of other commercial enterprises and Railways are one of
that variety of transactions. Therefore, however large or big the amount be or
however large of extended the activitiew coneertted be, in no sense could they
come in for a separate Appropristion’ Bitl and' a separate Appropriation Act.
This is my contention..

Mr. Speaker: I might say that, as I oconsider the point at present, even

after hHeating the hon: Mn Mr: Blswenatll- Diw; I’l?b ot feel comwitred

thet tire poirt of onder in suelt - couldt te- . THorefore, 1 shonll like

%o Hear; if’ any Hon. MUmbet Haw to-may- iy ity: o -of 'thls poine of

mr. Iddo :'ot think a prime facie case in favour of the point of order has
made out.

Bhri T. T. Krishnamachari: I should like to mention very briefly, not in
support, but otherwise, that we have followed in this Constitution more or less
article 114 of the Australian Constitution. The Australian Government have
enacted that there shall be two Appropriation Bills, one for the general needs of
the Government and another for works. Actually the hon. the Law Minister
bas got in his possession the two sepurate Acts which make it incumbent on
the Australian Parliament to have two separate Appropriation Bills. Huving
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that example before us, I' feel in¢lined' to support your view that there need be
no further disewssion on this.

Mr. Speaker: Therefore, as I said, I am not inclined to accept this point of
order. If any hon. Member has still' anything to say in support thereof, he
may say so. But people who are opposing the point of order need not make any
speeches. A¥ter all, I agroe with their conclusions, though my ressens may
perhaps be different.

I do not think I rieed'statw at lingth my ressoding over this: The:otily- point
which the hon: Member hes-made is'that, beeause article 112 referg to a finaneial
statement, it, therefore, follows that the Approprigtion Bill should’ be one.
He also refers»to the wording. of. article 114 which refers to ‘s Bill'. Now, to
my mind, s proper consthietion: of these attitlly’ really lsyw down ohe: tHing:
and thet is,. that there shall Be a Consolidated’ Futid' and' there shail be an
annusl financial staterhent and nothing cen be drawh out' of thut Consolidated
Fund, unless there is an Appropriation Bill. That is that principal' provision
of the Constitution. It does not say that.you will operate upon the Consolidated
Fund onee for all and by one stroke. It does mot-say that, and'I du rot see
why. it should not be perfectly competent for & mar who warts' to operate on &
certgin account: tc draw different cheques at différent' times. Why saould lre
be called.upon to draw on it at one and the sarhe titie?

The syfirié of the prowisions in- the Constitution can be further clarified bx
refesence. to- article: 138. Anticle 112. provides that the annual finencial state-
mené shall: consish of estitmated reseipte- and’ ewpenditure. Article 118 permits
ther Housm-fisst 4o-lisve »: vote'on acocundi. te split it into-one or mors comparkt
meut. vote o ome¢ thing, end: theh. vote on. amother. My poiny iev thay thie
susotiening of the: expenditure dan be dome- in- stages.

It mdy be argued’ that astivle 116' authorises the splitting in: stages; buf- st
every stdge it' inelides the: estiss experidivare. It does not- make' distinction
between on Head or two Heads of Government expenditure and: the other heads.
ThHat ig true. But the spitit’ appeare to be thet the House may take these
matters in such parts and at such time as it likes. Tt nowhere restricts that
the House shall consider the entire expenditure as one block snd that it shall
take only one Appropriation Bill. T do not think it will be jroper to restrict
the House in dealiug with its financial affairs as it likes, 8o long as it does not
offend the fundamentals of the Constitution.

The hon. Membor himself hus stated that article 390 docs not upply. Ie
also pointed out the analogy of article 115 about excess payments and other
things. That also showe that there can be not only' a further stage, but nlso
further compartments of the expenditure. That supports the argumont that
the House ocan split-iter Budget: in: two parts.

As regiirds the Giiverntiterté of Pridia Aot, I might only sy theb: thowe
provisiony, the' Hon. Membar rofitted to, riever cuthe inte forow in: Indis. It
was o Fadbrtl provisior. Therefore; siatoemalogy Will: sut:apply: 1 mighte sieo
state i the lﬂwdze- of the Constitution’ i tulres from: seetiom 85 of the
Goveriteny of Todik: Ac¥, 1008, it T" tirtetieee ok:

We have already passed the stage of coneidiring this t of order when
we discussed the g’udget in two compartmants. 5&’; h%&d:p‘ the Phitwny
Budget imt’ and: them: the Geileral Budget. We are now committed to that
procedure. It is perfeotly competent for us to change that. But 1 do not
think any further argument on this point is necessary.

I may also refer o Rule 134 which distinetly provides that the Budget can
be presented in two purts. I do not rely on this rule. because it ix always
open to argument that the rule is inconsistent with the Constitution und there-
fore has not got the force of law s against the Conmstituion. I am merely
mentioning it in passing.
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Bhri Sidhva: You have fixed five o’'clock for both the Bills.

Mr, Speaker: I think we shall finish this Bill as soon as possible; if hon.
Members want to finish it in fifteen minutes, it can be done.

Shri Biswanath Das: May I know whether this is your ruling, or this is
only some of the suggestions which have emsnated from you?

Mr, Speaker: The hon. Member is an old legislator. He raised a point
of order and I have giver my ruling on it.

Shri Biswanath Das: But I have some points to explain.

Mr. Speaker: I have given him ample opportunity,. Now we shall
proceed.

Prof. Ranga (Madras): I wish to congratulate the House for having gob
this opportunity of bringing under fire again the Railway Demands, in so fur
as they come before us now in this Bill, and I thank you, Bir, for having given
us the guidance as to how we should carry on our discussion. So far as the
Railways ure concerned, my hon. friend was congratulated by so many hon.
Members upon the very rosy picture that he has placed before the House. In
one sentence I wigh to say that if we were to take into consideration the times
that we ars going through and the growing or deepening economic¢ depression
and therefore the lessening of the pressure of traffic on the Railways, T am
vfraid the Railways will be faced not with such & rosy position at the end of
this year as we have been given to understand by my hon. friend.. It is quite
likely that there might be a very muoh:more transference of Government's
own funds to the Railways in the course of this vear, than hss beea provided
for. Therefore, th> Reilway administrations will have to lkeep these facts in
wind and try their bert to effeot as much economy as possible. Otherwise,
they will be faced with a serious situation indeed on their revenue &3 woll as
expenditure sides by the time they have to prepare their next year’s budget. I
have in mind the great need for effecting economy in regard to their projects
for electrification. 1 em not very enthusiastic about the need for developing
these electrification schemes, unless they are demonstrated to be in the intereste
of economy itself.

The Minister of State for Transport and Rallways (S8hri Santhanam): There
is no such progrumme for 1950-51.

Prof. Ranga: I am very glad that we have this assurance. But ap the
same time there were so many questions put to my hon. fsend Mr.
Gopalsswami Ayvangar and to which he was anxious to give a favourable
answer—that he wnuld like to consider the electrification of this line or that
line and so on. Therefore, I want him to be careful about it.

Sacondly, there is the working of Government's railway coal mines. I am
assured by those who have had - an opportunity of studying this matter that
there is plenty of scope for ecanomy in this direotion. Then there are the
roilway workshops where many more officers -and workers are employed than
before. I want -the Government to look into this matter also with grest care.
There are quite , number of manufacturing centres, the biggest being the
locomntive workshop ¢t Chittaranjan. The expenditure on these seams to be
mapped out on a too liberal scale. This needs careful scrutiny.

Taking again the re-conditioning plants of the Government for wagons and
other things connected with wagon manufacture, I am also told that there is
too much of wastage. Speaking subjeot to correction, in the Bangalore factory
they are gettin:- quite a large number of wagons re-conditioned.

Shri T. T. Krishnamachari: Coaches.

Prof. Ranga: Yes, reconditioned or improved. Here also there is consi-
derable waste and careful scrutiny has to be made into that.
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Then let us take the railwsy staff—working classes as well as the officers.
There are toc many people for the work that we are able to get done. That
is why I am anxious that the Governmeut should supply us from time to time
either annual or hulf-yearly reports of the action tuken upon the various
recommendations made by the Kunzru Committee so far as economy on the
railways is concerned. With this information it will be possible for this Hcuse
to know with what success the railway administrstion is carrying on its drive
for economy. I do admit that economy, at the same time, should not lead
to too :nuch f inconvenient unemployment in such sectors of their employees
as is likely to cuuse us very much more trouble on the other side. ‘But,
lreeping that objection in the'r mind, I do think that the hon. Ministers in charge
of the Railways should devote & major portion of their attention to the
possibilities of achieving economy in regard to railwaye.

Then, I think that the time is coming when it would be necessary for the
railways to develop rond services as complement or auxilidfy to the railwuys so
thet our railways may not be faced, as was the case before the war, with tco
bitter and too costly competition from other transport agencies.’ Tf only the
railway administration can put down at least a portion of ticketless travel on
one side and corruption on the part of their servants on the other, they would
be able to effect ¢ considerable degree of economy. Ccrruption prevents the
railways from earning as much as they can; while the railway embioyeos get
a-major part of the. freight charges, the railway customers get omly 1/10 of
the benefit. This loss to the railways has got to be prevented. The oomplete
stopping of -the ticketless travel will help the railways and enable i’ to huve
more money for the administration. In thése two directions I have to vcice
my dissatisfaction ut the achievement of the railways. L

<+ My hon. ‘friend Shri Ssnthanam has made it his special task to arhieve' the
elimination or aveidsnce of corruption. I wish to tell him—I am surc he
knows it ftoo—that he has not been able to achieve very much of success,
although there is the beginning of tightening in this direction than has been
the case in the pnst. But very much more remains to be done.

Shri Shiva Rao: He alone cannot- do it. He wants public co-operation.

Prof. Ranga: I do hope he will invite and geb the help and assistance of
the Railway Adviscry Committees, the Merchants Chambers as well as the
general public in achieviug this result.

Lastly, I am not quite sure how far I would be justified in making these
remarks, but I venture to offer them for what they are worth. The r«ilways are
pot making as much contribution as they ought to to the general revenues, I
do hope that this time the Finance Minister will not be as liberal as he was l1st
time. I was not very happy when the new Convention was accepted by this
House by which the Oentral Revenues got. mote money.. Buf it must be
vemeémbered -thak we have invested 900 crores-of rupees and we are gefting only
8 per. ocent. from the railways. - ' o :

Shr X Santhanam: Four per cent.

Prof. Rangs: But the 900 crores invedted ih those ddys when: every crore
wag ‘worth as much ss four crdres are fetching only. 4 per centd. which is ouly
equal to one per cent. or two per cent. I think the general revenues deserve a
bigher return.

1 thank you, Bir, for having allowed me to make this remark. hecause, in
the light of the guidance you had given, I was not quite sure whether I was
entitled to suggest anything that is likely to take awny more money from the
Railway Budget into the General Budget. But T did want that the tailway
ataff and the general public should keep this thing verr much in mini and fcr
that reason I am putting it all in one sentence before you object. Sir, we are

- A
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€inding it impossible to levy any more taxes. Nevertheless we are in need of
more and more maney for the Central Government so that it will be possible
for it lo give money to the provincial Governments for various development
projects and for the development of our social economy. How is the Central
GQvemment to zet this money except through the State industriee? Tf the
private 'nduetries are not prepared to provide as much' &s they should, the:
Central Government would soon come to a sort of dead-end and that is why 1
am anxious that the public should make up their minds to, if necessary, re-
concile themselves, adding a special slab upon some of the charges levied
for various services, as a special contribution to go into the gerieral revenues,

in the sarte manner in which today we are levying. central excime or imporé
duties for revenue purposes and so on.

8hr' 0. Subramanjam (Madres): It is not my intention to bring. under
fire the Railway administrstion as my hon. friend Prof. Ranga hes attempted to
dn. T only wish to point out that a certain item of appropriation proposed in:
clause 8 is not quite appropriate in this Bill. T refor to item 20-—''Dividend.
%a-_vable to General Revenues’’—Rs. 81 crores 84 lakhs and. odd. You will

ad in srticle 266 of the Constitution about the Consolidated Fuud of Indis,
it is otated:

“Sdbjbcte 46 the provislews of srticle: 367 abd. W the provisions of thls Chidpthr witl:
NM“ Mnm of. M:“hbror pert: of thy n:‘;imudm of otrtain' tawwr: sl
MQ .m., re' ges - reosl . ndier. . ... shhll foriw: valp
conwlidited fdid 46 be entitlid ‘the c!.ﬁu‘!.-aﬂum »”

And article 114 says:
"Aw ston. ar mey be' oiar thy: gramin)-unilet: artiels 1131 huve Bieh widtltt by tle Hbuse
of the Peonle, there shall be introduced a Bill to provide for the appropriation cut of
the Consolidated Fund of India of all moneys required to mest—

(a) the granis so made by the House of the People'; and-

(b) the expenditure charged on the Consolidated Fund'of India.......... otz

Now, it is proposed that Rs. 31 crores and 84 lakhs ought to be drawa out of

the Consolidated Tund for the purpose of again being put into the Consolidated
Fund of India.

An Hon. Member: It is another a~count.

Bhri O. Subramaniam: Therc is no question of any other account. As
far as the C'onstitution is concerned, the entire amount forms the Consoliduted
Fund of Indiw. There ia no question of any fund being. earmarked for any
purpose. It-is open to the Houde to: provide for the: expeaditers: of 5 Depart:
ment from. the: Consolidated: Fund: of' Indis: But« thete’ is* no' question thav ¢
oertain fund belenge o< the Railwiys, thet- thy ciber fund' heliuigs to insseue
ten,. that: another fund: belongs :to: seme diher Departmadt- end: o o Therw
is no question of any identification of any fund omws it:goessfo e’ Coreolidmted
Fund of Indin. If that be so, I don’t see any necemsity to make a provision
of Rs. 81 crores and odd; and for what purpos#? For the p " of again

utting: it- back' into: the Counsoldsted Fund' of' Indfa.. It goes 15 ¢ Cureral
&nnmm;. But the: General' Ruventuee: thesti: sud: fortii: pat of- flte: Coriustidsted
Fund of Indis. The hon. Shri- SantHanam says it- is Dividend payable to
General Revenues, but the General Revenues go to the Consolideted .Funﬂ.. I.
therefore respectfully submit that whatever might have been the convention
for the purpose of working out the finances of the Railways and the General
Tevenues, it is not necessary for a Bill of this sort to provide that Rs. 31 orores
and odd should be taken out of the Consolidated Fund of Indis and again put

back int the Consolidated Fund. As far as that Fund is concerned, it remains
the sume.
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Tn a case of this sort, article 114 will not apply. You are taking this
amount' out of the Consolidated Fund, but, in spite of it, it is going to remain
as the Consolidated fund.

” Shri Santhanam: There are other itemw also; for example, items 18 and

Shri 0, Subramaniam: If there ate ‘othier objectiorable itetrrs, they need
not find a place there; this amount is not going to be taken out of the Con-
solidated Fund' as such. Only funde which are going to be taken out of the
Cougolidated Fund for- the putpoge of being expended they slone should find a
place in the Appropriation Bill. Simply because it is marked in the Budget
a5 guch, for the purpose of'the convenient’ working of the various Departments—
so much for development, s¢ much for depreciation, ete. it is not' necessary to
have these itewis rtentioned in an Appropriation Bill.

Shri. T. T. Krishnamachari: 1 quite agree that my hon. friend Mr. C.
Subramaniam, like the clever lawyer that he is, has found 1 distinction, or
rather has tried to make a point that diversion of fund from the Railway
Revenues to the General Revenues is not a matter which cai be really
distinguished as being « separate set, and therefore it need not be mentioned,
or that' it need not find a place in the' Appropriasion Bill. But I think there
will be a defivite, lacuna if this item is left out, for the reason that the Con-
solidated Fund is vot something whiek' ig' very nebulous. If it were so all
money could fiow in: angd: all’ money can flow out of iy It is ot asif all the
money is mixed yp eud handed over to the Finance avtment to be held in
charge: It ig -weapg to wey thag the wholé Wing is mixed up. Actually' the
basie on’ whick’ Governmeny: adecunts are onvrfed’ on' ie: thut vhey are put' under
definite heads and: under these heads these are:accointed for. If no reference
is made to the portion of theé Raillway Revenues which are paid over to the
Geriera! Revenues, weil, there would Have to be some kind cf accounting to

be done. And: how ‘does the A ation- Billy.get vitiated merely because
this particular item: ig mentfc ? T don™ think' my Hon. friend said

anything about that. If thc Approp¥iation Bill hot merely makes provision
for proyer appropriation, but alse incidentally follyws proper smeeounting pro-
cedure, there cannot be anything wrong in that Appropriation Bill. This ic an
arguable point. 1 quite agree. If we are abstracting the idea of 4 Consolidated
Furd from what it reslly is, and if we just argue in' vaeuum, T think my hen.
friend is perfectly right. But if you regard the Comsoclidated Fund of Tndia
in the context of the realities of the situation, I think what the hon. Minister
of' Ruilwayy hds deme, int’ putting & deffnite entry so-fdr ay’ the tranufét of this
amount is’ coflcerned, w% ertera]’ evenuys; is corredt. I do nut think: this
by itself vitiates the Dill before the House. My hon. friend Mr. Santhanam
mentioned thay there-is mengion of opler- i ike iterms: 18 and 14. They
refer to particylar funds, and ~'heu mohey is diverted to parti'cnlnr funds, there
should' be & mention of thoge smound' in the Approprigtion Bill. 'Ther: mus§
be a- definite gqpction by House,. O money cannot- be diverted
to any other fund. Therefore, the poiny which Wy hon. friend has raised is
really a piece of dialectics which has no’ application so far as the realities of
t}lx)e situation are- ooncerned snd- I don'dy- think the House need concern itgelf
about it. .

Mr. Chairman: l? Iutu‘thon. Members: to- enable me to finish this
Bill before one c'clock? The hon. Bpeaker has already announced that he would
like to finish this Bill before we rise for lunch. The points, I tkink, have been
sufliciently cleared, and the hon. Minister in cha of this Bill would also,
I think, like to clear up certain points. Thersfore, |i["ot.hink hon. Members would
allow me to finish: this Bill before one o'clock. .
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Ty TEArEe fqg 0 TR g oY AT e & 1 xw 9T e agw e wnfed

Babu Ramnarayan 8ingh (Bihar): I have to say something. The debate
on this may be continuved.

faeT dacds . aft dfsq | = seTEET
Mr. Ohairman: Kindly wait. Shri Alagesan.

8hri Alagesan (Madras): I shall be very brief. Indeed, I had no intention
of speaking at this stuge but for the curious demand made by Prof. Ranga. He
referred to the electrification scheme and wanted more or less an assurance
‘from the kon. Minister that it will not be pursued. I do not know why it
should be w0, and the hou. Mr. Ssnthanam hastened to assure him that there
is no proposal for electrification in the next year’s Budget, as if it is something
wrong. I have no quorrel if Prof. Ranga's stand is that every electrification
scheme should be erumined, its pros and cons weighed and.then' undartaken.
But why he opposes the electrification scheme as such I cannot understand.

In fact I asked ihe hon. Minister of Railways during my speech .on the
Budget to clarify the policy .of his | Ministry with rogard. to electrification
becausc soon after the Budget was presented we saw a presy report of an
interview given by the Financial Commissioner that all electrification projects
have no prospect of being taken up; until cheap : hydro-glectric power is avail-
able iu the country. T gaid that it is not possible to wait until cheap hydro-
electric power is avasilable because we have to proceed with the -eiectrification
gven if it be through thermal power. Taking the case of g multi-purpose pro.
ject like the Damodur Project where it is proposed to produce hydro-electrie
power, to ensure a certain quantity of firm power throughout the year, they
are installing a thermal station at Bokaro for which we have taken o loan too.
The technical opinion also is that hydro-electric power or thermul power by
itself is not considered to be cheap. It is cheap only when these two are linked
up and you have power. So I was requesting the hon. the Railway Minister
not to wait until cheap hydro-electric power was available in the country bub
to proceed with the electrification. Taking the case of the 8. I. Railway, there
is every need to extend the present length of the electric line. So I should
like to request the hon. the Railway Minister to make the policy clear that he
would proceed with the electrification even if it be with thermal power alune for
a time and satisfy the needs of the various Railways.

Mr. Ohairman: Babu' Ramnarayan Singh. I would request him to finish
his speech within a few minutes to enable the hon. Minister to reply. '

Y rreraw fig : & g o oW #,0 | AR v faea T g Al wp
- Bfir gart o ot amew & w7 ¢ T e & v dar dar Y T st
Y, it g sl T qORTT ¥ Tt v F s e agt ¥ g F ¥ s e g
- i g T | gt T gEE A i g & ot ¥ Ry T § R gy o @ e o
.m%@ttil%ﬁwmwfﬁnmmttwﬁhﬁﬁﬁ%mm

e, wert, &Y I AgeT Aif ff | I gy AHife 7 O e T & e @ ar ot
%Y gfawr fad | gg ga o 4 oF | ITeYr AY aEt T wmET av AR ot o ag A
g 4 qr oY | oW gETT AW AT @ | 99 & X ore & I g qew A
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(English translation of .the above spesch)

Babu Bamnarayan 8Singh: I propose to speak for & very short 4ime. Ori-
giually 1 hed an idea not .to speak much on the issues involved but I djffer
frqm the remarks made by hon. Prof. Ranga. To my knowledge, many more
peeple have begun to entertain a similar view-point s myself. He has just
qbserved that our Heilways sbould sim -ap .deriving much larger incomes and
st making huge profits. He is, again, of the view that those funds should be
treated as the normal part and parcel of the General Central Revenue, dis
bursements wherefrom should be made to the States tc enable them to -conduect
their multiple activities. It is very necessary that we give due thought to such
an idea. DBritishers had constructed and worked these railway lines in this
country merely out of considerations of palisy. In such undartwkings they had
in no way the country’s all-round progress or people's comfort at their heart.
They were guided purely by cansiderations of how to perpetuate their rule over
this country and by many such other things. Ours is an independent country
now. Now is an opportunity when we have to utilize the railways in taking our
country ahend towards an ull-round progress. We have, again, to use them
for providing all possiblc convenienoes to our people. It is, sherefore, undesir-
able that ‘because theie is-a Railway Dqpartment we should think in terms of
utilizing it for marking money to fill Government treasuries and to spend the s.ane
eventually on different undertskings. I will have no .objection wheu larger
eurnings ceme and they are apent in those ways. A proper study of the
problem will, bowever, convince you that railway-lines are needed throughout
the length and breadth of the country beyond any proportions today. 'I'ake the
onse of Madras, the Punjab or my 8tate of Bihar and, in particular, Chhota
Negpur, in fact, any individual State, you will realize that the railway lines iu
all these territories are indeed vwery few and worth the name only. I, therefore,
regard 1he present Governrsent pclioy in this xespeet a8 not st all . geed 5,
and those who support this policy are doing aqually a great disservice.
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Shri Syamnandsn Sahays .(Bibar): Not only their poliey, but-their intentions
are equally bad.

. Baby Ramiarayan Singh: It is fairly ocorrest that the policy of the Gov-
ernment is not a good one. As for their inteutions, perhaps we may -agree
that they are not good either. It is just possible. It is, therefore, a desirable
thing to do that al] Rsilway-revenue be utilized solely towards their further
development for the time being. You can well realize that the total money
is liable to be wasted in case all of it flows into sea-like wastes of the Govern-
ment treasuries. 1 huve already conveyed the Government my feelings in
this respeect snd 1 will continue to say that all Government iioney is being
wasted without the leant regard. The Governmept must consider all revenue
as trust-money and it should be properly used. I repeap sand the country
should know that mwoney is not properly spent. For this reason I want that
very little of these funds should be credited to general revenues of this Govern.
ment. The railway eernings, in particular, should not be so appropriated. I
will draw particular attention of the hon. Shri Gopalaswami and the hon. Bhri
Santhanam to sea that, as honesty demsands, total railway revennue should be
spent on the improvement on rajlways glone. Canstruction of railway-lines
should be underteken in -places where they .don’t exist at present so that this
Department may provide some resl facility to the people there. It is corainon
knowledge .that many places need railway comnactions xery badly. We, there-
fore, ghould see to it that a raflway line passes through such places and thut
the Railway earnings are not transferred to the General Central Revenues.

Mr. Chalrman: Two minutes more.

Babu Ramnarayan Singh: All vight. I have to make a further submission
that most of .our funds are spent in & way that the puhlic in geacsal do 1ot
stand to benefit at all. About the Railway Department it is a differend matter
whether it is working satisfactorily or not. It is, nevertheless, correct
that it does afford some sort of convenience or facility {o the general
public. One of the outstanding example of mismunagement on the
railway-lines is provided by the way the contracts for the refreshment-
rooms und tea-stalls on the various railway stations are plaged with a
chosen few. This is « very undesirable course to adopt as it gives rise
to bribery. A few persons getting such contracts attmept to bribe in
many ways. The Depurtment and the hon. Ministers, therefore, should
make efforts to put an end to bribery and a legislative measure should
be enacted which may make it impossible even to give an opportunity
for practising bribery. I mean that local people of the areus whege such
sistions happen to be situsted, should reqeive priority of consideration for all
such shops irrespective of their being refreshment-rooms or other concervs.
They have certainly w right to such consideration. This is, therefore, an
effective wuy to abclish bribery. The most important aspect af the whule
thing is that ti'l those in Government employ do not discharge their duties
honestly, the administration of justice and provisions of amenities will
coutinue to prove kurd-nuts to crnck. We are told that bribery is now on the
decrease in this Department. This is, no .doubt, a gratifying feature Lut 1
cannot rely on it rather too much. This practice has, of course, to be stopped
completely. I have not much to say now, hence I conclude.

Shri Syamnandan Sahaya: Something about return concessional tickets.

Babu Ramnarayan Singh: Of course, all those former facilities should be
restored and while pleading in this way, I mean also to refer to the issuc of
raturn tickets. All those former fucilit'es .should be mada available $o ua
agnin, if not more, at least, original posision in respeot of them should be
maintained.
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Shri Syamnandan Sahaya: In particular, facility in respect of the con-
cessional return tickets.

Babu Ramnarayan Bingh: I resume my seat after repeating once more
that the railway-revenue must not be treated as a part of the gereral revenue
sand that the total raiiway-earnings must be utilized towards their further
development and towards the provision of amenities for the passengers.

Bhri Gopalaswami: I do not wish to make any long reply to the observa-
tions that have been made, but 1 should first like to refer to the somewhat
subtle legsl point which was raised by my hon. friend, Mr. Subramsniata. 1
must say that it is a subtle legal point, if we fasten our attention on the
language of the articles of the Constitution to which he made reference, but
we have to interpret these articles in a manner which would, I think, be in
keeping with the wishes of Parliament and yet not so violently opposed to the
articles as to require that we should not make any provision for the expenditure
which is debited io Railways and which is necessarily precluded from being
considered in this Appropriation Bill as something which was going ugainst the
principles of the Constitution. 'We must, however, accept the position that by
;_' Resolution of this House Railway Finance has been separated from General

inance.

8hrl 0. Bubramaniam: That Resolution was passed before the Constitution
oame into force.

Bhri Gopalaswami: It is true, but that contibues in force. I think we
can only cancel that Resolution by a fresh Resolution of this House. After
&ll, it was a Resolution. Now, once we acoept the position that Railwuy
Finance is to be scparate from General Finance, we have got to prepare o
separate Budget for those portions of the Consolidated Fund which fall under
Railways and to separste them from the other items of expenditure. We have
done that. We have got a certain reservoir of railway funds the expenditure
of which we have provided for; the items on which that expendifure will be
incurred have been placed before the House and have been voted by the House.
And the general princip'e of the Constitution is that the grants that have been
voted by the House during the discussions that we have had nlready should
be embodied in an Appropriation Bill which is later on placed tcfore the House
for the purpose of giving that expenditure the imprimature of a law passed by
Parliament, instead of merely taking that expenditure authenticated by the
Covernor General as used to be the case. If we take that position, I do nrot
see, so far as railway expenditure is concerned, how we can get any of the grauts
which have been voted by the House outside an Appropristion Bill. If T may
venture to indulge in « subtlety of the same kind as my hon. friend MMr.
Subramaniam, indulged in, I might point out that there is soma slight difference
in language between article 266(8) and article 114(8). Article 114(8) talke of
withdrawsl from the Consolidated Fund, while article 266(3) talks of mere
appropriation. It is open to me to argue that appropriation of Railway revenues
need not he appropriation out of the Consolidated Fund itself, it is appropriation
of Railway revenues though it is credited to a different sector of the
Consolidated Fund. Tt is appropriation of Railway revenues in the sense that
s appropriation which has been sanctioned by a Resolution or vote of the
House previously has got to be included in an Appropristion Bill relating to
Railways. That is all I have got to say about it.

I listened with very great interest to what Prof. Rangn said on a wide
variety of matters relating to Railways. I am sure he does uot expect me to
traverse cver that wide ground within the minute or two thai I buve at my
disposal. 1 recognise thai he gives us advice which, as an old Member of this
Tegislature, he is entitled to give to whosoever may be in charge for the time
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being. He has drawn upon his experience snd his wide knowledge, and said
that those who are in charge of the Railways must take care about this and
must nob fall into the other pitfall, and must do several things which he would
like to be done. I will surely give to andvice of that description all the con-
sideration that it deserves. I notice that he does mot quite approve of this
House having agreed to the Convention that was passed two or three morthbs
ugo. That may be his opinion. Perhaps he would let me say that I do not
sgree with him and in any case I have to carry out the wishes of this House.
1 Then he referred to some rosy picture which I painted before the
F+M House as regards the administration of the railways. If there was
any conscious effort on my part in presenting a rosy picture............

Shri 0. Subramaniam: It is guilding the lily.

Shri Gopalaswami: If there was any conscious effort on my parb, it was
not to say anything to the House which was not a faet. I simply presented
the fucts of the administration before the House, and I resisted the temptation
to boost up things which certainly deserved boosfing up. If the facts as stated
before the House appeared to be a rosy picture to Prof. Ranga, I am more than
satisfied.

As regards overcrowding, ticketless travelling and so on, we have discussed
them ad nauseum in this House. We have placed before the House ull that we
have proposed to do. As regards corruption, we can only do our best, and ¥
think there is nothing iu what has been done in the past of which the Railway
administration need be ashamed.

Prof Ranga: Question. v

Babu Ramnareyan 8ingh: You geb your facts from others.

Shri Gopalaswami: Now, I do not think I need take up any more time
of the House. It is extraordinary that an innocent Railwgy Appropriation Bill
should have taken even the time thab it has done, I notice that in the House
of Comnmons last yeur, the Appropriation Bill took only one minute en each of
the two occasions on which it came up before the House. The first Motion was
that the Bill be read a second time and referred to & Committee. It wne
agreed to. Following it, the Bill was reported upon by the Committee to the
House without amendment. The Third Reading was agreed to. Thaf is all
that was done. (See Parliamentary Debates, Part 11, dated 18-4-50 for Correc-
tiona to this Statement).

Mr. Chairman: The question is: .

*“That the Bili: to. sutborise payment and -appropristion of certain from sad out
of the Conscliduted Fand of Tadis for the servire of e year onding oa the 31st dey of
March, 1851, for the purposes of railways, be taken intc considerstion.’

The motion was adopted.

. Mr. Chalrman: Since there is no amendment to this Bill, T wild put all the
clauses and the Schedule together. The question is:

“That clsuses 1 to 3 and the Schedule stand part of the Bill."”

The motion was adopted. ,

Clauses 1 to 3 and the Schedule were added to the Bill.

The Title and the Enacting Formula were added to the Bill.
8hri Gopalaswami: I beg to move:

““That the Bill be passed,’

Mr. Chairman: The question is:

“That the Bill be passed’

The motion was adopted.

The House then adjourmed for Lunch t#} Thirty-five Minutes Past Two of

the Clock.



The House re-assembled after Lunch at Thirty-five Minutes Past Two of the
"lock.

[Mr. SPEAKER in the Chair.]

BUSINESS OF THE HOUSE

8hri Kamath (Madhya Pradesh): Sir, before we take up the business of
the day, may I bring to your notice a serious lack of co-ordiaation in our
Parlinmentary affairs. The Order Paper shows that the half-hour discussiun
for today was fixed as leng ago as Wednesday. Today, I learn that a meeting
of the Belect Committee on the Finance Bill has been fixed for five o'clock.
I understand there sre Members who want to be present at five o'clock in the
House 8nd also attend the Select Committee meeting. This has happened
once before also. You are aware that then this half-hour discussion has had to
Le postponed for nbout terr days and I was given to understand that tbis would
nct happen again. I request, Sir, that the meeting of the Belect Committee
might be directed to be held at 5-80 p.M. and not at 5 p.M., and this discussion
be held at 5 .M. us arrenged.  Otherwise, serious inconvenience will ha caused
to the Members. I do not know how this clash ocecurred.

Mr, Bpeaker: I entirely agree that this should not have happened. The
Select Committee, 1 om sure, will take this into consideration and it will mee$
at 5-80. Is it possible to notify the Members now? The Members are in the
House. The Select Committee instead of meeting at 5-5 will meet at 5-85 p.w.
Will that be ccnvenient ¢

Hon, Members: Yes.

Mr. 8peaker: That is all right. I do not know what subsequent engage-
ments Members of the Select Committee will have and how this would conflict
with them. Whatever it may be, I am proceeding on the principle that the
business of the House must have precedence:

APPROPRIATION BILL

The Minister of Finance (Dr. Matthal): T beg to move:

‘“That the Bill to authorise payment and appropriation of ocertasin sums from and out
of the Ucnsolidated Fund of India for the service of the year ending on the 3lst day o
March, 1851, be taken into conmsideration.”

Mr. Speaker: Motion moved:

“That the Bill to authorise payment and appropriation of certsin sums from and oud
of the Consolidated Fund of India for the service of the year ending on the 3lst day of
March, 1961, be taken into consideration.’”

8hri Bidhva (Madhya Pradesh): I am very glad that for the #irst time
"after the attainment of Republic, we have the Appropriation Bill presented to
the House. You have rightly described the various stages in which this House
takes part in the discussion of the Budget: making a general survey of the
whole situation. voting orn the Demands snd the last but one stage, today, the
Appropriation Bill. You have also rightly pointed out, Sir, that we may not
now discuss taxation matters.

I do feel that ‘his Appropriation Bill is not exhaustive as I have been tbla
to see from the Appropriation Bills in other countries, namely, Austmiis,
Canndn and Bouth Afrien and in the United Kingdom. The iation

(2078)
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Bill in the United Kingdom comprises nearly 45 pages; not only 47 pages, but
there ars several sub-heads under each head and the different items nre shown.
Of course, this is the first stage. I am not suggesting anything new, 1 am
only inviting atlention to what exists in the South African Appropriation Bill
aud from that point of view, I have suggested certain amendmeants which I
shall discuss when the Bill is taken up clause by clause. Hon. Members of
this House who were alsc Members of the Constituent Assembly,—] mean ihe
Ccustitution making body—may recollect the very important and illuminating
coutributions that were made both by members of the Drafting Committee and
Meibers of the Constituent Assembly, at the time when this artiols wus dis-
cussed and adopted. They not only appreciated, but congratulated the Draft-
ing Committee for having adopted this article whereby the fullest opportunity
will be given to Parliement to discuss the Appropriation Bill. As you stated,
8ir, there are four stages. First, when the Budget is presented, we make a
general survey of the whole situation in the country. At the second stage,
Demands are made for each item and the Members have the right to discuss
each Demand in detail. The third stage is the Finance Bill. The fourth stage,
today, is consideration of the Appropriation Bill. But, while the Constitution
has made very healthy provisions, I may sorry that the hon. Minister of
Finuuce has not adopted the procedure laid down in the article bearing on this
Appropriation Bill. That is, he has not been agreeable to the appointment of
an Estimates Committee: probably maybe for want of time. Immediately
sfter ths Constitution was passed, you, Sir, re-adjusted the rules to bring
them in consonance with the provisions of the Coustitution. I do not see any
reason why the hon. Finance Minister has not taken steps to appoint :n Esti-
mates Committee so tha! the House may have an opportunity to discuss item
by item very carcfully. T do not want to undermine the sovereignty of the
Parlinment as the watch-dog of the administration of the national finances of
the country. But, what are we doing? We talk; but we do not wntch.
Although we are very anxious to watch, we are not allowed to watch. We are
allowed to telk as much as we can; they are eéven prepared to give more duys
to talk.  That may be very good in the previous days. Tt is really surprising
‘hat although the Constitution provides, and we have been talking nll along this
month, we have not been able to make any substantial contribution, ns 1T wané
to put it. The simple reason is, the old system prevails and what is provided
in the Constitution is no! adhered to. I can give a glaring iretunce. There
are Standing Commit{ees for the various Ministries. In the post, and even
today, the complaint is that the Standing Committee of each Ministrv should
be given ample opportunity to go into the matters in detail. The hon. Finance
Minister said at one stage, st the time of the last Budget, if I remember right,
that the scope of the Btanding Committee and the members of thi¢ Standing
Committees should be to go into the details. He also said that se have to
adopt the procedure of the House of Commons, that is, the Standing Committee
members have to sit for & longer period continuously. I do not think any
Member objects to it. T ask, why has it not been adopted ?

8hri T. T. Krishnamachari (Madras): There are no Standing Committess

4y,

8hri Bidhva: Today we are on the 24th of March and I have not heard
anything from the hca. Finance Minister or from the Parliament Becretariat
or from anybody responsible for. this, about the formation of the Standing
Committees whose terms are to expire on the 81st of March. There are nearly
425 Committees. I do not know what is the cause of the delny in making the
proposal.  (Interruption’ I am glad to know that something is being done. But
what do we do in the Standing Committees? I am talking of my own
experience. We sit for half an hour and pass crores of rupees. The meetings
aré held when the session of this House is over, so that Members may be
exhausted and have not the time to look into details. This morning there was
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the meeting of the Standing Finance Committee of the Railways. I am a
member of that Committee and supplementary grants worth Rs. 20 crores were
passed between 10-15 and 10-45 a.M. There were only two papers supplied
to the members and we had to puss Rs. 20 crores. Is it fair? ls it not the
intention that they do not wont the Members to know everything. I would
ask the Finance Minister kindly to sce if some device could be found so that in
the new Comthittees Members will be able to go into the details of all the
items and make suggestions to the Government. Now we have no such
opportunity. All the papers are not even placed at the meetings. 1 huve just
now given you the illustration of the Standing Finance Committee for Bailweays.

The Finances of the country ure the sole concern and are under the co'nt':ol
of the Parliament. The Parliament votes the money for the Ministry. They
have already passed the Budget. At this stage we say ‘‘Please see that you
do not squander the money. Please see that the Administration properly spends
the 1money w+ have given you.”” The object of this Bill is to remind sgain the
Government and so there msy be repetition of arguments advanced during the
general discussion. Repetition is sometimes essential. The Constitution was
mede in Degember 1940 and became an Act only on the 26th January. Sc it
is only thrse months. The persons who framed the Act were not fools: they,
knew what the Act meant. Therefore we must repeat the arguments where
necessary 80.thet we may bring them to the notice of the Government. As
you, Bir, rightly stated t{xere are four opportunities given %o this House for
thia purpose. We say we have voted money as you wanted but please see
that there ars possible savings and also see that the amounts shown under
each sub-head are not reappropriated by executive order from one head to
another. If that is done the whole object of this Bill will be frustrated. I
want in this Bill that he House should have the power of reappropriation and
not the Executive. Previously the Governor-General had the discretion and
the uuthority to authorise expenditure. But now the President has no locus
standi. Under the Constitution it is the Parliament which has the power.
It should have all the powers as far as finances asre concerned. If you read the
proceedings of the Constituent Aesembly when this article was passed, you
will find that Dr. Ambedkar, Mr. T. T. Krishnamachari and other Members
made important contributions on that occasion. This is the sfage at which
the Ministers should bear in mind as to what the Constituent Assembly dusired
in this matier. Despite the desire of the House to cut down certain items
not a single item hes been curtailed. I have been a Member of Legislature for
fourteen years. All that we have been doing is that we have been talking and
talking all along and there has been no opportunity to reduce expengiture
because the procedure has been faulty. Now that stage has gone. Let us start
with & new stage or a new procedure whereby we can also make our contribu-
tion in regulating the finances of this country and we may have the satisfaction
that there has been economy and the money voted by this House is properly
spent. That should be our object

All along we have complained that when there was excess expenditure
over what was granted by the House the Comptroller and Auditor-General
issued cheques. This matter came up before the Assembly on previous occa-
sions. We wers then told that the Governor-General had special powers. There
is no Governor-General now. I would suggest therefore that the Finance Minis-
ter and the Auditor-Generul should be the real watch-dogs. They must see
that they do not allow expenditure beyond what the House has passed. Under
the Conefitution we expect that even for supplementary grants they should
come before the Housy Before such expenditure is incurred. I upderstand
the difficulties that might arise in cases of emergency. Therefore the Coustitu.
tion gives them power, but this point should be borne in mind by the hon.
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Minister that the money voted by the House should be properly spent and
not frittered away. ' ’ AR

They should also see that no reappropriation is made from one head to an-
other head. Perhaps under the same head from one sub-head to another .it
-can be done, but reappropriation from one head to another should be avoided.
That is my point.

During the discussion on the Finance Bill the hon. Finance Minister while
winding up the debate stated in response to the request of my hon. friend that
he will personally see that in future, when a staff car is wanted, whether it is
really needed or not. We are thankful to him for this. As he rightly stated
eheck on staff cars will no. bring in crores of rupees. But there are many agree-
‘ments entered into by various Ministries with various concerns. Take for in-
stance the case of the agreement entered into for prefabricated houses. The
hon. Minister's predecessor signed an agreement in London. I seat a copy of
the sgreement to you, Sir. for certain interpretations. 'If anyons reads the
Hgreement Le will ‘ind that it is # one-sided dgreement, dettimemtul {o the
interests of the State. It is all on the side of the comtractors and the result
i8 that the expenditure is piling up day by day. I brought it to the notice of
the hon. Health Minister previously. In a question asked whether the hom.
Minister’s attention was drawn to' the fact that prefabricated houses in Greab
Britain were u success and she replied in the negative. 1 then asked whether
ghe will muke enquiries and see that such n scheme is econsidered. she replied
"Yes'. She immedintely entered into correspondence and this agreement was
entered into, in which she has no voice. I want to know whether the Finanee
Minister went into the details of this agreement. In view of the questions in
this House has he called for this agreewnent even today and seen why these
amounts are being piled up. As the House is aware we were told that the houses
would be ready last October. From October it shifted to December and later the
Minister told me that it will be in March. Subsequently we are told thnt it
will be in August and thercafter a spokesman of the Government says that it
will be in December......

Shri Kamath (Madhys Pradesh): January.

Shri 8idhva: What does that mean? It means that the agreement was
defective and our costs have increased. The contractors or manufacturers send
their men at our cost and see what is happening here. All this cost is debited
to our account. If the agreement is defective, has the hon. Minister taken
pains to see or call for an explanation a8 to why it is s0? Thare are so many
Agreemente over which he mus: keep a watch. It is & good thing that he is
goinz to keep a watch over staff cars. But these are the big items which will
give him a crore of rupees if he and his staff keep an eye over them. If the
staff is under-manned you can have more staff if there is to be a real check. Buff
i1 the staff isa wanted merély ‘for the shke of keeping the staff then ccrtainly

we will oppose it.

Having said that, I would like to draw the attention of the hon. the Com- 1
munications Miniter to one matter. The other day, just when it wae time for
the guillotine, ke made an announcement that Sunday will be a holiduy in
future—from 1st April or 1st May. it was not clear,—for all the postmen and
no letters would be delivered. The House was anxious to know more about
"this but by the time he could further explain the guillotine was applied. Bu#
T at least put one question as to whether any alternative arrangement cannot
be made for delivery of the letters and he replied “'If the Finance Minister gives
me ‘onc crore of rupees I will do it”". Have you net got to Jook to the facilities
©of the people? If Bunday is to be observed in Post-offices, the staff in hospitals
will have to be given a holiday. They do have s holiday, but may I know
whethe::the patietits are tald 40 go hamé On -Sunday and-you woifid cloi the
hospitals on that day?" " A ' C ‘
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8hri Kamath: There are the railways also.

Shri 8idhva: The railways are there, and many other services. Bub
suddenly on the floor of the House the Communications Minister makes t!ns
announcement and does not give any opportunity to the House or any notice
that they are making this big announcement. Sufficient notice should have
been given to Members. Then the House would have expressed its views. I
have been gauging the opinion of the Members in this matter and I can say that
they are very much displeased that in respect of such an important measure
no opportunit; was given to the House to discuss it. The hon. Minister makes
a stutement and goes home. My point therefore is this. 'This is a matter of
great importance. If a crore is to be spent despite economy—I do not know
how he has arrived at the figure of one crore—I can say that the postmen
wouid be glad to work if they are paid over-time allowance.

Hon. Members: No.

8hri Sidhva: Yes, they are. DBut you don’t want to pay them. You
must pay them. Then they will work on Sundays. If you want to bave an-
other shift, have another shift. There are many ways of doing it. You can have
another shift, you can pay over-time allowance or you can have the necessary
increased staff. Why do they not do it? That is the point. I was cbliged to
send you, 8ir, a conmunication for a discussion of this question. I Lave now
got an opportunity, and if I get a satisfactory reply I shall not demand dis-
oussion. Otherwise you will have to give time for a discussion of this question,
~because it is a question of very great importunce.

Mr. Speaker: Order, order. I do not wish to put any time-limit. But I
think the hon. the Finance Minister will require about half an-hour or an hour.
What titne will he require, may I know?

Dr. Matthai: I would ounly require about a quarter of an hour.

Mr. Spoaker: So I must call upon him to reply at sbout 4-80. I ghall
reserve half an hour for him,—because at five o’clock sharp I must put the
question. Therefore the only thing which I would enquire of the hon. Member
is, will he let other Members have some time?

Shri Bidhva: Yes, Sir.
Mr. Speaker: But I do not wish to fix any time limit on him.

Bhri Bidhva: I am thankful to you, Sir. I had no opportunity to make
this kind of ruggestion in the past. But I won't take more time. I will finish
very soon.

Last time when we agreed to the rate of two annas for the envelope and
threa pice for the post-card, against our real intention or will not to have oue pice
more 0.1 the post-card, we agreed to it because it was stated that there would
be many post offices opened in the villages. The other day in reply to one ques-
tion I was shocked to hear that they are asking for a sum of Rs. 750 or more

3 ru from the villagers who want a post office to be opened. The quali-
‘% fication underlying was that for a village with a population of two
thousand and over no deposit is required.

The Deputy Minister of Oommnunications (Shri Khurshed Lal): May I
interrupt for a moment? What I said was that if the loss in a post office is
estimated to exceed Iis. 750 then they are required to make up what is over
that sum. We have opened 2,800 post offices without any guarantee. If the
)o;; ex%ead?_ 51(%)3. 750, only then, they are required to make up what is over and
sbove Rs. 750.

Shri Bidhva: That is true and I have understood it. But why didn’t you
make that point clear while asking the House to pass this increased rate " the
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postcara—that 1ur opening post offices in the villages this will be the condition
that over and above Rs 750 if there is anything they shall have to ray i..

This i3 a new thing. .
Shri Khurshed Lal: It is not a new thing. It has been there previously.
Formerly the limit of loss was Rs. 240. We raised it to Rs. 750.
8hri Sidhva: Whatever it may be, we understood thet post offices woulu
be opened in villages, small or big, without any deposit. That i8 my point
and I have my grievance on thia matter.

1 will not take much time of the House. I only want to draw the attentiu..
of the hon. the Finance Minister to another point, namely, the re-organization
of the administration. While I say ‘reorganization’ 1 do not meun reorgnniza-
tion in the sense of retrenchment. Retrenchment may come automatically.
But what I mean is the disposal of the work in the administration which is
commonly known as red-tupism. May I know whether after these two «nd
half years the hon. the Finance Minister has given any consideration to the
question of changing the whole system of this red-tapism?

An Hon. Member: They have changed the colour.

8hri 8idhva: T will give you one illustration. There is the Salt Committee
of which 1 am the Chairman. Our Committee has been in existence for tte last
four months only. We have met thrice and made suggestions to the Govern-
ment, as the Committee’s functions are of an advisory nature. We have got
in our Department—ulthough 1 have no power in the administration of the
staff—a Deputy Coutroller, and Assistant Controller and a Chief Controller.
The Chief Controller’s salary is Rs. 2,800. He is a Gazetted officer drawing
high salary. But what happens? The Controller sends the Committee’s papers
through all the stages in the 1. and 8. Ministry. Anything going from our Chief
Controller who, as I said, draws a salary of Rs. 2,800, has to go {o an Assistant
Becretary in the Industry and Supply Ministry drawing perhaps a salary of Rs.
700. Then it has to go to the Deputy Secretary, then to the Joint Becretary
and then it goes to the Secretary. And for all these three months our proposals
are held up due to the cumbersome procedure. 1Is it fair? Why should not all
matters relating to the Salt Department go straightway to the Minister? The
things are handled in this manner simply to keep the posts there—the Assist-
ant Secretary, Deputy Secretary, Joint Secretary etc.—with the result that
the work is not disposed of. It does not give pleasure to work as the Chairman
of the Advisory Committee if things are not carried out quickly. T believe in
prompt disposals. It may be that the idea of the Government may be not to
reorganise as that would add to unemployment. But they might find other
ways of checking unemployment. I am certainly for seeing that unemployment
is not increased. Fow it is to be checked it is for Government to consider.
But for the purpose of checking unemployment efficiency would not snffer.
For days together the work suffers and I can give you a description of how
work suffers. I read some time ago a speech delivered by the Prime Minister in
regard to this matter, and I was very happy to find the Prime Minister statin,
on the same lines that the disposals should be quick. I sent you vne question
whether all the offices are following the Prime Minister's advice, but you, Sir,
kindly disallowed it. I was, however, happy to find in your own Secretarint,
In a nice glass frame the following words ‘‘I am not interested in axcuses for
delay. I am interested only in a thing done.—Jawaharlal Nehru''. This is,
8ir, in your own office. I saw this in the Assistant Secretary’s room, und other
rooms. I went to the Secretariat to see whether the Prime Minister had given
such orders to every Department. But there was no such frame in the Becre-
tariat offices where the administration is functioning. I did not see it—it may
be somewhere—but I went to many rooms and I did not see such instructions put’
In frame. Mo, it happens that your Becretary is very capable and alert. He
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wants quick disposals in his office. The other Departments must come and
Jearn a lesson from the Parliament Secretariat. They should see how quickly
papers are being disposed of here. When the Prime Minister has laid downm
that dictum, it should be pursued. Each hon. Minister should call all the
subordinate staff—I mean the clerks—and mix with them. He must mect
them once in a month. Why should Ministers at all feel shy, or rather exhibit
a superiority complex that they do not want to see the clerks but they must see
their Secretaries only? Ij you talk to the clerks, if you meet them, your ad-
ministration will improve. Your efficiency will improve. They will feel proud
that the Minister is taking interest in them. They will open their heart to you
and you can direct them properly. But I do not know why Ministers are not
doing it. We are the persons who said that we belong to the people and yet this
is what we find. I do iot know if Deputy Ministers and Ministers of State are
also doing the same thing, although most of them are populsr persons. I do
not know whether they have at any time held s meeting with the clerks and
talked to them, or whether they are riding the high horse, thinking that it is
beneath their dignity to address clerks. lfm're they gone into the office rvoms
where clerks are working—] want to know? What is the shame in going to
the office rooms where clerks sit? It will only cheer them up. " They will feel
that the Minister is listening to them. They will open their ‘heart to you and
You can also direct them properly. If that poliey is adopted, efficiency will be
considerably improved. Therefore, I make this suggestion.

I have many suggestions, but I do not want to take up the time of the
House. All these matters that 1 have mentioned relate to finances and the
hon. Fihance Minister must bring round all the other Ministers. Very fre-
quently, we hear the complaint that there is no co-ordination. One does not
know whether there is reelly co-ordination or not. We hear when questions
are put on the floor of the House that they do have co-ordination. All right.
It is very good if you have co-ordination. We will be very huppy. We will be ve
pleased. But please follow it and bring about a uniform policy, a uniform kin
of syster for the adininistration of the Government. That is my view point,
and if that is done, our object will be served. Although we have not been given
an ‘opportunity to discuss the Budget threadbare, clause by claus¢, and we
have not beeu able to cut one pie from what Government have proposed, let us
have the satisfaction of knowing that the hon. the Finance Minister will take
steps during the current year to see that economy is really effected and retrench-
ment is made. On this question of unemployment, I can tell you this: Un-
employment will take its natural course. I am not in favour of creating un-
employment, but unemployment should not come in the way of simplifying
the process of administration. Therefore, Government must have courage.
They should gather all the strength in them and effect retrenchment. You
uppointed an Economy Ccmmittee and it submitted a report running to several
pages. 1 have gone through it page by page. And yet, when 1 put a question
the other day, the hon. the Finance Minister replied that Government have to
spend about Rs 60 per question. Whatever may be the merit of this question,
I do feel that the hon. the Finance Minister has broad shoulders and whatever
vomment we make, he takes it in & broad sense. When he answered that ques-
tiou the other day, 1 do not know if hon. Members who put the question had the
oply object of knowing the cost of each question or with some other motive.
However, Dr. Matthai refuted in the most emphatic terms that questions are
valueless. ©n the contrary, he said that they were welcome. He also said
that in his epinion, questions in Parliament brought up something new which
he had not known. Let me tell you, &ir,—one Minister told me privately that
he did not lnow the matter raised in one of my guestions; he had t» find ous
wad put the thing right. It is for the House to decide whether the Question
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Hour should be dispensed with or not—that is not for me. I do not know
whether my friends whbo put that question about the cost of each question had
any other intentions for bringing up that question. If they did, they do nob
know purliamentary procedure or the duties and privileges of Members of
Parliament. However costly it may be, it is not a question of money. Here
8 the right thing and we must spend on it. You know that the House is full
during Question Hour—it is much more crowded then than at any cther time.
We are discussing the Budget now where we are giving away crores of 1upees,
but the House is thin. During Question Hour, it is full. That shows that
Members learr. I also learn. I have learnt very many things through ques-
tions. I have learnt from the questions put by other hon. Mem-
bers very many things. So, it is not a question of our not having enough
money. Members are jealous of those who put questions, but let me tell them
that 1 am also learning from what they ask during Question Hour. So, (Jues-
tion Hour is very important and illustrative and therefore I am sure the llouse
will not be willing to cut even one minute from it.

1 do feel that whenever we bring all these measures before the hon. the
Finance Minister we should not be given the answer thdt we are given, numely,
“I have no money to do this.”” That answer will not satisfy us. You mrust
simultaneously let us know what economy you have earmestly inade, what
effort you have made to cut down expenditure.” That is the point: whether
on effort has been made. Then, we will have the satisfaction that the effort
has been made. Here is the Economy Committee's report; no effort kas been
made to implement its recornmendations. We are told that they are out-dated;
that they cannot work now because devaluation has come. God knows whe'
may come hereafter. With these words I appeal to the hon. the Finance Minis-
ter to watch the finances which the House has sanctioned and see that every pie
of it is spent rightly and correctly. ‘

Bhri 8hiva Rao (Madras): I shall try to be ag brief as possible, and I
will hold out no threats ¢f non-co-operation either with the Financ: Minister
or anyon3 else. It seems to me that in the statement that you, Sir, made this
morning before the debate started you tried to indicate what, in your opinion,
should be the scope of the debate at each stage of the Budget Disoussion. I
thought that the whole point of your introductory statement was to give a rort
of warning to thes House, without laying down any rules, that there should be,
a8 far as possible, avoidence of repetition and duplication of points. 1 should
say that the last speaker ertirely missed this point of your observation when
he said that he expected the same points of view to be repeated four timus
over in the Budget Seesion.

This Appropriation Bill is, as is pointed out, in accordance with article 114
of the new Constitution "which provides that out of the Consolidated Fund of
India the moneys requirod for meeting the expenses of Government will be
granted by Farliament. As this is the first time that we are having a debate
of this character, I tried to acquaint myself with the procedure thet is adopted
in the House of Commons at the time of the discussion of the Appropristion
Bill, and here I would hke to acknowledge the help that I have had from our
‘very competent and kncwledgeable Secretary. Mr. Kaul, i fnding eut the precise
soope of the debats on the Appropriation Bill. It is customary in the House
of Commons at the time of a debste of this character for the Opposition to put
down & motion on one or two Ministries, so that there may be s very dutailed
discussion on the administrative aspects of those Ministries. I do not say
that tho practice is the same in the Dominion Parliaments. I think iy hon.
friend Mr. T. T. Krishnamachari pointed out this moming that it veries from
Dominion to Dominion. Recently, I remember to bave read that it was on
the Appropriation Bill in' the South African Parliament that Gen. Smuis
moved = vote of censure n the Government for Dr. Malan's racial rolicy. I4

APPROPRIATION BR.L
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would ba difficult for any Bpesker, nowever, viguant he may be, to prevent
repetition of statements which have previously been made on earlier occasions
ab the time of the discussion of the Budget or on Demunds for Grants. Theie-
fore, it seems to e that from the start we should try to lay down conventions,
so that we discuss the finencial policy at the time of the discussion of the
Finance Bill, the other activities of Government at the time of the Generm
Discussion on the Budget and confine ourselves, on the Appropriation Bill, to
administrative aspects of Government’s activities.

The last speaker made o passing reference to the form in which this Bill
has been pluced befors the House and I think he contrasted it, quite rightly,
with the very much more elaborate Bill which is presented in the louse of
Commons. 1 have before ma the last Appropriation Act of the British Parlia-
ment. The Schedule which is attached to the Act—the Bill a8 it was when it
was before Parlisment—runs to something like 57 pages and goes. into great
details of expenditure in each Ministry. I agree with the last speaker generally
that whenever there is & re-appropriation, the spending Ministries should come
for sanction to Parliament and as my friend Mr. Krishnamachari pointed out,
the only exception mnde in the British Purliament to permit re-appropristion
and spending by any department without further sanction, is in respect of the
Army, the Navy and the Air Force, and that too in certain cases of exigency the
Treasury may authorise expenditure which has not been provided for., but a
condition ic attached that the nggregate grants for the Navy, Army and Air
Foroe should not be exceeded.

Now, I make this point because our own Appropriation Bill only gives lump
sums under each heading. We have Rs. 30 crores and odd allotted to the
Indian Posts and Telegraphs Department, Rs. 141 crores for the Defence Ser-
vices and so on. There is one point in regard to this matter on which I would
like to muke an obgervation and that is this: I think it is a complaint of more
than one Ministry that there is far too much rigidity of financial control even
after grants have been voted by this House. When a scheme has heen sanc-
tioned entirely in accordance with the policies and principles of Government,
then it should not be left to & mere Under Secretary or subordinate officer
attached to a Ministry to scrutinise meticulously every detail, with the result
that o great deal of time is wasted and very often the Ministry is compolled
to return the money as having lapsed at the end of the financial year. I think
it is a problem which should engage the attention of the Finance Minister, huw
to make financial control effective without being rigid and undiscriminating.

Since at the present moment we are in what one may term a formative
stage and we are building up a new machinery, so to speak, for the more offec-
tive financial control over the expenditure of the Government, I would Jike to
take this opportunity of making one or two suggestions which partially coincide
with those mentioned by the last speaker. It is the intention of the hon. the
Finance Minister to ask this House at a somewhat later stage to elect an Esti-
mates Committee. The last speaker made a complaint that the Finance Minis-'
ter has not been prompt in asking this House to take that step. 'To be fair
to the Finance Minister, I do not see how anyone in his position, with the time
at the disposal of the House, could have appointed an Estimates Committee,
if it was seriously to scrutinise the expenditure of one or more Ministries. In
the circumstances in which we have found ourselves this year, I do not think the
Finance Minister could have had recourse to any other step than the one whick
bhe has taken. Therefore, we find ourselves without an Estimates Comrnittee
ab the present moment. I have no doubt that he will ask us before the session
is over to elect an Fstimates Committee which will scrutinise the estimutes of
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one or more Ministries nccording to its choice. I believe, it is also his intention
to ask us to elect B Standing Finance Committee, in addition to the Lstimates
Committee. The functions of the two are very different. While the Estimates
Committee will serutinise the estimates of each Ministry, and suggest econo-
mies, in accordance with the policies laid down by the Government und sanc-
tioned by the House, the Standing Finance Committee, on the other band,.
will look into new schemes of expenditure. At the present moment, therefore,
we are in the position of having to adopt the Appropriation Bill without the
benefit of the work of the Estimates Committee. Next year when the Jinance
Minister presents an Appropriation Bill of this character, it will be for the
House, on the basis of the experience of the Estimates Committee that we shall
elect this year, to go a little more fully into the administrative aspects of Gov-

ernment’s policy than we are in a position to do now.

Speaking about the Stending Finance Committee, I would like to take this.
opportunity of paying a very sincere tribute to the uniformly helpful and
sympathetic attitude which the Finance Minister has adopted as Chairman
of the Standing Finance Committee.

8hri Tyagi (Uttar Pradesh): He is politer in committees; he is more co-opera--
tive at meetings.
8hri 8hiva Rao: He is certainly franker in the committees.

I do not think we realise on the floor of the House for how many things.
the linance Minisver 1s held responsible and criticised where criticism should
properly go to one or more of his colleagues. It is the practice of Members ot
Government to hand over their babies to the Finance Minister to hold, and some-
of his colleagues, I am afraid, are somewhat prolific in this respect. On the-
whole, I consider that the Standing Finance Committee has done very useful
work and should continue to exist to carry on the activities which have been.

assigned to it in the past.

. I would also like to say this: I agree with the last speaker that there is-
8 very strong case for continuing the Standing Committees of this House-
attached to the various Ministries. I know that it has been argued that thers
are no Standing Committees in the House of Commons. My friend, Mr.
Krishnamachari, pointed this out some days ago to the last speaker. But I
would like to point out that the analogy of the House of Commons cannot al-
ways be made epplicable to Indian conditions. In the House of Commons.
because of its long experience, there are on the opposition Benches several
members with inside knowledge of the administration. In this House with the-
very meagre knowledge of the inside of administration that we possess, it is-
these Standing Committees which give us limited opportunities for acquainting:
ourselves with the work of the different Ministries. I was glad to heuar the
Minister of State for Parlismentary Affairs tell the House that it is proposed to-
move for the re-election of these Standing Committees on a somewhat lurger
basis than has been the practice so far.

So far as the Standing Committee are concerned, I would like to make &
few suggestions. My considered view is that these Committees be lurger in
number: my owa ccnception of a Standing Committee is that it should coneist
of not less than 25 or even 80 Members. Some may criticise my suggestion on
the ground that it is too large a number. My answer is htat attendance iz sel-
dowa a hundred per cent. Very often it is round about 50 per cent.—I regret
o sav. Becondly, I would like these Standing Committees to develop more or
leas on the lines of the comnmittees they have in America, with enlarged powers.
functions and respousibilities. I do believe that the work of this Parlinrnent
will be much more effective if we had the benefit of a certain amourt of inside
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“knowledge of the working oi the different Ministries. I would, therefore, sug-
gest for the consideration of Government that to each Standing Committee
should bo attached—call him a convenor or even a Parliamentary Secretury—
8 person who ghould have no administrative functions or responsibilities. In
reality he would be a linison officer, so to speak, between the Standing (om-
mittee on the one side and the Ministry on the other. He would prepare the
agenda for each meeting of the standing committee and he would preside cver
meetings i1 the absence of the Minister. It would be his duty also to invite to
-such meetings the heads of the different Departments.

An Hon. Member: He need not be a whele-timer.

Shri Shiva Rao: If I may illustrate the point I am making I would say
this: We have had on the floor of this House a number of questions, for in-
-stance in regard to disposals which, I consider, in spite of the defence put up
‘by the Minister of Industry and Supply last week, to be one of the major
-scandals. We have thrown away ctores and crores worth of capital goods
through sheer neglect and incompetence and yet, we have never had un ade-
-quate opportunity of knowing directly what is happening to our stores which are
-scattered in different parts of the country. If my proposal is accepted, T would
-certainly expect the Standing Committee attached to the Minigtry of Industty
and Supply to invite the officer or officers concerned with stores and explain
to us informally, but frankly, precisely what is happening to our stores. Thcre
.are many other subjects nbout which we have extremely scanty knowledge,
because we have not opportunities of discussing those subjects fully on the floor
-of the House. In other words, these Standing Committees would function very
much on th» lines on which we have had informal meetings in connection with
our Cut Motions on tha Budget with the representatives of the differunt Minis-
tries—the Minister inviting his officials to assist us to clear up many of ‘otr
doubts before we decide which Cut Motion we should move on the floor of the
House. In that way, it seems to me that we shall not only gain greater know-
ledge of the inside of the administrative machinery, but that we shall slso have
‘the added advantage of uppreciating directly the point of view of the officials
who are responsible for initinting policy in many more respects than the House
-suspects. In many ruatters it is not the Minister who initiates policies, but
really it is the oflicial who sits behind him in the Secretaries that does it. So,
as I ventured to point out lust year at the time of the General Discussion of
the Budﬁet, a great change has come over the attitude of the Secrotariat, so far
a8 this House is ‘concerned. In the old days, although the Executive was not
‘respousible to the House, there was always a fear of a defeat; and, officials, who
were nominated Members ot either the Assembly or the Council of State, pro-
Vided opportunities of contact for the non-official Members of the Legislature.
s those officials were responsible for carrying out the policies of Government,
-éontacts were very useful, but now they are completely lost. All our senior
‘officers of Government make no secret of the fuct that it does not matter very
‘much to them what is said on the floor of the House. All that matters to them
are the instructions given to them by their respective Ministers. In the circum-
stances, I think it is very necessary, both to give us an inside knowledge of
$he administrative machinery and also to bring us into closer contact with
¥e officials so that we may appreciate each other’s point of view and uach
-Sther’s difficulties, that the standing committees should function more or less
-on the lines I have suggested.

One other point hefore I conclude. It seems to me that ome of the gread
‘weaknesses of this House is that we have no contact at 'all and we seek no
contact at all with our constituencies for the simple reason that our corsti-
tuencies are States and not divisions of States as would be the pase after hp
general elections have taken place. : :
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Prof. Blngu (Madras): That is not the cuse with most of the Members.

. 8hri Shive Bao: The result is that no attempt is made by Members of this.
House who are not Members of Government, between sessions of Parliuuent
to explain the policies and defend the actions of the Government before the.
electorate.

Prof. Ranga: That is not correct.
Shri Sidhva: Who says?
8hri Shiva Rao: That is my view.

Prof. Ranga: May I informn the hon. Member that it may be the case of
ohose friends who have been obliged to stay all the time in Delhi or abroad?

Mr, Bpeaker: Anyway, the hon. Member is speaking for himself.

Shri Shiva Rao: The suggestion I was going to make was this: We have-
not organised our political forces in the way in which they should be. Some
time ago 1 took the liberty of writing to the headquarters of both the Conserva-
tive and Labour Parties and a few weeks ago I got from them literature on the
structure and constitution and mode of functioning o6f thcse bodies, the manner
in which their election programmes are drawn up. I have had sent to me, in
spite of the preoccupation of those two parties with the Geueral Election which
took place in Britain recently, most interesting and valuable literature which
I propose to place before the party executive here.

My point is that unless greater fucilities are given to Members of Parlia-
ment to travel about the country, we cannot have that contact which I think
is necessary between the Members of this House and public opinion outside.
Therefoce I would like to suggest, particularly to the Minister for Railways,
whether it would not be possible to substitute for travelling allowance, free
passes to enable Members of Parliament to go about as much as they desire.
I am glud the House agrees with my view on this point.

Mr. Speaker: Before we proceed further, I would like to have one point
claritied about the fixation of the time. We have this Bill now in two stages.
After the consideration motion we shall come to the clause by clause stage.
Mr. Sidhva has certain amendments to be moved at the clause by clause stage.
Now how do we divide the time available? How long shall we have the general
consideration ?

Shri Shiva Rao: The introductory speech may be tak i .
made in respect of the amendments. > © ad en a8 having been

Mr. 8Speaker: I would like to know from him whether he is goi \
his amendments. er he is going to move

. 8hri 8fdhva: I would like to know the view of the hon. Minister. This is
in consonance with the provision in the South African Constitution which gives
power to the House.

Mr. Bpeaker: For practical purposes then I take it that he has expressed
his views in support of his amendments and would like to hear the Minister
Then he may or may not move the amendments.

Shri Sidhva: Yes.

'hglr. Speaker: Then we need not take a long time at the clause by clause -
e.
We shall then proceed with the General Discussion right up to 4-80.
An Hon. Member: The Minister may reply after the first reading.
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Mr. Speaker: If we go on with the first reading till 4-80, the Minister will
reply and we shall reach the clause by clause stuge.

Prof. Rangs: In that case you will have to give a little more time to the
Minister. We find it very unsatisfactory when the Minister tries to give answers
in five minutes. There would be no meaning to the debate if the Minister
replies in five minutes.

Mr, Speaker: If I extend the time up to 4-30 and then call upon the
Minigter to reply, he may take as much time as he wants and if there will be no
time lett for the clause {;y clause discussion, I shall put the question at 5 p.M.
I shall call upon him to reply at 4-80.

Shri T. T. Krishnamachari: At the outset, I would like to mention one
fact that has happened in the course of the Budget discussion that took place
during this month and that is that matters were so arranged that there was
no concentration on the policy of the Government generally except such as
‘was indicated by the hon. the Finance Minister in his Budget speech and his
;upsequent explanations. So we had no discussion ¢u Cabinet which used
0 be in the pust the main subject of discussion. 1 do not know who is responsi-
.ple, but that made the possibility of a full-dressed debate on the policy of
‘Government something which could not take place.

1 propose to devote the few minutes that 1 am going to allot myself, to deal
with one or two aspects of the general policy of Government, particularly in
regard to administration. But before doing so, I would like to refer to the
position taken up by my hon. friend Mr. Sidhva in regard to the fact that the
Appropriation Bill is a document which does not cover many pages. Actually
there is no point in our copying somebody else. In fact the Appropriation Bill
follows the scheme of the authentication by the Governor-General in the past,
and if the House scrutinises the Appropriation Act of the House of Commons
which Mr. Shiva Rao quoted, they would find that there is nothing much in
it, excepting thut it mentions the borrowing power of Government, that it also
«expresses certain amount of latitude in regnrd to appropriations in the matter
-of the three defence services, that if there should be a surplus in one service,
it could be appropriated to the other services. I would like to mention that
-since we are now beginning more or less afresh, two things would be necessary
before long. One is that the Finance Minister will have to bring in a Bill
‘before the House for providing for a Contingency Fund under article 267 of the
‘Conrtitution. The second fact is that the House, unless it proposes to agree to
‘the status quo, will have to indicate the limit of borrowing that it proposes to
out on Government. I think there is an article which permits Parliament to
put a limit on borrowings, should it want to do so. Well, that can be done as
-an ancillary Bill to the Finance Bill. It may be that the Finance Minister
‘would be able to say how much he is going to borrow or have an overall limit
so that he may have the freedom to borrow a little more. I find the hon.
Minister is looking into the Constitution for the particular article. It is article
202. That would be necessary.

Another matter to which I would like to refer before I go into my main
‘subject is the speech made by Mr. Shiva Rao. My hon. friend Mr. Rao
‘apparently thinks that the Estimates Committee would go into all the esti-
mates. I do not know if it would do so. But in the House of Commons it does
‘not, there it only goes into a few of the items.

Prof. Ranga: Year by year?
Shri T. T. Krishnamachari: Yes, it may be that over a period of years they
womplete the whole set of demands.
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The second fact that he mentioned and with which I am afraid I am entirely
in disagreement with him is due to the fact that my friend is a little too late in
making this suggestion. My friend Mr. Shiva Bao made the suggestion that
we should have committees analogous to the committees that function in the
United States of America, or perhaps even committees that function in France.
That suggestion should have been made at the time when we made the Constitu-
tion. ln that way we could have done away with the responsibility of the
Minister, and put in an irresponsible executive, a more or less irremoveable
executive and then tied him wup by means of load-stones round his neck by
meuns of Parliamentary or Congressional committees. My friend is mixing up
the two things, und it is a very bad mix-up. Personally speaking, if actually
all these committees are going to be started, if they are to be brought into
existence, I have no doubt that it will be a very popular suggestion, though
many hon. friends would lika to get elected to the committees but may not
like to attend their meetings. But what would really happen is...

8hri Sidhva: Do you want to expand the functions of the committees?
Shri T. T. Krishnamachari: My hon. friend Mr. Sidhva will please hold

his soul in putience for a few minutes, if he has one. The question is, who is
going to be responsible? The responsibility is going to be on the Minister.
Naturally the committee is a fifth wheel, more or less. In fact, if I would be
permitted to make the suggestion, I think we had better scrap most of the
Standing Committees attached to the various Ministries that now exist. On the
other hand for the purpose not merely of educating Mombers and also for keep-
ing them in touch with what is happening, a large committee similar to what
Mr. Shiva Rao mentioned may be had, for two or three broad subjects, covering
economic affairs, Finance, Foreign Affairs, Food and Agriculture—because they
are important—Ilat us have something on those lines with a larger number of
Members to whom the Ministers concerned may make statements of poliey,
bringing officials when necessary to assist them, and they would get guidance
and direction from the Members of the House. That would probably be more
efficient, especially if the meetings are held at periodical intervals. As regards
the existing committees, most ol them hardly have any quoruin when they meet.
I know of one particular case—I am not a member on any committee now—one
connected with the Commerce Ministry, and it rarely gets a quorum. The
Minister proposes certain things and the whole thing is passed and you get a sort
©of summary of the Committee’s proceedings. It is time the House does consider
how to make co-operation between the Members of the House and the Ministries
effective, at the same time leaving the responsibility of the Ministers unimpaired.
If the Members of this House want to have s finger in the pie, as undoubtedly
they want, and they have a lurge standing committee attached to every Ministry,
then the ministerial responsibility to that extent ig affected. The House has
therefore better decide which they want, whether the Minister should be res-
ponsible or whether the Minister should be made irresponsible.

One matter which I wanted to mention particularly, saking this opportunity
in gomething which has heen made mention of before by Mr. Sidhva and also
by my friend Mr. Alagesan on a previous occagion. I am one of those who
think Government have not been idle all these years. They have been active. It
is wrong to say that the Ministers of this Government have wasted their time.
1t would be wrong to put at the doors of any particular Minister or at the head
of the administration, the sins of omisgion, becauss during the last two and n
half vears, thev have heen so preoccupied. But at the same time, the faot
remains that the administration has not been geared to the needs of an inde-
pendent country. My hon. friend the Minister cf Railwavs and Transport was
pit ln charge of the reorranisation work of the Becretarist. I do not know it
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any report or even the summary of his report has been circulated to Members.
rerhaps it has not even been considered by the Cabinet, and we know nothing
sbout ib. But it is undoubtedly true that the Secretariat to-day is working in
the sume way that it has been doing before. Not that I would like to echo
the sentimente that are expressed often times in this House about what the
officials do, their sins of commision and of omission. In fact, I think it is com-
pletely wrong. I think one of the reasons why, in spite of our preoccupations,
in spite of our inability to devote all the attention that is necessary for the re-
forming of the administration, that administration is kept going, it is due to
she core of the civil service. And Members of this House are doing no service
to this country by condemning them in season and out of season. There may
be a faw officers here and there who are lazy. There may be officers here and
there who are selfish. As a matter of fact most of us are lazy and some of us
undoubtedly selfish. But the majority of the officers have a sense of duty and
in these rather difficult circumstances they are functioning as efficiently as they
possibly can.

I think it will be very unfortunate if we, responmsible Members of Parlia-
ment don’t recognire the difficulties and handicaps under which they labour.
Nevertheless it does not mean that the administration could not be reformed
and improved. There is undoubtedly a lot of duplication of work. 'I'here is
undoubtedly @& lot of unintelligent uallocation of work and thare is
also very little of co-ordination between Ministry and Ministry. 1
see my friend Mr. Neogy is here. On a previous occasion 1 ventured to offer
hiza some advice in regard to a particular section of his Ministry, and—I don’t
koow for what reason,—he suddenly flared up and asked me to keep my text-
book knowledge to myself. I would like to tell him that these things are not
borrowed from textbooks; these are learnt from severe lessons which he and
myself have learnt by trying to see where the administration goes wrong and
by constantly using our grey cells or making them work instend of just lying
in the back and feeling completely frustrated. I have no desire to get even
with my hon. friend but I do feel that as I had no opportunity to speak in this
House after that occasion, I have to say that. I think that attack he mude,
which was publicised by an avid press which just hangs on the lips of hon.
Ministers, was completely uncalled for when I suggested that he could veform a
Depurtment of his which stands, 1 think probably to a very large exteut unjusti-
fiubly—most criticized in the eyes of the public. But I do feel that the time has.
oone when if the report of my hon. friend Mr. N. Gopalaswami Ayyangar is not
adequate, it is worth-while having another Committee with some experts in
administration to go through the whole matter again and give a report for a
complete reorganization of the Ministries, so that the responsibility can be
spread over o number of people. There is no point in having & Deputy Secre-
tary, o fairly highly paid man with about ten or fifteen years' experience and
then ask him to wait for every order that he has to issue for the wishes of his
Becretary or the Minister. Some responsibility must be placed on his shoulder.
It he goes wrong onoe, twice, third and fourth time, sack him. Similarly the
work of the Ministries must be more or less divided evenly among the senior
officers. In fact I do feel that in a Government like ours with the demands on
its work and efficiency constantly growing, you want more people to take
responsibility, similar to the Principals in England and our position is not the
same as England because in England the Government is & unitary Government
that functions in the country. Here this is & Government super-imposed ou
s number of Governments funotioning in various areas. Therefore the difficul-
ties of this Government are far greater than any Government under a Unitary
Constitution. It would therefore be necessary that officers in this Government
will have to take responsibility. The responsibility will have to be divided
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among them so that more important things will bave to come to the Minister,
other things will go probabiy with one or two checks so that matters could be’
attended to expeditiously. [t has been mentioned to me in Madras that the
Provingial Goverument often finds that ouce they send sowething to Delhi,

nothing is heard about it unless they send somebody along with it, a Secretary ov

8 Ministur to take the matter up at the highest level, und then only things move.

'Therefore there is something wrong and the reorganization of the Seoretariat
is a very necessary thing. At the same time 1 would also like the Governmens
to bestow rome attention in regard to puiicy-making aspect of it. I think my

hou. friend Mr. Shiva Rao said that officials oftentimes initiate policies. [ um
afraid it is not altogether right. Unless it be that the Ministers have absolute
confidence in the officials and are prepared to stand by whatever they do, policy
meking must at some stauge or other be thrust on the Minister and on the
Cabinet. Take for instance a subjeot ubout which I spoke the other day vis.,

& particular provision in the Finance Bill. How does the new proposal for taxa-
tion emanate? 1t emanates from the fact that the tail wags the head. It is
not often the case of u tail, it is just that little brush of hair at the aend of the

tail that wags the whole head. 1 have no quarrel with that particular person
who represents that little brush of hair or perhaps a wisp of hair but from what
I have heard subsequently, it is wrong to allow any junior officer in any Depart-

ment, however much an expert he may be, to be the last word on the subjeot
in the Ministry of the Government of India, to be able to say to any person

*““Yes we shall have a duty of 90 per cent. this year, we shall have 150 per cent.

next year and you have no business to exist if you should suffer thereby™.

That is the position under which the Government of India is functioning to-day.

An official with a status of less than a Deputy Secretary and who is merely an
expert should be only able to udvise. If he is guing to say that ‘I am laying down
a policy”’, and ir: notual fact he has laid down a policy which has passed through

various Secretarint meetings, through various meetings of Ministars and

Ministerial Committees, through the Cabinet and through the Legislative

Department and ultimately there emanates a particular clause in a very im-

portant measure of taxation, then I think there is something wrong with the

Government of India and I am making this statement not with any reservation.

I am quite prepared to stand the test of any enquiry when I say here and now

that this is a thing which has emanated from somebody who mav not be held

responsible. It is wrong to invest that responsibility on him because it is

apparent he is unbalanced. This is only an indication of how things move and

therefore it is very necessary that before we proceed further, the report of the

Gopalaswami Ayyangar Committee for Reorganization must be considered at

the highest level and if they find that there is any difference of opinion among

the members of the Cabinet in regard to the advisability or otherwise of im-

plementing the whole or a part of that report, there must be a further Expert

Committee to go into the question so that a complete reorganization will be

made. Responsibility in matteras of office should be fixed on officer beginning

from Deputy Secretary upwards and so far as the ultimate policy-making is

concerned, it will be the responsibility of the Minister and the Minister will

have to take the fullest responsibility and no measure should come before Parlia-

ment before it is completely vetted, before opinion is canvassed on it, before

every possible facet of its effect has been completely examined and then only

Parliament should be asked to pass its opinion on it.

I apologize to my hon. Colleagues in this House for taking this time but I
did feel very strongly on this because T had no opportunity to go into it when the
Finance Bill was being discussed but as T went about inveatigating how it
happened I felt that there was some serious lacunae somewhtre, and T felt
that such of those hon. Members of Government as are present here ought to
be told about it so that they may tell the Cabinet and the Prime Minister that
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the revrganization of the Government of India and the question of deciding on
the policies to be followed by our Government should have their primary con-
siderution in spite of all other preoccupations.

1 have no doubt that the House will not ask me to say anything about this
particular Bill which again is only an opportunity for people who have not parti-
cipated in the budget debate like myself to have their say and 1 am very grateful
thet the Government bave instituted this additional measure which provides an
opportunity for people like me to have a say in this House.

Shrl Borooah (Assam): I only want to make one point in this connection.
My hon. friend Mr. Krishnamachari made a distinction between the nature of
the (overnment of India and of Great Britain. He has shown that the Govern-
mens of (reat Britain being a unitary one, things ure rather easy for them but
so far as this Government is concerned, this is not a Unitary Government.
There are different State Governments. But ultimately the administration of
the country, the good government of the country, is the responsibility of this
august House and the Government that represents this House. Therefore 1
feel that there has been some difficulty about co-ordinating the work of this
Government and the Provincial Governments on the one hand and the work of
the different Departments of this Government itself on the other. I would
only cite one example. We have been told in this House that the one big prob-
lem for us is to earn dollars. The one industry that gets us a substantial purt
of eur dollar earnings is tea. It gives us about Rs. 80 crores worth of dollar
exchange for us, and therefore it is an industry about which we have to take
partioular care. The hon. the Finance Minister has prepared his Budget with
a view to stimulate investment and production in this country, and therefore
this Budget has been aptly called a production Budget. I do not know what
will be the effect of these tax reliefs on the production in this country. What I
want to bring to your notice is that while the Finance Minister has given some
incentive to the capitalists, he has provided for no incentive to the labourer.
Unfortunately the primary producers of tea in this country have been alto-
gether neglected. The labourers who in the ultimate analysis produce wealth,
produce a.bout Rs. eo crores worth of dollar exchange for us, have not been
taken notice of in this Budget. T will only quote from a report of the Deputy
Director-General of Health Services of the Government of India about the
condition of the labourers in the tea plantations in India. He says:

“The gencral impression gained during the tour of Assam was that the state of health

of the lobour was pgor. Under-nourishment and S;non.l weakness were evident even

among the peaple seen working on the gardems or ing along the roads. There seemed
u general lack of vitality. runni " playi
2 o llongclii: ol‘é“:nn {” hildran were rarely seen ing aboot or playing. They

This report was published in 1947. These are the conditions of the men,
wormen and children who produce this Rs. 80 crores worth of doHar exchange for
ara ™ 1 should have thought that the Government could have taken
some extra care of these people, if not on humanitarian grounds but

ab least on business grounds, on commercial grounds, to see that thesa pro-
ducers of our wenlth are better looked after, that their health and strength
improve and along with them their productive capacity also improves. The
Government of Tndia was good enough to call a tripartite conference of labour,
Government and the planters to discuss how to improve the living conditions of
the workers. And from the report of the proceedings of the Industrial Com-
mistee an Plantations I find that the planters gave an undertaking to the Gov-
ernment as well as to labour that they would fulfil all the recommendations of
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the Deputy Director-General of Health Services. I would quote ouly one
sentence from that:

“He (Mr. Liewellyn who represented the planters on the Committeo) thought that
everything suggested in the Report should be carried out by legislation but assured the
House that the Indian Tea Association would not wait for any legislation but would at
once go :hecc}' to carry out in spirit and in letter everything that Major Lloyd Jones had

This was in 1948. Two years have since passed and nothing has been done.

1 would point out to another aspect of the report submitted by Major Lloyd
Jones. He says that apart from mal-nutrition which has impaired the strength
and therefore the productive capacity of our lshour, the child mortality in the
plantations is enormous. In certain gurdens it is as much as 88 per cent.
What incentive can these poor people have to produce wealth, when their
children die in such large numbers in their infancy?

The other day I heard the hon. the Finance Minister criticising Mr. Khandu-
bhai Desai and suying that he did not know whether he was a well-wisher of
labour or somebody else masquerading as one. I do not know whether the
Finance Minister makes s distingtion between friends and ememies. He may
or may not know, but I can tell you that if anybody stands between chaos and
order in the tea industry, it is Mr. Khandubhai Desai and his workers. You
have seen the intolerable conditions that are obtaining today in the tea planta-
tions and you also know that it is on account of these intolerable conditions,
Malays has become a hot bed of loot, arson snd murder. I may assure you
that none of us want that condition to prevail in the plantations of Assam, there-
by not only impairing our internal security, but also our dollar earning capa-
city. It has been suggested by the owners of the plantations who are mostly
Britishers, that they cannot afford to improve the conditions of labour because
there is a slump round the corner. As & matter of fact, even in the meeting
of the Industrial Comumittee on Plantations, the representatives of the tes indus-
try made it clear on the authority of the Chairman of $he International Tes
Committee that they were expecting a slump any time. Bub, then, I learn
from the monthly statistical summary of the International Tea Committee for
February 1850 that consumption of tea has gone up this year by about 70 million
pounds, and also that the price of tea has gone up considerably. In 1948 the
export rate was Rs. 1.10-0 a pound. Today, it is Rs. 2-1.10. You are aware
that the tea companies psaid enormous dividends, some of them as high as 95 per
cent. Even today, many of them are paying high dividends. In addition, they
are also paying their European Executive officers, directors nnd shareholders a
lot of mouey in the shape of what may be called bonus. But, they say that
they have little money to improve the conditions of labour. It is a pity that
‘due to lack of oo-ordination between this Government and the State Govern-
ment of Assam, the case of labour is going by default. When the labour leaders
anproach the QGovernment of Assam, they say that this is the responsibility of
the Contral Government inasmuch as the Plantation Committee was called
under the auspices of the Central Government and the Central Government
took upon themselves the responsibility of initiating the Plantation Bill. When
thev come to the Centra] Government here, they are told that this is ultimately
and really the responsibility of the provincial Governments and as such they
have come to the wrong place. Therefore, T feel that there is a oase for better
co-ordination bhetween the State Governments and the Central - Government.
The other dax. the hon. Minister of State for Railwavs criticised tha Govern.
ment of Assam very severely. It pained us a good deel.

Shri B. X. Obsudhuri (Assam): He has since expressed his regret.
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Shrl Borooah: I am coming to that. I am glad that he has made handsome
amends for that. 1 refer to it not because I want to orit;mse bhim, but only 1
want to bring out that there Las been lack of co-ordinstion between the pro-
vincial Governments and the Central Government on the one hand and the
various departments of the Central Government on the other. We find that
so far as the building of these two roads is concerned, three departments of the
Government of India were independently in touch with the Government of
Assam without reference to each other. Such a thing must be put a stop to,
if we want the administration to improve.

Mr. Chairman: Muy I suggest to the hon. Member that he imay be brief
in making his submissions, because we have got only 20 minutes more. If he
is brief, he will be giving an opportunity to other hon. Members to make their
submissions.

Bhri Boroosh: I am concluding. Therefore, I suggest that we should take
extru care to see that there is better co-ordination between this Government and
the State Government as well as between the various departments of this Gov-
ernment and that would improve the tone of the administration to a great

8hri Joachim Alva (Bomaby): The hon. Finance Minister in & light-hearted
mood said the the other day that we might face economic dictatorship as against
the economic democracy we are working for. This is no light-hearted statement,
for, during the next four or five years, we shall have to build up our economy
in such a way that we shall not falter; otherwise we shall be on the brink of a
revolution. 1 am one of the representatives from the city of Bombay where
there is u large urbun population. A large urban population which has neither
houses, nor food nor clothing makes up the best cause for a revolution. After
wll ix said and done, people from the countryside go into the towns and oities
and the cities have now an overwhelming population and if their problems of
housing, food and clothing are not solved in time to the satisfaction of the large
mass of urban workers, in the cities, we shall have all the elements to make up
a revolution during the next four or five years. Half of Europe is in the grip
of economic dictetorship. Fconomic dictatorship taps at the door whether of
the political worker, or the industrial worker or above all an intellectua] scholar,
as it did in the days of Nazism. We are a kind of an island on this side of
Asia and if this island is submerged in a revolution, there shall be no kind of
freedom left. The capitalist struck when the Liaquat Ali Budget of 1947-48
came ap, when it was found that less than 25 per cent. of the population was
askod to pay half of the taxes. No doubt, our national wealth today is about
Rs. 4,600 crores and on that we arc raising & revenue of ten per cent. Our
national wealth was Rs. 2,600 crores hefore the war. This national wealth has
to be distributed among the large mass of humanity in the countryside and in
the towns. As T told you, if in the three or two principal cities like Bombay

and Caloutta, vou cannot solve the housing, clothing and food problem, we shall
have very severe trouble ahead. ’ '

) In regt‘n'd to economy, we have more or less agreed that we shall have o
kind of mixed economy. As you know, you have to take a realistic view of the
problem. In Bombay, we have got about or more than 50 mills in which there
are about five lakhs of workers. If you ask a lakh of workers to contribute one
rupee each and b'ecome the shareholders of the mill and run it and tell them
that they are entitled to the profits, the workers may not come forward or per-
haps they may not be able to run the mill at all. We must take 8 realistio
view of the problem. When you ask for the nationalisation of big industries,
sko the case of cement or steel, they are run on very perfect business and
sound lines, and we shall have a better and sounder business proposition when
®he workers of this country or the Government or the masses will have a fitty
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per cent. control over the large industries and the other tifty per cent. control-
ted by private enterprise, so that there may emerge an efficient organisation
putting an end to all this large scale corruption or inefficiency as the case may
be that is existent in the railways, posts and telegraphs and other departments.
We are glad that we shall have u kind of mixed economy, in which some in-
dustries will be left for private enterprise and certain top industries will be
nationalised and some others in joint enterprise, private and state. We shall
have to bold fast and firm to these ideas for the next four or five years.

The hon. Finance Minister made a fine Budget statement but the skylines
have not been hit and there is not that brightness that there should be. He
looked towards the oapitalists, the industrialists and to the investors and to
them made a presens of Rs. 15 crores. But these people have not risen to the
ocoasion. The investment market has not shot up. It is still in the same dull
state: there are no bulls and it is all bears. Is this the way in which capital
should co-operate with Government with a background of the most promising
Budget statement muade by the Finance Minister. That shows that capital
cannot rise to the heights of patriotism. Unless there is general co-operation
and co-ordinated effort with inspired patriotism both on the part of labour and
capital, we cannot pull this country out of the chaos which will threaten us in
no distant time. We have to pull our country with the spirit of sacrifice which
permeated Mahatma Gandhi and his followers, many of whom are in this House.
As Mr. Karmarkar very rightly expressed we shall have to pool our efforts for
the next 25 years as we did during the period 1920 to 1947, so that India can
attain a stature which will put her up on the map of the world. Towards that
end every citizen should work hard and contribute her or his share to the
national income.

There are some obvious remedies. We have those projects for the construc-
tion of six dams which will cost us more than 400 crores and which are expected
to be constructed in the next ten or twelve years. Out of them it i expected
to generate 2-5 million kilowatt of electric energy and 2125 million acres of
land which will be brought under irrigation during the next ten or twelve years.
We shall perhaps then have our countryside strewn with harvests, which our
ag&-iculturists will be happy to reap and electric energy harnessed for cottage
industries.

Next is the housing problem. As I said this problem is really very serious
and half of the urban population is almost on the streets. You may find in one
small room as many ss twenty people in the cities. The Government of India
promised one million houses in 1948 but we have not yet achieved even one-
tenth of that target.

Then, there was the great announcement regarding the Planning Commis-
sion in the Budget statement of the hon. Minister. In ordinary times an
announcement like that if made in any part of the world would have aroused.
the highest expectations. We have a Planning Commission consisting of very
distinguished persons and the finest personnel you can find in the country, the
best team of experts, wise men and patriotic men and above all men of un-
impeachable integrity. Yet we are not very enthusiastic about ib, because
things are still not dynamic. Capital is still stagnant -and labour in a rebellioas
mood. Our salvation in the next two or three years will depend on the results
of this Commission. If the Planning Commission plans wisely we shall be
able to solve n lot of our problems. But I find that the terms of the
Comuuission make no mention of full employment for evervhodv and that is
the crux of the problem. No doubt the terms of reference state that we shall
exploit all our resources and that the talent and wealth of India will be brought
together and exploited for the benefit of the country. We shall have $o find
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out what is the income, what state insurance or family proteotion shall be
accorded, the tamily being the umt of the State. The welfare of the State and
its development us a whole should be dealt with ut the lower and top levels.
The snnouncement of Planning Commission has been received with mixed
feelings. Capital today is in a striking mood and labour is in an irritunt mood
and pevple ure sullen not knowing what ihe issues are which are at stake. I
.hope this Commission will bring out its report within the next eighteen months
and if this Government or the Government that be does not put into practice

the Comnmission's recommmendations or fulfi] them we shall be really for hard
time.

1 wunt to mention one point about the Income-tux Investigation Comunission.
From the report of the tux Evasion Investigation Commission it .ig obvious
that the methods udopted to evade tuxation by the rich men and capitalists are
disgusting. The rich men overlonded with war profits have been trying to find
ways and means to hide them, even from their best friends, neighbours and
relations and they huve invested them in gold, pearls and diamonds which ara
hidden or invested abroud. This money is tainted money. But we have also
got to take n realistic view of things. This money was the outcome of the war,
they are the results of war profits. The Britishers were allowed to walk away
with tons of such money and we did not raise our hands or voice so much against
them but only smiled at them when they packed off from this land. We must
also remenber—and it is a plain fact—that a lot of money for the coffers of the
nationalist movement came from the captains of industry. Our hopes and ideas
are mixed up and there is a kind of vicious circle. Out of over a thousand
cases tnckled by the Commission they were able to net in only four or five
crores und one would wonder whether it is worth all the effort and labour of
the Commission. Tt almost looks like the case of the proverbial mountain in
Ivbour bringing forth e mouse. We must make the income-tax law tighter for the

future so that raalefactors and black-marketecrs shall not escape the clutches
of the law.

We shall now have to get on to the next business. Our problems for the
future are very hard and our tasks are much greater. We shall have to turn
to these people again and tell them that they have not arisen to the patriotio
heights expected of them and that we shall not allow them to go away like that
in future. We shall then appeal to all sections of society in- the country to
make a united effort, so that we may march on to the next task ahead.

In the Selest Committee stage the Finance Minister should take note of
five ersentinl things which the average man in the countryside needs—matches,
vegetable oils, cloth, cigarettes and kerosene. The excise duties on them should
be lowered. The rations for every individual in the city cost an iadividual,
lers than ten rupees—1 mean the rice or wheat and the other things that vou get
with vour essential rations for every day. Matches, kerosene, oigarettes and
other things make the cream of a man’s life and the excise duties on thein
must be reduced. The people must have some kind of relief in this respect.
A man who earned Rs. 1,500 formerly before the war, is on a par with the man
who earns Re. 5,000 todny and there must be relief given to people up to
Rs. 10,000. Tn the next five years we shall have to make a grest, heroic and
herculean effort or else an economic dictatorship or the march of iron heels will
be inevitable in our country.

Some Hon. Members rore—

Nr. Cheleman: Will the hon. Members be willing to finish within five
nrimrtes?

Hon. Memibizs: Yes, msdam,
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Mr. Ohairman: Mr. Tyagi. He may please finish in five minutes.

Shri Tyagi: Madam, since you have allowed only five minutes I must out
short what 1 want to submit and speak out the sentences which I just want to
bring on record.

The first thing [ want to emphasize is that it must be borne in mind that
expenditure must be according to the amount of revenue, and revenue must
be based on the capacity of the taxpayer to pay ultimately. That is the basic
principle which I believe in finance. We shc. (! 10! first create our expenditure
and then to meet the expenditure tax the people. This is a wrong way. We
must know how much we can realize and then spend according to that. This
is ‘appropriation’ of whatever has been passed in the Budget. I submit it is
iisappropriation if there is even a rupee spent where it is not necessary. It
must be spent only on essential things and from that point of view we should
regulate the expenditure of the year. This is my second point.

My third point is that the State has to be democratic. In the first place I
demund that before appropriation is permitted the Government must become a
Republican Government according to the Constitution that we have passed.
I mean that the Government must be reconstituted by the President because it
is the demand of the Constitution that the President must appoint a Counocil of
Ministers. It must be appointed immediately and it must be the new Govern-
ment which must handle the money now being allowed to be appropriated.-

An Hon. Member: They have taken their oath of allegiance.

8hri Tyagi: The Ministries must be re-grouped. The present unscientifio
line of grouping should not be perpetuated but they must be redistributed.
The number of Cabinet Ministers must be reduced and the number of Office
Ministers must be more—imeaning that Office Ministers are those who work
on the files and Cabinet Miniaters those who will think about our problems—
go that the other Ministers could work the Departments. FEvery Cabinet
Minister must have three or four Departments in his charge which must be
worked by the other Ministers who may not be Cabinet Ministers. I am in a
hurry and therefore I am just submitting my points.

Then, along with this, the Secretariat must be reorganized. This demand
has been made many times but it has not been met. I submit that it must be
1eorganized, and those Secretaries who have been here for a number of years
must now be sent to the Provinces to give the benefit of their experience to the
State Governments. Previously, in the British days, after three or four vems
n Becretary used to be sent out. But now once a Secretary is appointed he is
perpetuated for ever. It will deteriorate the administration if they are allowed
to sht;; here for long periods. They must be sent out and fresh blood must
be .

Then this idea of pomp and show and exhibition and false notions of position
and prestige must go. 1 submit that eo long as the Prime Minister does not
himsolf voluntarily behave in the way of a proletarian Minister we shall ot be
patisliad. We want to see the Ministers eating on a table slong with their
chaprassia. This is my criterion. Manhood will be respected in Indis only when
the biggest will eat with the chaprassi on the same table. Ho long as the
Government does not give up its false notions of prestige, Indis cannot bring
faith in our claims of being a Republican Government. Thht is my view.
So, the false notion of prestige must be shed frosn the Ministerial Benches,
and then from the Secretaries and other high officinls and then from the sub-
ordinates. Here, there is & question of one man ‘bossing’ over the other, mnean-
ing as if one has become a slave of the other. Thix slavery startsa from the
governmental organisafion. This slavery must be wiped out. Discipline will be
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best maintawed if the ohaprassis love me, and I love them as man {0 man.
Fear complex must be replaced by love.

Then I wunt to bring to the notice of this House the fact that the bigger
an officer becomes the bigger becomes the number of his chaprassis. There are
some big officers who are misappropriating their chaprassis. Some officers are
having their motor cars driven by their chaprassis. The chaprassi is a govern-
ment servant but he is driving his officer’s car. Always, all the twenty-four
hours that government chaprassi is utilised as & driver, which means that that
big ofticer is druwing his pay, and over and above that, the pay of his driver
also. 'There are muny such things that Lave come to my notice, but 1 don’t
want to name all of them. There are many people who are wusing them as
khansamas in their houses. That must stop. 1 cannot trust any such big
official to hold any post here in the Secretariat. I therefore submit that this
sort of superiority complex must be completely shed. I think my five minutes
are just about to be over and I will finish with one sentence.

Mr. Ohairman: Has he finished? His five minutes are over.

8hri Tyagi: Then it is all right. I agree with all that has been said about
red tape and other things. I hope the sentiments and wishes of Parliament
will alwuys be respected by my hon. friend the Finance Minister. 1 was in a
hurry and I am sorry I could not complete many of my arguments, but I hope
my friend Dr. Matthai will not be hard on me. I also assure him that I am
talking excitedly under emotion. I am talking my sentiments out. I would

only end by saying that our Ministers must behave as commoners and not as
Lords.

8hri Khurshed Lal: My hon. friend Mr. Sidhva complained that the pro-
posal about the closure of post offices on Bundays was brought at the fag end
of a day and that he was not given any opportunity to give his opinion on that.

Bhri Sidhva: Not me but the Hbouse.

Shri Khurshed Lal: Well, the House. This decision was brought by the
(fovernment to the notice of this House exactly twenty-four hours after it had
been reached and I do not know how much earlier it could have been brought.
And the House had ample opportunities for discussing it because immediately
following that were two days of general discussion on the motion to refer the
Finance Bill to the Select Committee, on which any question could be raised,
and today also when my friend Mr. Sidhva has raised it.

Coming to the merite of the question, I should think that my hon. friend
Mr. Sidhva, friend as he is of all the down-trodden and poor, would have wel-
comed the proposal. It is hardly necessary for me to emphasize that every
man must have at least one day’s rest in a week.

8hri Bidhva: I weloome it, but what about the alternative arrangements?

8hri Khursthed Lal: T am ooming to the alternative arrangements. The
alternative arrangements can be, first of all, to increase the stafl sufficiently
so that we can give a holiday in a week to everybody and have at the same time
the full complement of workers on a Sunday. We caloulated that and it would
cost us one crore of rupees per snnum.

Hon. Members: No, no.

Shri Xhurshed Lal: 1 was rather surprised that Mr. Sidhva who is always
very watchful over extra expenditure, even of a single pie, assumed in this
case that this one crore should be spent. And for what purpose? Even now
the mails on Sundays drop to one-third of the size of that on a 'working day.
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.All the offices and business houses are closed on that day. Even if we had
spent that one crore we would not have been able to give a holiday to the
workers in post offices where we have only one or perhaps two or three clerks—
the staff is so meagre there that you cannot afford to add one more there for the
purpose of handling the work on a holiday. To that my hon. friend Mr. Sidhva
says ‘‘Oh, in that case, give allowance for working extra time'’. I submit that
the giving of allowances is not any remedy for the holiday you deny. The ides
of giving a holiday is to provide the worker with some rest. You don't give
him that rest if you make him work on the holiday on one rupee or two rupees
-extra. I therefore submit that the proposal which Government have brought is
a perfectly reasonable proposal.

Then I have read in some papers, and also heard from persons who ought
to have been mure well informed, that this is a retrograde step and that it is nct
prevalent anywhere. 1 have had enquiries made and I find that the practice
-of closing post offices on Sundays prevails in such backward countries as the
United Kingdom, New Zealand, Ceylon and also the U.S8.A.!

Bhri 8idhva: The whole day? Are you sure?

Shri Khurshed Lal: Yes. No delivery is there on Bundays. My friend
Mr. Shiva Rao tells me that there is no clearance either. I am sure he knows
Dbetter. I know my hon. friend Mr. Sidhve was saying that the hospitals work
o& Sundays. But there is hardly any comparison between bospitals and post
offices.

Shri Sidhva: What about railways?

8hri Khurshed Lal: I have very limited time at my disposal. My friend
tried to raise a smoke-screen about the policy with regard to rural post offices.
The position here is, as Government have repeatedly announced, that we open,
as a matter of course; post offices in all villages or group of villages round sbout,
which have a population of two thousand souls nnd where the loss would not
exceed Rs. 750 per vear. This year we have opened 2,350 rural post offices as
against a target of 2,000 post offices, and not in one of there 2,850 has any
guarantee been demanded. The guarantee is demanded only where a post
.office is opened for a limited interest or where we find that loss exceeding even
Rs. 750 per annum would be incurred. And I submit that we have got to have
a policy like that as there are a large number of post offices waiting to be
opened and as funds available are limited. For this year I may announce thaet
there sre 8,600 villages with a population of about two thousand which need
post offices, and it is the intention of Government to open a post office in all
these villages in the year 1950-51.

Dr. Matthai: I shall be brief in what T have to say in reply to this debate,
because 1 think many of the issues which have been rnised are issues which
have already been under consideration by the House in earlier stages of the
debate on the Budget.

1 will start with the point that Mr. Sidhva made regarding the question
of reappropriation. I am afraid Mr. Sidhva is under some misapprehension
regarding the real position, We have based our practice in this matter. ns far
a5 1 understand, on the practice which obtaing in the UK. As far as I know,
the procedure adopted in the U.K. with regard to the Appropriation Aot is that
the Appropriation Aot sets the seal of Parliament’s approval on ‘the total Grants
ander ench Demand. That is to eny, Parliament votes upon the total amounts
which are included under each Demand. It is perfectly true that for the
information of Parliamens, as for the information of our Parliament here, an
analysis of the Demands in the various sub-heads is included in the Book of
Demands, so that when Parliament is called upon to express ite approval of the
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total Grant proposed under each Demand, it has an opportunity of judging onm
the busin of the analysis provided in the Book of Demands whether the total
Grant in justified or not. But the House does not vote on each sub-item; it
votes on the total Grant. Therefore, the approval of the House is limited to
the total Grant. If that is the position, then it necessarily follows that re-
approprintion under the various hesds included under the main Demand iz a
matter that must be left to the Executive and the Executive makes certain
ruhzs under which the necessary re-upproprintion under each Demand can be
made.

Bhri 8idhva: But these rules are not before the House,

Dr. Matthal: As the House knows, in the Rules of Procedure and Conduct
of Business there is u provision—sub-rule (1) (¢) of rwe 144—under which iu is
the business of the Public Accounts Committee to go into the question of
re-appropriation of the total Grant under each Demand and satisfy itself that
the re-appropriation made by the Executive is in accordance with the power
conferred on the Executive. Thus, the epportunity that the House has for
determining whether re-uppropriation has proceeded on right lines or not presents
itself, constitutionally, in connection with its examination of the Public
Accounts Committee’s report.

Bhri Sidhva: That is only after two years.

Dr. Matthai: May I go on? I have only a few minutes. It is per-
fectly true—and I think that that is the implication of Mr. Sidhva's
suggestion too—that when Government themselves place before the House a
list of the various sub-itemns that constitute the main Demand, slthough it is
primurily for the information of the House, yet the good faith of Government
is involved in it—that is to say, Government persuaded Parliament to vote for
a particular Demand on the basis of the various sub-items which it presented
to Parliament; therefore, Government’s good faith is necessarily involved.
becnuse having got Parliament’s sanction on the basis of the information pro-
vided for it, it is a moral obligation on the part of Government to see that the
expenditure proceeds according to the information placed by it before the House.
g’hat part of Government's obligation, so to speak, is brought home to Govern-

thent by the Auditor-General's Report presented through the Public Accounts
Committee for the consideration of the House.

Of course, in regard to the United Kingdom, as my hon. friend Mr. Krishna-
machari pointed out, this question of re-appropriation arises there in connection
with Defence matters. As far as I am able to understand, the position in the
United Kingdom is this, that although Defence is shown there under three
heads—Army, Navy snd Air Force—yet when the estimates are placed before
the House, n gross amount is shown against the three items together. The
point of that is that in regard to a matter like Defence, it is generally in the
interests of the country that a certain amount of latitude should be given to
the Ministry for re-appropriations in cases of emergensy. 'The procedure adopt-
ed there is thin. When the Defence Ministry wants to re-appropriate amounts
as between the Army, the Navy and the Air Force, the Treasury in the first
place has the right temporarily to accord its approval to a particular re-appro-
priation, but once it has accorded its approval to i re-appropriation that re-
appropriation must be reported to Parliament and Parliament has to confirm
it ex poat facto. Here, as far as our accounts are concerned, that problem does
not arise beonuse we show three separate Demands—Army, Navy and Air
Forse—and a separate amount is shown against each Demand, so that the prob-
lers which has necessitated this procedure in the United Kingdom does not.
arise here. So I, submit to the House that although I quite appreciate
Mr. Sidhva's anxiety to see that proper control is maintained by Parliament_
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over Government’s expenditure, the procedure that he has suggested is not
really called for. I would therefore suggest to him that, subject possibly to
further consideration next year by him, he might withdraw his amendment now.

The discussion this afternoon related to questions of fundamental importance.
The main point that seemed to exercise the minds of those who took part in
the debate wus the problem of co-ordination of policy and of administration.
There is no question which presents greater anxiety to Government today than
this problem of co-ordination. Reference has been made to the Report which
has been prepared by my hon. colleague, Shri N. Gopalaswami Ayyangar, oo
the reorganisation of the Secretariat. That Report covers the whole field of
Secretariat administration...... -

Prof. Ranga: Will it be published at all?
8hri Sidhva: Will the House have an opportunity to discuss it?
Dr. Matthai: May | proceed ?

......... and the Cabinet has given a great deal of thought to the proposals
contained in that Report. We have covered nearly the whole ground and it is
the intention of GGovernment to reorganise and recast the structure of Govern-
menl organhisation, so that better co-ordination is secured. That is one aspect
of the question. That i& to say in order to secure co-ordination and more
speedy and efficient work one important factor that you have to take into
aocount is to set up proper machinery. But machinery is not the last word
on the subject, because the persomnel who run the machinery are equally
importaut. And althovgh 1 do not agree with Mr. Tyagi’s views in the form
in which he put them forward, T think he hit the nail on the head when he
said that the human factor in the administration of the Secretariat was . nf
first-class importanece.

T think a particular point to which he referred was that we are having now
in the Governmeut of India Secretariat a number of officers who have been
here too long and who might therefore go back to the States with advantage
hoth to the States and to themselves. 1 think there is a good deal to be said
for it. That, of course, was the practice which obtained here before 1947. But
then one difficulty we are up against is this. After all is said and dope, it is
the Central Government which is faced with the most difficult responsibilities
in respect of Government in the country and we are at present faced with a
serious scarcity in respect of senior and experienced personnel. Now, if you
have only a very limited number of senior, experienced officers and you have got
to put them in positions where they could be most usefully employed, then the
practical issue arises whether you should not confine the limited number of
officers that you have to that level where the most serious governmental res-
ponsibilities have to be undertaken. It is & question of balancing the various
factors. But T do wish that the House should remember that it is not because
we want to give the officers here a ‘‘cushy’’ time at Delhi that they are being
retained here. It is & question which constantly worries us as to what exactly
is the best way in which these officers could be utilised. Whatever you may
sax about the traditions of the 1.C.8. officers who have been through the ex-
perience gnthered in the Indian Civil Service, these officers under the new set-
up ure able to contribute to our new problems something of the experience, the
trndition and the sense of discipline which they developed under the old condi-
tions.

A great denl of reference has been made to the question of Btanding Com-
mittees. T find it difficult to come to a decision on that question as between
the opposing views put forward by Mr. Shiva Rao and Mr. Krishnamachari.
Most of my experience has been confined to the Standing Finance Committee.
As far as that Committee is concerned, I do not think we have ever had to
postpone a meeting for want of a quorum. In fact, T have been impressod by
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the fuct that every time I called o meeting of the committee even at very short
notice, practically the whole of the comittee turned up. A:nd 1 have also
been inpressed by the fact that the members of the committee when they
attend these meetings seem to have given s good deal of thought and study to
the papers circulated to them. I am, therefore, inclined to .tl.:e view that t_.he
standing committees, apart from the question of opportunities for education
that they give to the members, from the point of view of thg wor]; of Govern-
ment iteelf, judging entirely by my experience of the Standing Finance Com-
mittee, serve an extremely useful purpose.

I think Mr. Shiva Rao raised the question of the control exercised by the
Fipance Ministry. T am quite aware of the problem that he raised. I think
sometimes important proposals are held up because the Finance Ministry takes
a certain amount of time in giving its final approval to the proposals. Before
I joined Government I was of the same view as Mr. Bhiva Rao that the time
taken, the delay in the issue of financial approval, was one of the main factors
in the dilatoriness which characterises Government decisions. But I have seen
a number of cases where complaints have been made to me of delay in the
matter of issue of financial decisions and my own experience is that if there
has been delay, on the whole the delay has been in the public interest, because
a big machine like Government functions without much regard for those matters
which have a very important bearing on questions like economy and avoidance
of waste and T think the control that the Finance Ministry exercises even in
certain matters of detail huve a deterrent effect which is not entirely to be
disregnrded. T agree there are cases where this delay has hampered public
work, but, on the whole. T think probablv more is to be lost than gained if T
issue instructions to the Finance Ministry to relax its present methods of eontrol.

Beth Govind Dag (Madhya Pradesh): So you believe in red tape.

Dr. Matthal: Well, I do not know what my hon. friend understands by
red tape. DBut I think some kind of a tape is very useful for binding things.

T am grateful to Mr. Krishnamachari for drawing my attention to the articles
m the Constitution relating to the contingency fund and the limit of borrowing.
1 shall certainly have these matters examined.

Two hon. Members have referred to the question of welfare work. I am
awnre that the provision which has been made in the present Budget for welfare
work is unsatisfactory. But that is no resson for me to express disagreement
with the suggestions that they have made, namely, that unless within the
next few vears we are able to devote more attention and more resources to
questions of welfare, we are likely to be faced by serious trouble. T hope the
difficultiex that we are passing through at present in the matter of finance will
not prevent us within a relatively short period to make amends for this.

My hon. friend Mr. Tyagi characteristically raised the question of prestige
and form. He will be surprised to know that I am in entire agreement with
him. 1 do think we are losing a lot by our having unconsciously been driven
into the position of having to accept the traditional forms of the old Govern-
ment. 1t is possible that we may be able not merely to change our attitude
in this matter. I1f 1 may express a personal view, I think many of us when we
joined the (jovernment in 1948 did so with the idea honestly of getting away
as quickly as possible from the traditional forms of Government which we have
inherited. But bhaving accepted New Delhi ns our headquarters, it seews to
me, without our being aware of it, we have been landed in a position which T
agree with Mr. Tyagi, is not in accordance with the spirit of the kind of Govern-
ment that we are trying to run. That, I think, is all that I have to say.
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Mr, Chairman: The question is:

; 't';l‘hat. thel' jiilldtol authorise psyn;ont ‘und appropristion of certain sums from snd out
of the Lonsolidated Funa of lndia for the service of the year ending on the 3lst d f
March, 1851, be taken into consideration.” y g o

The motion was adopted.

Mr. Ohairman: There are amendments to this Bill standing in the name
of Mr. Sidhva. I want to know whether he is moving them.

Shri Sidhva: I am not moving them.

Mr. Chairman: Since there are no amendments to be moved by any Member,
1 wilt pur ail the clauses and the Schedule together.

The question is:
*That clauses 1 to 3, and the Schedule stand part of the Bill.”
The motion was adopted.

Clauses 1 to 8 and the Schedule were added to the Bill.
The Title and the Enacting Formula were added to the Bill.

Dr. Matthai: T beg to move:

‘“That the Bill be passed.”
Mr. Ohairman: Motion moved:

“That the Bill be passed.”
Shri R. K. Ohaudhuri: I wish to.........
Mr. Ohairman: You have got only four minutes.

Shri R. K. Ohaudhuri: I congratulate the hon. Minister for having piloted
this Bill without much trouble. But, in the words of my hon. friend Shri
Tyagi, 1 would like to ask the hon. Minister to have a careful watch so that in
the name of appropriation mis-appropriation may not be committed. I would
like to peint out that when we raised the postage from one and & half anna to
two annas we undertook to carry all post by air-mails, but ultimately instead
of expeditious despatch of mails by air, we met with great delays in the transit
of mails. That is » sort of mis-appropriation. The other day a letter box was
found open by some lawyer friends and inside it some 200 letters were found.
Those letters had been lying there for three months and they were handed
over to post-office officials afterwards. This is a clear case of mis-appropriation
of public moneys. You take money for the stamps for carrying the lettera and
do not send the letters.

There is another case of breach of trust. I believe I can call it breach of
trust. The hon. the Finance Minister had given to the Province of Assam some
assurance that money would be paid and on the basis of that assurance, thev
framed a Budget. But now we find that they have a deficit of 87 lakhs. The
hon. Finance Minister of Assam says that all that defieit would not have been
there if the Government of India had not committed a breach of trust.

I hope these two instances are sufficient and trust that the hon. Minister
will see that in committing appropriation he does not commit mis-appropriation
or does not encourage the commission of mis-appropriation and that he does
not commit breach of trust. .

Dr. Matthal: T think my hon. friend Shri R. K. Chaudhuri pub it in a
somewhat vivid way when he described it as breach of trust. I am in corres-
pondence with the Chief Minister of Assam on this matter. There are of course

certain differences of opinion between us. But I hope in course of

BP. M. time we shall be able to settle theee differences to our mutual
satisfaction. ‘ |
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Mr. Ohairman: The question is:
“That the Bill be passed.”
The motion was adopted.

IMPORT OF PREFABRICATED TIMBER STALLS FROM SWEDEN

Mr. Ohatrman: The next item is Mr. Kamath o raise discussion on the
following matter arising out of answers given to starred question No. 607 asked
on the 2nd March, 1850:

“‘Government’s scheme of ordering timber stalls from SBweden with a view to providing
displaced patriwalas (stall keepers)with stalls.”

[MR. SPEAKER in the Chair.]

Shri Kamath (Madhya Pradesh): Soon after the passage of the Appropriation
Bill, it is my painful duty to raise a discussion on a matber which, if 2 private
individual had been responsible for it, would have been called misuppropriation
of funds. However, what is called misappropriation in the case of a private
citizen goes by the name of high finance in the case of a Minister of Government.

The discussion that I wish to initiate is ahout the prefab timber stalls, whose
sister scheme, the prefab houses, this House has interested itself in of late. These
stalls which have become a veritable eyesore—I had a look at thém only this
morning, or rather & look into them-——and I would request my colesgues also
to pay u visit to these stalls so that they may satisfy themselves what stuff
they ave made of.

A question was asked in Parliament on the 2nd of March, and Mr. Santhanain
answering the questicn and the supplementaries on behalf of the Minister of
Rehabilitation lett many points obscure, naturally, because he was not furnished
with all the materials necessary for answering the questions. Many points
were left in complete darkness, and the points on which 1 would like any hon.
friend Mr. Sakeenn to throw light are particularly these:

Fimstly, who advised the import of these prefab stally from Sweden.
Secondly, what kind of timber was imported and why it is superior to Indiaun
timber. Thirdly, which experts were consulted. Fourthly, whether tenders
were invited before orders were placed with the Swedish firm. Fifthly. the
damnyge to thuse stalls during import or transit. And lastly, the dimensions
of euch stall, its cost and other cognate matters.

I am given to understand that these stalls were imported on the advice of
the honorary Technical Adviser to the Minister of Rehabilitation who also
happens to be the Managing Director of the Government Housing Factory, the
same person—Dr Kocnigsberger. The Ministry placed on 18th June, 1949 an
order with the Swedish firm for the supply of onme thousand one-room huts
and six thousand rvofs. This order was placed without even calling for tenders

Shri Tyagl (Uttar Pradesh): What was the value of the order?

Shri Kamath: I am coming to that. This order was placed witheut even
calling for tenders, on the plea that an emergency existed, to provide accommo-
dation for refugees living under canvas tenta. It wae expected that the huts
would arrive before the advent of the monsoon. It was said at that time that
some nmbitions Bwedish businessmen were negotijating with the Honorary
Technical Adviser to the Ministry of Rehabilitation. Well, the cost of these
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materials, the huts and the roofs is 11'84 lakhs of rupees, f.0.b. SBwedish port;
inclusive of the landing chargeg the total cost has come to over Rs. 18 lakhs.
The order was supposed to be campleted or executed within six weeks from the
date of placing the order. But the materials arrived only after six wonths,
instead of suc weeks, long after the monsoon had passed away. 'The timber
used for the prefub stalls is soft pine grown in much abundunce in the ]gngles
of Sweden, and miraculous properties are attributed to this stuff. The timber
is called “‘treated’’ and it is supposed to be termite-proof, ﬁre-prqo‘i, vyua}«ber-
proof. Now, this consignment is lying, most of it, with the Jaecutive I{.ugmeer
of the Rehabilitation Division. This Engineer had a look at this consignmment
and th: stalls and his opinion was and is that whoever ordered these stalls had
committed a grave blunder, an error of judgment.

It appears that a sample shed wag put up by thig very Swedish firm at
Karachi last year and the stall or hut was found to be absolutely unsuitable by
the Pakistan Government. It was turned down and the same firm e:ported
the same kind of bhut tc India and our Ministry of Rehabilitution swallowed
the whole thing. Attempts were made to induce the Faridabad Development
Board to take the roof at a cost of Rs. 150 each agsinst the indigenous pive-
wood one, which costs them only Rs. 80. The cost of construction out of local
timber will work to only 60 per cent. or less of what the foreign firm had charged
Government. The New Delhi Municipal Committee held s meeting recently
in whioh they have condemned the hut as worthless and their Engineers who
ingpected it explained that apart from the doubtful durability of the mterials
used in the stall, the structure had quite & few structural defects. The Com-
mittee said that the two reasons originally advanced in favour of theé iwported
stall and against the local manufactured ones had not been adhered to, as the
ariginal estimate of Rs. 400 per piece had now been raised to make it Rs. £00
whereas g brick structure would cost only Rs. 600. That is the Committee’s
owa opinion. Then the time being taken to raise the structure which was the
second factor actually came to be the same as will be required to put up a
brick stall, because instead of six weeks, it has taken six months.

Therefore it appears that so far as the advice to import is concerned, it was
not in the national interest and it has resulted in national waste, The Munici-
pal Committee exper{ says that the timber imported from Sweden may rot be
able to stand the climatio conditions of India and in g heavy downpour, the
wood used in it would completely collapse. In summer, it will be too stuffv
and hot and there is no ventilator provided in it. I do not know which e: perts
were consulted by the Ministry before this advice was finally accepfed and the
order was placed with the Bwedish firrn. Another point is, tenders were 1ot
invited at all. I don’t know whether Dr. Koenigsberger straightaway nego-
tiated the deal with the firm, and the Ministry agreed without going into the
matter of whether a cheaper or better timber stall could not be had from
Sweden or Finland, if they at all wanted to bring from outside. In my judg-
ment, our timber is good enough for the refugee huts. I don’t know what
made the Ministry import these timber stalls from abroad. Tenders were not
invited. T have also heen told that during import, some damage has reculted
to these stalls either through water or something else which has agsin resulted
in waste of public moneyv; and lastly I would only refer to one more point, wviz.,
some definite structural drawbacks are reported. It appears to he a gross
oversight on the part of whoever was in charge at the time when plans were
approved ; and the conelusion iy therefore irresistible shat somebody haa badly
bungled. The latest information in my possession is that the Central Govern-
ment having realized the blunder. have now advised the Btate Governments of
Bengal and perhaps U.P. also. who were thinking of importing these huts from
abroad, not to praceed with their purchase. T sm censtrainéd to say—looking
at this sorzy episode—that whoever advised the Ministry in this fashion advised
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very badly. I must say that soinc foreign crooks and their Indian dupes are
bent on making & mess of our national finances. Whoever gave this advice to
the Ministry and bamboozled Government into accepting this advice and
placing an order with the Swedish firm must be brought to book without further
delay. If the Minister has not got the guts to order an inquiry............

Mr. 8peaker: Order, order. Let him not use such words.

8hri Kamath: 1 withdraw the word, Sir. If the Minister is not disposed to
order an inquiry into this matter, it would, I am afraid, show that the Govern-
ment of the day is as impervious and even as callous, to public «pinion, to
Parliamentary opinion, as the predecessor British Government was. I feel and
1 have no hesitation in saying that the Minister, if he does not order an inquiry
mto this waste of national finances, has no other course but to resign.

Mr, Bpeaker: The hon. Minister

The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): There
are two other Membere............

Prof. Ranga (Madras): We should have the reply of the Minister first.

Mr, Speaker: That is why I called him. The nature of this discussion
seems to hav: been misunderstood. The proper and the fair course would be
not to come immediately to such conclusions, much less to express them in
such strong language, but to obtain information first. The object of the dis-
cussion is to obtain information, and Mr. Kamath would have done better if
he had waited for the Miniater to reply and then come to his conoclusions and
judgments,

8hri Mohan Lal Saksena: The facts, briefly stated, ure that last year about
this time we were faced with the situation that there were about 20,000 persons
in tents which had become tattered and we were just trying to put them in
some form of shelter or roof. I gave an assurance to this House that I would
make an effort to do so. We tried to put up brick constructions, one-room
tenements. 8till we found that it would not be possible for us to build the
required number of houseg for the simple reason that our allotment of asbestos
sheets had been cut down from 500 to 250 tons. We required roofing und
corrugated iron sheets were also not available. We also planned the building
of mud houses. We built mud huts; but still we were informed by the State
Governments that thex would not be able to provide the roofs, and some arrange-
ment had to be made. At thig time it was brought to our notice that there
was a firm which could supply us with hard board tents. The firm was M/r
Svenexport, Stockholm 16, Sweden. This firm was also recommended to us
by our Ambas.sador. We took particular care before coming to any decision
to ask them to put up a prototype of this hut or tent, and this was put up in
the Purana Kila Camp. All of us went there—the Chief Commissioner, the
technical staff and the other members of the staff—and later on on the 11th
May 1949 we had a meeting at which the Chief Commissioner was present, the
Deputy Commissioner was present, the Chairman of the Improvement Trust
wns present. The Deputy Commissioner was there in his capacity as the
Chairman of the two Mnunicipalities, the New Delhi Municipal Committee and
the Natified Area Committee. And there were also the officers of the Ministry.
At this meeting, the hut which was putup in the Purana Kila was found to be
satisfactory. This firm was prepared to supply us with these huts and also
the roofings which we required for our mud houses which we put up. We
thought we should accept this offer and this decision was taken. So, we cannot
hold the Technical Advieers or any other person responsible for it. If there
it anvbody responsible for it, T think T should take the responsibility, and T
do w0 ¥mowing all the consequences ot it. I kmow if these huts had arrived in
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time, they would have saved a lot misery. We know what suffering people
were facing during the monsoons. Then again we were blamed for unot doing

anything.
8hri Kamath, Why didn’t you cancel the order?

Shri Mohan Lal Saksena: As regards inviting tenders, there was no other
firm from which tenders could be invited. Our Ambassador happened to be
here then and this firm was duly approved of, and recommended by our
Ambassador,

Prof. Ranga: What is his name?

Shri Mohan Lal Saksena: His name is R. K. Nehru. My hon. friend Mr.
Tyagi put a question whether it was put before the Standing Committee. There
was no time for it in the emergency. I should have been the last person to
import anything from abroad but for this emergency. We had an assurance
that these huts will be coming before the monsoon. It so happened that in
spite of our quick decisions, the matter had to go through the Industry and
Supply Ministry and the order could not be placed till the end of June. When
the order was placed and when these roofings and huts were ready to be
exported to India, there was a fire there and we had to give more time. Even
now, it has been pointed oup by my hon. friend Mr. Kamath why I should not
put up brick structures. Nobody will permit me to put up brick structures
along the Queensway. After all these squatters are there exposed to sun and
rain. I am prepared to put up brick shops. But, you have the plang for
Delhi and they would not like Delhi to be disfigured by shops of that kind.
The Chief Commissioner said that he would not mind these temporary structures
being put up. That was the one incentive before me for agreeing to the
import of these huts,

It has been pointed out that there ig no ventilation. As a matter of fact,
two of these huts that were put up first had a window provided. But, the
shopkeepers themselves pointed out that it will not suit them to have u window
at the back side because it would make the hut open to the dangers of bu
and theft. Therefore, we decided that there will be no windows at the back
gidle. We are putting up these huty in the site near the Red [Fort which
belonged to the military. They agreed to the erection of these structurea
because they happened to be huts; they would be the last persons to permit
us to put up a brick structure. In a sense they have been useful in this way.
For three or four years at least, these huts would be available to these persons
who are just on the streets. Aq a matter of fact, we had sanctioned five lakhs
of rupees and asked the Chief Commissioner to go ahead with the construction
of mud huts. Later on, it was pointed out that it was not possible to put up
mud huis~ as thete wag not epough mud available as would ge required.

Coming to cost, it was Ra. 470 per tent and for the roofing, it was Rs. 119
f.0.b. In addition, there are the import duties, transport freight and the
putting up charges and plinth. The total comes to Rs. 900 or Rs. 1,000. I
know that for this price or a little more we can put up brick structures; bub it
would not have been possible to put up before the monsoon. Even now if we
can do it, we will not be permitted to do so.

Shri Bharati (Madras): What is the plinth area? .
Shr{ Mohan Lal Sakssna: Tt is 16" x 11’ and the height is ten feet.

Tt was then pointed out that it is made of pine wond and that we are passing
thig on to Faridabad. It is not a question of passing on. T know it will net
be possible to put up any other roofing. We have got them; money has been
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spent. Does my hon. friend Mr. Kamath suggest that this should not be
utilised, baving been imported? After all, that was a mistake or a blunder;
that has been committed. Does he mean to say that we must allow this to go
to waste?

Shri Ramalingsm OChettiar (Madras): What is the total number?

Shri Moban Lal Saksena: One thousand. Each tent will be converted into
two shops. There were 6,000 roofings.

Shri Sondhi (Punjab): Who were the engineers concerned?
8hri Deshbandhu Gupta (Delhi): Was there any time limit fixed?

Shri Mohan Lal Baksena: A time limit wag there and it was expected to be
finished before the monsoon.

Several Hon. Members rose—

Mr, Speaker: Order, order. Hon. Members who wish to participate in the
discussion ought, under the rules, to give notice. The rule is specific on that.
This discussion is not intended to be analogous to a question being answered,
so that supplementary questions can be put by anybody and everybody on the
spur of the moment. I have received notices from two other hon. Members
and I must give them a chance within the time at our disposal. Other hon.
Members will not be in a position to participate in the discussion but they may
ht?(ke advantage of the discussion and table motions for further discussion if they

e.

8hri Deshbandhu Gupta: Is that your ruling, Sir?
Mr. Speaker: It is not a question of ruling but it is a clear rule.

Shri Deghbandhu @upta: Is it your ruling that even for clarification of
some point no Member can ask any supplementary question or any question
of the Minister?

Mr. Speaker: I think I must rule that out sternly; otherwise under the guise
of clarification, every Member will try to put in questions and take part in the
discussion. The rule is very clear. The hon. Member may read the rale. If
the House feels that any alteration in the rules is necessary, I am going to
appoint a Rules Committee, where the rule may be changed and the scope of
the discussion widened. The present provision is that, it is open to those who
tuke interest in the subject, to give notice and then participate in the discussion.

Shri Mohsn Lal Saksena: As regards the specific question which my hon.
triend Mr. Kamath asked, namely who advised the Board, I say that we s8ll
considersd the proposal and we take the responsibility for having thken the
decisicn. 'There is no question of advice. Whatever advice was given we have
acospted it.

The next question was, what timber was imported. No timber was imported.
These huts and roofinge were imported.

He agked which experts were consulted. Our own experts in the Ministry
were consulted. The Chief Commissioner and the Chairman of the Municipal
Committee were also present.

Were tenders invited was the next question. There was no question of
tenders. First of all there was no time. There was no other firm which was
aveilable. We only consulted our Ambassador, who happened to be here at the
#hne, whether the firm was reliable and they would be able to deliver the gnods.



IMPORT OF PREFABRICATED TIMBER STALLS FROM SWLEDEN 2111

Was thers any damage during import or transit? This was the next question
Mr. Kamath asked. Our information is that there has been no damage.

As regards the dimensions of each stall, the measurements were 16’ x 11’
and the height ten feet. Each of them will be converted into two shops and
the measurement of each shop will be 8 x 11’

Ag to whether they have been allotted, I may say they have been allotted.
I cannot say how many are going to be put up on the Queensway and how
many on the Irwin Road and also how many near the Fort...

Shri Kamath: That is not necessary.

Mr. Speaker: Any hon. Member who has given me notice of his desire to
participate in the discussion may now put his question. One is Mr. Prabhu
Dayal Himmatsingka, who, I find, is not in his seat. The other Member is
Sardar Hukam Singb. He may ask the hon. Minister for such information as
he wants or he may participate in the discussion.

Sardar Hukam Singh (Punjab): Sir, I am thankful to you for giving me this
opportunity. I huve heard the hon. Minister with rapt attention and I must
confess that I um not convinced even after listening to him or considering
the method the Government or the Minister adopted to order for these stalls. He
has takan upon himself the sole responsibility and I am satisfied about his
bona fidex. I have nothing to may abu.. it but so far as this question is conocerned
I again say that there has been criminal waste of public money. There wus no
justification at all and the hon. Minister has not given any reasons how this
hard board was superior to our timber.

That is the question that we have to consider today: How is this
superior to our timber and why did we not order our needs from local people?
In regard fo that we have been told only this: that we wanted it in a hurry,
because there were so many people lying in the open and we wanted to
rehabilitate them. Of course, that was a noble consideration that guided the
Ministry, but may I ask them—if this is not in any way superior—why could
not we have got these stalls made in a local factory at the rate of at least &0
a day? We could have given employment to our carpenters and we could have
got much better stall: by spending only 50 percent of the present cost. The
hon, Minister said that he went to Purana Kila and satisfied himself that these
stalls were all right. The sample he saw, but he has not stated the test by which
he satisfied himself about these stalls. Was mere site inspection sufficient to
satisfy himself? Should he not have found out whether these stalls provided
protection against weather, against fire and against rain? If he does not know it,
I mav tell himn that these huts give no security at all; they afford no protection
at all. The hut is closed from all sides. There is absolutely no ventilation.
These poor people rather like to sleep inside during the night, for they have no
other place. When the door is shut, there is absolutely no chance of air comipg
inside and I dare say that it would be very uncomfortable during the day and
absolutely suffocating during the night. So far as the roof is concerned, it is
flat and the joints are loose. That would mean that when rain falls, water
would trickle inside. Even for storing goods these stalls would be no good and
the refugess will have to incur further expenditure by having to put on iron
sheets to prevent leakage. That is another difficulty.

Then, again, T submit that there is one thing very peculiar about thir matter
which T want to know. I feel that there wag lack of imaginAtlon when theue
huts were ordered. Fven small poles which are used to support them have teen
imported. Thev are small ordinary pieces of timher and could have easily heen
obtained here. If my hon. friend would tell ns what $he cost of these. including
the freight and other charges, is. prohahly the House will he surprized to see



2112 PARLIAMENTARY DEBATES [24rB MaAR. 1050
[Bardar Hukam Singh]

how we have squandered away all that money. These poles could have been
obtainod here for just eight annas each and I daresay that they must have cost
us a8 it is ab least three or four rupees each. I wonder how the finances have
bsen managed so far as this particular matter is concerned. I fail to see how
our Goverpmert felt impelled to import these when I am convinced that they
are no better than ordinary timber stalls that could be made here within a
shorter period at a lower cost and yet would be more comfortable to the refugees.

Shri Kamath: May I ask whether the Ministry's Engineers, sfter the erection
of these stalls, have even now certified them to be termite-proof, weather-proof,
fire-proof and water-proof? Lastly, the Minister admitted that somsbody hed
bungled somewhere. Is it the policy of Government to allow this kind of
bungling and blundering to continue without calling anybody to bock or without
any action being token at all?

Prof. Ranga: He has not admitted.
Mr. Speaker: Order. order. Let the hon. Minister give the reply.

8hri Mohan Lal Saksena: There are two points which have been raised by
my hon. frien] Sardar Hukam Singh. First of all, he said that timber stalls
rould have been put up here, perhaps at cheaper prices than we have paid. T
may inform hira that at that time timber was also scarce in Delhi and was not
available; and even for our houses we could not get it in sufficient quantities
in spite of the good offices of the U. P. Government.

Secondly, he said thot these stalls in which people sleep suffer from li.ck of
ventilation. May I point out that we are erecting tents for residential purposes
where we arz providing windows? If these stall-keepery want to use the stalls
for their residential purposes and if ther want windows to be provided, we have
no objction to do that. It was at the suggestion of the stall-keepers themselves
that we did not provide for windows

Shri Kamath: Was the Standing Finence Committee consulted ?
Prof. Ranga: There was no time.

8hri Mobsn Lal 8aksena: I have already said that there wag no time. After
all, T would not have placed this order, hut for the rains which were coming.
That wus the only consideration. There was no other consideration: and there
wus no time.

As regards the roof ete., T am informed by the engineers that there will be
no difficulty like the one suggested by my hon. friend, Sardar Hukam Singh;
and if there is any, it will be of course for the engineers—the Rehabilitation or
the Municipal Engineers—to reotify it.

As regards the Municipal Board, something has been said to criticize it. But
there were <o many persons who were there sitting as squatters and they were
undergoing 8o much hardship. We notice it every day. The refugee associa-
tions and others come to us, and we had to intervene. It was with very great
difficulty we could persuade the T.ocal Administration not to eviet anvone of
them withaat providing alternative accommodation. Then it was pointed out
that no alternative accommodation was available. 8o they came to us, and
we had to provide alternative accommodation in some form or other. Tt is
very well for them, when they have got the stalls. to think that if they make
some noise. (Government may give these stalls by way of grant. T know thag
these huts are going to fetch rent; and probably the coat would be reaiised within
four or five venrs, I have been guided by what the Municipal Board has &aid.
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their own Chairman was present; and he was a purty to the order being placed.
And in fact both the Chief Commissioner, and the Deputy Commisgioner, in his
capacity as Chairman, offered to take them. Otherwise we had no need o take
one thoussnd of them. I wanted roofings for the mud houses. It is very well
to be wise after the event. In emergencies you have to take the risk and I take

the responsibility.

Mr. Bpeaker: That ends the discussion. The House may adjourn.

The House then adjourned till a Quarter to Eleven of the Clock on Saturday,
the 25th Maroch, 1950.
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